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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Friday, 12th March, 194§

. The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

BROADCASTING STATIONS RESTABLISNED DURING 1947.48,

710. *Seth Govinddas: (a) Will the Honourable Minister of Information
and Broadcasting be pleased to state how many new Broadcasting Stations
have Seen established in various places in India during the year 1947-48 and
the n~mes of such places®

(b) What is the criterion for sanctioning new Broadcasting Stations?

(¢) Are Government awure that some language units have more than on
station and there is no statiou at all for some other language units?

The Homourable Pandit Jawaharlal Nehru: (a) Three new Broadcasting
Stations have been established at the following places: (i) Jullundur with a
relay centre at Amritear, (ii) Patna, and (iii) Cuttack.

(L) Some of the considerations that are taken into scoount in selecting new
oentres for Stations are as follows: IS:} Relative needs of the Provinces und the
various linguistic areas, (ii) Availability of programme talent in and around
the centre and the effective range of the Broadcssting Station, and (iii) Need for

meeling the requirements of the various Provinced and- at lenst of the mnnjor
language and popul?mn groups in the country.

(¢) Th: Hounouruble Member would appreciate that language is pot the only
griterion. Nevertheless the present Stations of the All India Radio cater for
all the principal languages of India and with the expansion of facifities con-
" temnplated during the next few years, the service in sll these lenguages would
be much improved and Stations would cater individually also for most langua-
ges.

Seth Govinddas: May I know by what date is it expected that the Nagpur
stution would be working?

The Honourable Pandit Jawaharial Nekru: The .Homoursble Member
will remnember that I am ucting ¢s a kind of substitute ard it is dificuli to
give specific information ahout dates, ete.

Seth Govinddas: Is the Honourable Minister aware that so far there
has not beeu any broadeaating station in the Central Provinces and “hat being
a big Proviuce is Governmenl ceutemplating to start one more broaleasting
station at J:bbulpore?

The Honourable Pandit Jawaharlal Wehru: I find from the notes here
th:t o broadcasting station in the Central Provinces is oontemplated.

Seth Govinddas: There is only one broadcasting station gontemplated
for sz Central Provinces. I want to know, that province being so big, whether
Government will consider the desirsbility of opening one more broadeasting
statinn at Jubbulpore.

(1963)



1084 CONSTITUENT ASSERMBLY OF TRDIA (LEOISLATIVE) [13vm Masen 1948

The Honourable Pandit Jawabarial Nehru: I have an ides that ¢hat is
being eonsidored. .

Prol. M. @, Ranga: May I know if Governmennt have decided to estabimsh
a broadcasting staetion for the Andhra arca at Bezwada and if so, when they
are joing to open it?

The Honourable Pandit Jawaharlal Mehru: The East Punjab, Bihar and
Orisss bave already been provided with broadcasting stations. This will meét
the linguistic needs of those provinces. Similarly the projected hmadcasting
cenires in Assam and C.P. will serve the listeners in &o-e provinces in the
pnvsilinieprincipal languages. The next masjor linguistic groups to be taken
up will Telugu, Gujarati, Malayalam and Kannada. Telugu and Gujarati
are o be served from Bezwain and Ahmedabad respectively. Malayala
will be serve.l from Culicut and Ksrnada from Dharwar.

Shri H. V., Kamath: While extending the broadcasting system as a whole:
will Glovernment take steps to svpply cheap radio sets to the rural rrons, so
that our villagers might benent by the extension of the system”

The Honourable Pandit Jawaharlal Nebru: I believe that is the idea.

Shrimati G. Durgabal: May 1 know whether it is a fact. that the one
kilowatt transmitter installed in somo of the new stations are capalle of 1adi-
ating unly within & small cudivs of '0 to 15 miles and if it is so, will it not Le
better to provide some betisr equipment in all these new stntions which re
very imporians?

The Homourable Pandit Jawaharlal Wehru: That i a matter of balancing
our requiremonts with our resources. ' : ' ‘

Mr. Tajamul Hosaln: In vicw of the fact that fhere is no recording
machine in J'utna broadcssting sintion, do Government proposc to instal =

reconling mschine there, so thnt when a speaker is absent his recorded speech
may be ocast ?

The Homoursbis Pandit Jawabarlal Mebru: It is a question of detail: it

is a question again of balancing. If we set u noadﬁ machines in some
plhea h:)::ly it means that we do not do something which ought to he done
elsewhere.

Shel V. 0. Kesava Beo: May I know the time allotted to Telugu broed-
casts brom tao All India Raedio Stetion ab Madras?

The Honourtbls Pandft Jawaharial Wehru: I am sorry I ocennot tell:
you that,

Shri Rohini Kumar Chandhuri: May I know in what town the proposed
broadecesting station for Assam is going to be established?

mmmmm:llmmh& !r::evm
pessage relating to Assam from my notes. cannot sa
schemne has prooeeded. y v

Wonk poxs 3Y Resmanox Eworsnaas’ Rsowmox or AIR.

711. *Seth Govinddas: Will the Honourable Minister of Information and
Rroadeoasting be pleaned to atate what in the work done by the Research Engi-
neere’ Section of the All India Radio, ¢o far?

The Hoaourable Pandit Jawaharial Nehru: The Research Depariment of
Al India Redio is responsible for ocarrving out rvesearch work on
problems as have a practical application to and bearing on the design,
operation and maintenance of All India Radio Broadeasting stations. A list

o!utho investigetions conducted by the Research Department is placed on the
table.
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List of Imvestigati ducted by the Rescarch Depariment of All-India Radio.
1. Admospheric Measurements. -
2 fidl otrength measurements of mediumwave and shortwave atationa.——'ﬁmeo& mmnre-

ments have a bearing on the choice of operating frequencies for broadcasting stations and
for determining the service area within which satisfactory reception can be provided.

3. Measurements of the angle of incidence al the ground of down-coming angles from. the
wnosphere —These measurements have been utilised in designing the receiving aerials at
ihe All India Radio broadcasting stations—particularly to” receive the news transmissions
yadiated from Delhi. ’ .

4. Disign and acoustie treatment of studios.—Thc results of the research have been
«wade use of in designing the broadcasting studios of All India Radio.

S. Whistling Meteors—Doppler Effect produced by Meteors entering the ionosphere.—
‘Ite passage of meteors through the upper rarified ntmq:ghere causes abnormal propaga-
tions of wireless transmissions.  The ‘miethod -evolved .to detect' the’-passuge 6f méleors is
useful in understanding this problem. . o

6. Critical Frequency Mcasurements at Delki, Bombday and Madras for  forecastiny
operating frequencies of the internal and external shortwarve services.

7. Study of the Morphology of the Ionosphere.—This research work is being undertaken
fcr the purposc of undcrstanding the behaviour of the ionosphere and the changing condi-
tions brought ahout from day time to night time, from summer to winter and from year to
year throughout the sunspot cycle (a perivd of 11 years). It is expected that such a»
study will enable us to reduce fading, etc., and thus provide a hetter broadcasting service.

8. Study and design of aerials for regional transmissions.—The use of suitable aerials
for regional transmissions is necessary to provide satisfactory reception within a region
where shortwave reception is to be given. The study and design of aerials it is expected

" may result in the development of snituble aerialz for improving our regional shortwave
services.

COMPLAINTS re EXTERNAL BROADJASTS

712. *Seth Govinddas: (a) Will the Honourable Minister of Information
and Broadcasting be pleased to state whether Government are aware that there
are complaints regarding the external broadcasts which are not clearly audible

in those places to which they are directed? -

(b) What steps are being taken to ascertain whether a particular broadcast
directed to a certain place is well-timed and clearly audible?

(¢) Do Government propose to consider the advisability of setting up neces-
sary inuch’nery to ascertain and report on these matters?

The Honourable Pandit Jawaharlal Wehru: (a) Goverpment have received
no such complaint.

(b) Listener reports and reports from Indian Representatives abroad are
received and afford necessary information.

(c) Does not arise.

Mr. Tajamul Hosain: Does the Prime Minister know that external broed-
casting is not audible on the medium wave length in the morning?

The Honourable Pandit Jawaharlal Wehru: The Prime Minister does not
know.

Shrimati G. Durgabal: May I know whether there is any co-ordination bet-
ween the external broadcasts conducted by the Al! India Radio and our foreign
embassies or legations ? .

The Honourable Pandit Jawaharlal Mehru: I do not quite umderstand what

kind of coordination is meant unless it is that the embassies might be asked to
report on those external broadcasts.
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Shrimati G. Dwurgabal: That is what I meant.

The Homourshie Pandit Jswaharial Nekru: To my knowledge no such
attempt has been made but I think it is a desirable suggestion to be followed
up.

PoruvarisaTiox or Ravio ix InNDia

713, *Seth Govinddas: Will the Honourable Minister of Information und
Brosdoasting be pleased to state:

() the total nuwber of radio licences issued during the vear 1946-47 and 1947-
48 in urban and rural areas; and
(b) the steps takeu to popularise the radio in India?

The Homourable Pandit Jawaharial Nehru: (a) and (b). A statement giving
the information is placed on the table.

Statenw ent
»)
Year No. of Licenees imsuod
1944.47 . | Orban 1,938,444
Rursl . 13,210
1047-48 (up to Jan, 1948) . | Urban . 1,96,688
Runel . 14,768

(b) In order o pa:"hmu and widen the lListening habit the Government of ludia for-
molated wn ‘B-Year for DDevelopment’ which has been taken up for immediate wmple-
msatation after approval by the Drvelopmert Board sod by the Swanding Finance Com-
mitiee of the re. It covets 1he—

(1) Esteblishment of new broadcasting centres st Cuttack, Nagpur, Shilloog-Gsuhati,
Ahmedabsd, Beswads, Matlcut snd Dharwar.

(1] Installation of buh-ﬁw mediumwave transmitlers at Delhi, Bombay. Madras,
Caloutta and d. »

(ili) Conmtruction of studie buildings 38 Madras and Caleutia.
{iv) Provision of sdditionsl studip facilities at the existing brondcasting centies.
In their choive of new cemtres, the Government of India have been guided by the fouow
ing factors :—-

(i) Demands of the linguistic areas hitherto unprovided with a service and the im-
portance of the language frem the Nterary peint of view and from the size
of popalation speaking the laaguage.

{1i) Demanda of the various provinces.

(i) Deanity of urban populstion within the service ares of the Lrowdeastidg centre
mfum:msm»m in increased revease.
.(iv) Importance as an edurstional and culturgl centre, and availability of programme
talent at the centre or within eany vesch thereof. -
Density of rursl lation and distribution of villages and hamlets within the
™ ares, W will :wm the centre’s mmfuluess as 3 mmral centre

All the srvicen mow o be provided will be ou the mediomwave.

The wial estimated copital cost of \he entire acheme will be Rz 3.64.20000. Works
M Ba. 70000 wonld be completed within the first 5 vears. This ‘Five Year Plan
part of the T o Plan would include the installation of 18 tnammitters, W of which
world be high power with new hroadcastine Statons at Shillong (Gaubati),  Cattad.
Nagpur. Reswada, Almedabad. Allahabad and  woeld also provide for the strengthening of
the tranamitting facilities st Rombay, Madras, Calcutta and Delhi  which wouid natarslly
mvi&&m«!o\mwma‘mtﬂmtydmﬂm
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Such an undertaking would naturally involve a certain amount of delsy; occasioned by
the acquisition of nit:, construction of new buildings ‘emd their: treatment,  ¢tc.. But in
order to provids an urgent interim service until the complete plan is implemented, the Gov-
ernment of Indis have undertaken the construction of ‘pilot’ Stations whm_h are to form the
nucleas of the future services and, in addition to meeting the’' immediate needs of the
areas concerned. they would help to cultivate the potential talent at the ceamtre and aleo
muke the people more radio-minded. Such a pilot station has' already been opeued at
Cuttack aud two more are under construction at Shillony (Gauhati) and Nagpur.

The eight years betweer. 1938 and 1946 saw an increase in the lipence figures from 64,480
o 2,322,368 in December 1046, (Fizures thereafter arc not readily available). The rate
of increase might have even been higher, but for the limited supplies during the war and
after it manufacturing vonditions and import restrictions. Apart from the import of radio
sets from abroad, the Government of India have in the Ministry of Iyformatiop and
Rroadeastine heen very much interested in the promotion of the manufacture of radio sets
in India Tn this regard the Council of Scientific and Industrial Research have financed
several schemes of Research for the purpose and a good measure of success has already
been uchieved. Schemes relating to the manufacture of condensers. Resistances and loud-
svcakers have been completed and much research work on- the design of cheap receivers
has heen made. The quertion of commercial utilisation of the results obtained from all
these researchex has also been taken up by the Council. Another scheme on the maunu
l'a.cturlc of radin valve is being financed by the Council at the University College of Science
at Calcutta.

The Covernment of India are fully aware of the importance which should be attached
to rural broadeasting and to thir end All India Radio Stations broadcnst a service to
villages in areaz where the Provincial Goverpments have been able to instal community
reveivers. There are at prerent approximately 2,057 auch receivers. 1t is estimated that
the daily average rural listening audience is 2 lakhs. Provincial Governments  are
arsisted whero necessary in the formulation and implementation of rural broadcasting
schemes: the proaramme oxpenditure involved ia mol by the Central. Government and that
on the purchase and rniaintenance of receivers by the Frovincial Governments,

Another sphere in which there has hoen evidence of an increase in the listening hahit is
in respect of Schools for which special school brondcasts are radiated by All India Radio in
different languages.  There are approximatelv 373 registered listening in schools; the
special progr are planned in consultation with the local educational authprities. ,Tech-
nical advice is always offered in rempect of the instaliation of ‘‘receivers in Bchools and
local eduocational authorities encouraged to instal receivers in edagational institations

It is considered that concurrently with the increase in the numler of broadcasting
stations and trananitters at existing Stations and the availahility of choap receivers hoth
for dowestic and community listening, the babit in India will grow at a higher rate than
bitherto.

8eth Govinddas: Is the Honourable Minister aware that the small number of
listeners in this country in spite of its vast population is due to the very high
price of radio sets and is Government thinking of establishing a ‘factory in this
country to prepare radio sets, so that they may be available at cheap rates?

The Honourable Pandit Jawaharlal Nehru: Yes, Government is ‘thinking on
those lines and are investigating the possibilities.

Begum Aizaz Rasul: With reference to part (b) of the question, I should
like to know whether the Honourable the Prine Minister is aware that the
language ot present used by the All India Radio is not conducive in making
the radio popular in India? ‘

The Honourable Pandit Jawaharlal Nehru: 1 am aware that complaints have
come from .a certain number of people and they continue to come. This is
a highly intricate and difficult matter and involves the question as to how to
balance the language. 1 have no doubt that gradually through experience
and through the help of listeners and others a balanced language structure will
arise.

Seth Govinddas: Ts the Honourable Minister aware that in spite of the
Muslim populstion being only 15 per cent. in this country too many Persian and
Arabic .words are used in the A.I.R. broadcasis? -
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The Mosoursble Paadit Jawaharial Nekru: 8o far ss I am concerned I am
not sware of the fact that langusge has anything to do with religion.

Shri B. V. Kamath: With reference to part (s) of the question have Govern-
went any informsation to show that many unlivensed radio sets are operating in
this ocountry?

The HMonourable Pandit Jawaharial Nehru: Undoubtedly there are unlicen-
sed sets. I do not know whetner any attempt hag been made to have 8
census of them. Of course any such sttempt ought to lead to prosecutions
and not merely to a census.

Aisag Rasul: Is (Jovernment aware that the language at present
use) b the All India Radio is not understood even by the 85 per cent. of the
population?

The Eonourable Pandit Jawaharlal Wehru: That, it is impossible for the
Government or for me to say.

Rusratorions ox oannying Moxay sy INpia¥ Touatsrs ix Forsiox CouNtRIES

714. °Mr. R. K. Sidhva: (a) Will the Honourable Minister of Finance be
ploased 10 state whether there is any restriction in carrying money by Indian
fourists or visitors to England, Furopean Countries, the 1. 8. A., Japan and
Russin ?

(b) If so, what are the restrict'ons and what is the maximum sum a a'ngle
pmrnon 18 allowed to take with him during his tour?

"(c) Is thero any restriction of a similar nature in the near and far East
countries ?

() If 0, what nre the details of such restr ctions?

The Eonourabls Shri R. K. Shanmukham Ohetty: (a) and (c). Yes, Sir,

(b) and (d). T plaor a statement on the table of the House.

Stotemont
Masimun Trionl Allo a1 e for parests treelling oo Plessure or Business

1. PLEASURF,
V) asinad of Kuse e, imlindiag the United Kingdem ond
’ &-»u’:t hut czcln ling the Aned exriency countries specifed in
(W, Mloa . . . . . . £ €00 orce ovity 3 yesrs.
tiv: Hard rasncoy oo ntrwe cf Fooope i, Smitrerlond,

Sweton, Forte gat and Belginm The equivslent of £78 out

of the rvm svtl orised in

(s: abhcre.
2 0.6 2 . Nil.
3 Jepan . . . . . . N9
¢, toar. lraw, Sanili doadia, ( wion, Boren. Meioya and the Duteh .
Koot Imtrva . Rae 2,000 per sdult and
Rs 1,000 per minot per
annum.
A POrEAG te n s vrag aYautrred (i LAhe Neor end Par Best. . £ 60% onre evsvesy 3 yeare,
). BUAINERS;
. United Kiomlon: . . A meximumw of £. 15 s dey
. v * for fpetiods dependiog
upoa actrel need, br gact
- axcesding four mcrtha
se o generel 1ule.

8. 1) Gostinent af Rurope, inciuding Ruseca tul exciuding
the Lar d curmincy connisite dpecepcd m 11(is; *‘c. £10e d.o!'. ‘:“Fi:‘?:
1 abeve



STARRMD QUMSTIONS AND ANSWERS 1069

restrictea ar in 11. 1 a above

A maximum of £10 a day
the period being restricted
a8 in IT. 1 above

J A meximum of £7 a day fo
4 Jupan periods not oxoetadlngy 21
days, plus U.8. 40 to cove
i te expenses Oa
arrival in Japan.

5- Pear cther countrios n the Near and Far East £8 a day for periods
restrioted a8 in II. 1 above.

Ui Ha'd eer.enoy soutriss of Burope £8 @ dey the yeriod teing

- )
it L

Mr. BR. K. 8idhva: What is the minimum sum, a tourist or visitor is allowed
te carry? .

The Honourable Shri R. K. S8hanmukham Ohetty: It is contained in the
statement. .

Mr. B, K. Sidhva: 1 want to have some idea.

Mr. Speaker: The statement may be seen.

Mz R. K S8idhva: I want to know only the amounst so that I may be able
to put supplementary questions. @ What is the minimum amount?

The Honourable Shri R. K. Shanmukham Ohetty: That statement can be
passed on, Sir.

Mr. Speaker: I think the contents of the statement can rather be perused
fatec bv the Honourable Member himself. The Honourable Minister need
not answer the question.

Mr. Tajamul Hosain: Can money be sent from one Dominion to another
Dominion—for instance from India to Australia, New Zealand, Canada and
€0 on?

The Honourable Shri R. K. Shanmukham COhetly: The maximum allowan-
ces that can be given to persons going to various contries is given in the atate-

menb.
Mr. Tajamul Hosain: 1 have not read the statement. .

Mr. SBpeaker: Therefore, questions on this may be put later on.

ghri H. V. Kamath: Are any restrictions, reciprocel or retaliatory, pilaced
on tourists and visitors from these countries to India?

Ths Honourable Shri R. K. Shanmukham Ohetty: Sir, I want notice of
that question.

Shri M. Ananthasayanam Ayyangar: Is oare taken to see that only in
‘exceptional circumstances and where it is absolutely necessary this tourist pro-
gramme is allowed in view of the shortage of foreign ourrency? .

The Honourable Shri R. K. Shanmukham Ohetty: Yes, Sir. We are oxer-
<cising a very strict control in that respect.
IXCOME TAX ASSESSEBES AND AMOUNT ASSESSAD UNDER VARIOUS CATRGORIES.

715. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister
of Finance be pleased to lay on the table of the House a Statement showing:

{a) the number of income-tax ussessees and the amount assessed for the
year ended 3lsp March 1947 (Financial year 1948-47) in the following cate-

gories—-
(i) From Rs. 2,000 to Rs. 5,000;

1) From Re. 5,001 to Re. 10,000;
(i%) From Re. 10,001'to Rs. 15,000,
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+ «  (iv) From Rs. 15,001 to Rs. 25.000;

(v) From Rs. 25,001 to Rs. 100000. and

{vi) Above Rupeea One lac; -

(b) the number of compunics assessed t aeam tax and the amount assess-
cd for the same yesr;

(c) the total amount of super-tax,
tux demanded during the year; and

(d) the number of Excess Profita Tax nssessments made during the above
year and the net amount of demand?

income-tax, suicharge and corporation

The Honoursbie Shri R. K. Shanmukham Chetty: With vour permissien,
S8ir. T would reply to questions Nos. 715 and 7168 together.

T lay on the table a statement showing the required information.

Quastion No, 718 Bialemen’

(» = " Rr. o0bb.
icales of Tudsl Invome No. of arssasess Total income
aqsesped
Ra. Ra. Rs -
2.000 o 5,000 2,90.047 74,23,00
5,001 to 10,000 1,00,990 71,25.06
oo e S s
. te 18, 1
24.00) %o 1,00,000 17,000 74,7034
® sbive : 1,00,000 2,985 . Lmsner
' No. of aompanjes and other . Tolal _igoome amcsed -
oaros assueesd ntw ”. o 'lh 009
essl 1,48,38,13
. 3T 4
() Total amount of tax  demanded. ' in Re 000
Super tax o, 7Y
l'lunﬂ. . .. .. S ‘89,1004
) . . . . . 13,989,857
Ou'pumh h: o v v ¥ TR - 1248508
) No. of Exess Profits Tax asssssmonts made. Hxores Profite
Tax
in Ra. 000
4,588 85,2891
Question No. Ik L . .
KL No of docidol b Apellate Asmstant Co-
n'lb:r'::": . d - 3,72
Total ¢ of paliel . Ba. u.lu
amoant o ) ;nul-l ‘ | )
No. of apeals in which Telief wws granted o [ll.'!n
Na. of appeshs in which snhancément was made . 132
) No. of apeals decided by Tribunal . . [3.44¢
t Vuﬂ.MNMl.ﬂmM . 2,132
Amnaunt of relief graated . Re. 9090
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Shri M. Ananthasayanam Ayyangar: Is the Honourable Minister taking
care to sea that the latest publication of the Administrative Manual of the
Income-tax Department showing these figures is brought up-to-date? Liast
year it was not issued.

The Honourable Shri R. K. Shanmukham Chetty: [ will make enquiries and
see that it is kept up-to-date.

APPBALS DECTDED BY APPELLATE ASSISTANT COMMISSIONERS AND:FRIBUNALS.

1716, *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister
of Finance be pleased to lay on the table of the House a Statement showing:

(a) the number of appeals decided by the Appellate Assixtant Commissioners,
the tota! amount of relief granted by them, the number of appeals in which
relief was gronted, nnd the number of appesls in which enhancement was
made; and ’

th) the number of appeals dec'ded by the Tribunals, and the number of
appeals in which relief was granted by them and the amount of such relief?

NoTioss 1SSUED UNDER SECTIONX 34 ETC. RESULTED IN ASSESSMENTS.

717. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister
of Finance be plensed t lay on the table of the House a statement showing:

(#) the number of notices issued under Section 34 and how many such
notices resulted in assessments and how many were dropped; and

(b) the number of notices issued under Section 28; the nunber of cases
decided under Sections 28 and 52 and the amount collected !

The Honourable Shri R, K. Shanmukham Ohetty: The information has beernr
called for and will be lnid on the table of the House in due course.

RarorT oF EnoNoMic ApTISER TO GOVERNMENT OP INDIA ON STOOK EXOHANGE.

718 *Mr. R. K. Bidhva: (a) Will the Honournble Minister of Finance be
pleased to state whether it ix o fuet that present Feonomio=Adviser to the (Gov-
ernment of Indin was asked to make a repoft on Stock Fxchange?

(b) If <0, has he mnde the report?

(¢) What are his recommendations and have Government considered the
same? '

The Honourable Shri R. K. Shanmukham Chetty: (a) -Yes.

(b) Yes. ot

te) The recommendations which are ynder wnslderahan cover a mt'h:i‘eld
and can hardly be explained in reply to a question.

Mr. R, K. 8idhva: When was this Report made?

The 8hri B. K. Shanmukham Obetty: The Report was proser-
ted at the end of May 1947 and it is now being printed.

Prol. X. G. Ranga: How is it that all this time the Government has not
taken any action at all on the Report except simply keeping it under consider-
ation?

The Honourable Shri R. K. Shanmukham Oheity: Honpursble Members
know that since May 10947 a great many things have happened in the country
which engaged the attention of the Government. As a matter of fact, this
ir one of the matters which 1 tonk np myself personally as soon as I came to
office. @~ We have had some consultations with the Provincial Governments.

“$¥er answer to this question, se¢ answer to starred qlmbn_ﬁo._"fl&
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‘The watter is really this that any Stock Exchange legislation really requires
the woncurrence of all the Provinces concerned. I may assure the Honoursble
Member that | am very anxious that after such consultation thir House must

really ensct a proper Stock Exchange legislation. Steps are being takem in

Seth Govinddas: Does the Report desl only with Stock Exchange or does
it also include other kinds of speculation wliob are going on in different
markets ?

The Honourable Shri R. K. Shanmukham COhetty: It is in relation to all
{ransactions regerding Stock Exchange and similar transactions. .

Seth Govinddas: May I ask whether it atso deals with the Bullion market,
the grain market and other marketa where gpeculstion is going on?

The Honourable Shri R. X Shanmukham Ohetty: 1 do not know to what
extent exactly all thesec have been covered in the Report.

Shri Knurshed Lal: 8ir. [ would like to point out that she last three ques-
tions required only statements to be lsid on the table of the House and they
should not have been given as starred questions at all.

Mr. Speaker: I have explained the position more than once in the House,
that it will be better if Honoursble Members can exercise their own discretion
and not put such question, as starred questions. I have also stated that [

was requeated to exercise that discretion myself but T refused to undertake
thas duty.

Prof. X. G. Ranga: May 1 also say that it is not always easy for the
Hunourshle Member concerned who puts the question to know whether it is
going to be answered by s long statement which is placed on the table or it is
going 1o be read out in the House ?

Mr. Speaker: That is a plausible defence.

Seth Qovinddas: On the last oocasion the Honouruble the Finance Minister
us that he was thinking of bringing in some legislation about speculs-
which is going on in the Bullion merket. May I whether anything

been done in that respect or whether it would be considered only sfter
i Report is published?

°

The Eonocurable Shri R. K. Shanmukham Ohotty: The question is being
t«:skkd as a whole—apeculation in stock exchange, commodities,
bullion ete.

ﬁfg

719. *Shrt Biswanath Dea: Will the Honoursble Mimister of RMinance be
pkﬂm‘d o state )

{w) the mmount collected in each province separately during the financial
yoar 1090-40, 1945-46 and 1946-47. under the head 'Tuxes on income other than
Corparstion Tax. excluding central surcharge’;: and

{b) she ahare of cach provinoe in rach of these three years given on the basis
of the Niemeyor aweed? ‘ » o

The Remourshle Shri R K. Shasmukham Ohedty: (2} snd (b). ILlay & -
statement en the table. .
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I. Taxe) on In:ome othe: thau Corporation Tax and Excluding Central Surcharge
(In thousands of rupees)

1973

Province 1880-40

Madras 1.56,05 6,64,45
.Bomb.ly. Sind & Baluchisten 5,81,82 28,60,49
B 'ngal 5,40,51 18,26,28
uU. P 1,10,26 4,08,30
Punjab, N. W, F. P, and Delhi 1.24,86 4,67,06
Bihar and Oritsa 88,05 1,77,88
Central Provinces 22,68 1,85,70
Asgam 28,80 . 51,22
Indis 1,16,25 2,74,88
P S,

Total 16,98,83 58,67,06

58 1946-47

1945-46 rzt

9,38,62
35,04,31
19,18,70

4,14,88

4,68,39

2,87,12

1,88,30

76,18

2,04,76

e t———— —

79,49,76

T1. Share of each v’ the provin es on the basis of the Niemeye; Award
(In thousands of rupces)

Med-as 42,49 6,00 4,80,49
Bombay 56,65 4,34,74 6,52,65
Bengal 56,65 434,74 6,562,685
u.pP 4249 3,26 08 4,80,49
Puajeb 22,87 1,73.90 2,61,06
Biher . 28,82 2,17,37 8,26,32
C. P, 14,16 1,08,69 1,63,18
Awam 5,65 43,47 65,26
N.W.F. P, 2,83 21,74 32,63
Qrima 5,65 4347 65,26
Sind 5,66 43,47 . 65,26

Total 2,83,24 '21.13,11' 32,63,25
Notes. -(8) 1946-47. Figu ea are only &

(b) Bena-ate figu 64 fo - O -issa,

& imate.
24. W.F. P, Dehi, 8ind snd B.luchisten are not

available, as the Finance and Revenue Accounts show Collections only by

cireles of accounts.

() Ths saare shown in each year rep.esents the amount due in'respect of the
collestions of thet year and does not include any carry-over of a-vears or

ever-paymauts,
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Shri Biswanath Das: Muy I know the basis on which the allotment of grauts
to Provinees out of the income-tux is given this vear. that is during 1948-49?
The Honourable Skt R, K. Sheomukbom Obetly: The basis of allotment §s

the Nicmeyer Award. But since there was a partition of the Provinces of Bengal
and the Punjub, the Government had to reallocate the total proceeds of the
Income-tax approximastely on the basis of the Niemeyer Award.

Shri Biswanath Das: May I know whether it was done on the basis of joru-
lution or on the busis of realisation, or both taken together?

The Honourable Shri R. K. Shanmukham Chetty: All these factors ure taken
int eonsiderntion.

Prof. N. G. Ranga: 1x it not u fact that there were repeated protests from
several Provineinl Governments against this Niemeyer Award and the bagis on
which the allotinent was made ?

The Honourabls Shn R. K. Shanmukham Ohetty: Yes, Bir, ] believe that

nlmost every Province was dissatisfled with the Award.

Shri M. Ansathasayanam Ayyangar: Is the Honourable Minister then

nny wteps 1o call o conference of the Provincial Ministers with a view to finditg
out how best to readjust and improve upon this Niemeyer Awsrd so as to give
them satisfnction ns far an possible ?

The Honourable Shri R. K. Shanmukham Ohetty: When I applied m\ mind
to this question 1 thought that xinee the new Constitution will be enacted snd will
coms into nruntkm soon it was not worth while undertaking an enquiry into »
vontroversial motter like thin for the interim period. But I find in the Draft
Conatitution that has been placed in our hands s provision which means that the
exinting arrnngemont shoulJ continiie for five years more. 1 do not know whether
the Conatituent Assembly is going to scoept that or not. But after knowing the
verdiet of the Canstituent Assembly, if 1 find that the Assembly ratifies that pro-
vision we will huve to consider the advisability of going into that question and
re-oxmiiining the whole thing.

Shri Biswanath Das: Mery | know whether they have made any change in the
taw affecting the allocation of these monies to Provinces?

The Honcursble Shri R, K. Shanmukham Ohetty: No.

Shri Mihir Lal Obattopadhyay: May | know whether Government has
mpwived any representution from the Government of West Bengal regardin:g the
mjuntice done in the matter of this allotment?

The Honourabie Shri R. K. fhanmukham Ohatty: As I said, to my knowledge
altmnat rvery Provinee has protested against that Award.

Shri Mihir Lal .Ohattopadhyay: May I know whether Government is pre-
pared to revonsider the matter?

Mr. Speaker: He has explained that position just now.

Shri Ramnarayan Singh: The Honoursble Minister said that almost every
Province is satistied with the basia of allotment. Is he aware that Bibar s not
at all aatmtiod with it?

Mr. Speaker: He wid that every Province is dissatisfied.

Sari Biswansth Das: If he has already realised the fact that the basis of his
allocation is being  disputed by every Province, may I know what steps the
Honourable Minister is taking now to arrive at an ognihble settlement bv tween
the Centre and the Provinoes 1 regard to ihld:nﬂlr

Mr. Spsaker: He has already explained position.

Sari Bawanath Des: He has explained the position with reference iv wlloca-
tion in the coming yewrs.  Bul [ am wsking in reapeet of the prosent sear, that is
1INN-49
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The Honourable Shri R. K. Shanmukham Chetty: Lrom the fact that every
Province is dissatisfied I at least draw the inference that the basis of the Award
i8 fuirly just.

Shri Mihir Lal Chattopadhyay: May I know whether the Province of Bom-
bay has complained of any injustice?

The Honourable Shri R. K. Shanmukham OChetty: 1t bas very loudly
complained. '

EXPENDITURE ON TUNFORMATION DEPARTMENT

720. Dr. P, S. Deshmukh: Will the Honourable Minister of Informution
and DProadcasting be pleased to state:

{a) when the department of Information was started :
(b) the present monthly expenditure incurred on this account;
(c) she total expenditure incurred so far; and N

id) whother there is uny proposal of retrenchment in this Departmenf?
The Honourable Pandit Jawaharial Nehru: (a) 24th October, 1941,
th) Rs. 38,225,

(c) Rs. 46,60,808 upto the currenp financial year,
{d) No.

Dr. P. 8. Deshmukh: Is it a fact that this department was started for thn
gpecinl henefit of our erstwhile rulers?

The Honourable Pandit Jawaharlal Nehru: Yes, like most other .t‘hings in
India.

Dr. P. 8. Deshmukh: In view of this will the Government undertake drastic
retrenchment since the independent Government of India would probably have no
need for such information?

The Honourable Pandit Jawaharlal Nehru: That is & very curious inferencs
tc draw for the Honourable Mcmber, which does not follow ut sll. In every
country there is a very great need for information not in the serise of propaganda,
but just from the educational point of view and from many other points of view.
Now that engine of publicity may be misused or may be dirested to ‘#rong aims
Then it should be redirected to right aims. It will not be right to say it should be
put an end to because it is used for wrong ends. It is for the House to determinc.
It there is any wastage in it, it should be stopped. That is a different matter
entirely. Rus the fact is that in most modern countries more and more utten-
tion is paid to using such departinents us Radio and Broadcasting for cduca-
tional purposes. R

Seth Govinddas: With respect to clnuse (d) of the question, will the Honour-
able the Prime Minister please see that the experditure is incrcased in this
department so that there may be more and more propaganda for the rural masses
of the country?

Mr, 8peaker: These are suggestions for action.

Shri H. V. Kamath: In which foreign countries has our Information I part-
n.ent bureaus or branches or agencies ? .

The Honourable Pandit Jawaharlal Nehru: We have Public Relations Officera
and the like in a number of countries. I cannot straightaway give the names,
but in quite a good few countries, for example in London, Washington, 1 ttink
in Moscow, and a number of other places, we have our agencies.

Shri Krishna Chandra SBharma: Are there any publications issued ty them?

The Honourable Pandit Jawaharlal Wehru: There are quite & Jumber f
publications issued.
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Sari Krishns Ohandra Sharma: How many?
The Honourable Pandit Jawaharial Wehru: 1 cannot give the precise armber.
Hyowaasan's CoatMs ror ALLEIED Daxaoss 1x Hypmsmasap Rasmuvcy.

731. *Shri Brajeshwar Prasad: (s) Wiil the Honourable Minister of States
be plessed to stuts whether the uttention of Government has been drawa to
the news published in the Fres Press Journal dated the 925th February,
1948, that the Nizam of Hyderabad has cluimed from the Government of India
Hs. 20 lakhs ax cotupensation for alleged damages done to, and the value of

nriicles stated to have been removed from the Hyderabad residency which was
nnnded over to him recently CE

(b) Tw it a fact that the protest is embodied in n telegram tc Lo-rd Mount-
batten?

(¢) What steps have the Government of Ind’z taken in this 7 iatter?

The RHonourable Pandit Jawaharial Mehru: (s) Yes.

(b) No.

({rl In & press statement our Agent-Geners] has already denie’ the sllegations
mnde, *

Shrimati G. Durgabal: May I know whether it is a {act that an the request
of the Nizam's Government our Agent-General has left some costly fittings and
furniture which belong to us? If so, are they to be written off ag bad debt or
trented as & gift or are they being paid for? - i

Mr. Speaker: | an nfraid the Honourable Member is getting into very many
minute details T do not think that could be permitted, '

Davaxp vor Masoss or Jinp Srars wite Easr Poxaas ProviNos

1785, *Oh. Ranbir Singh: (a) Will the Honourable Minister of Bfates be
pleaned to state whether Government are aware thot the State Gonﬁl'eu of
Jind Btate har demnnded merger of the State with the Provinee of Fast
Punjah?

(b) 1 a0, what steps do Government propose to take in the matter?

NWMIMM:”Q and (‘2;!8,‘ This question
js under examination as a part of the genersl relating to the future set-up
for \be Esst Punjab Blates.

Inrnoran aBrorTING OF BPEBCHES au gu-mn o? Irplax REPRESENTATIVES 1N
N.O.

783. *Shri Arun Ohandra Guba: Will the Honournble Minister of Inform-
ation and Broadoasting be pleased to state:

(a) whether (Government are aware that the speeches of the Indian represent-
ibives in the United Nations Organisaton in the debate over the Kashmir ques-
tion have not been nroperly reported in the United States of America and fin
other foreign countries and oven in India: and

(b) if »o, what action the Government of India propose to take in the matter?

The Homoursble Pandit Jawaharial Nehru: () Yes.

(b) Qovernment have sent their own Public RelationayOfficer with the Delega-
tion and it is haped that this would reeult in improved publicity arrangements.

Shri Arun Ohandra Gula: What was the news agency that was expected .to
report the prooeadings?

tAmawer 1o this guestion laid on the table, the gquesticner being sbeemt

-




STARRBD QURSTIONS AND ANSWERS 1977

The Honourable Pandit Jawaharlal Nehru: The normal news agencies that
function, and so far as foreign ocountries and India are concerned, the biggesb
agenoy is the Reuters Agency.

Mr. Tajamul Homin: Do Government propose to protest against this to the
United Nations Organisation that the proceedings of the Indian delegates are not
properly reported?

The Honourable Pandit Jawaharlal Nehru: What has the  United Nations
Organization got to do with the reporting of the proceedings? ‘

Shri Arun Chandra Guha: In view of the fact that Reuters has faiied to
report the proceedings properly, has the attention of Reuters been drawn to it?

The Honourable Pandit Jawaharlal Nehru: I do not know if the matter has
been referred to their representatives here.

Mr. Speaker: The question is ‘In view of the fact that Reuters have failed to
repent the proceedings praperly, has the attention of Reuters been drawn to it?’.

The Honourable Pandit Jawaharlal Nehru: It ig a difficult matter. It is a
semi-private agency. They report what they consider proper. If you do not con-
sider their report good enough, you can of course tell them, and they are told

about the matter. The other method is you should have your own method of
publicizing.

Pandit Lakshmi Kanta Maitra: Has any arrangement been made by Govern-

ment to distribute the White Paper on Kashmir among the members of the
Security Couneil ?

The Honourable Pandit Jawaharlal Nehru: We have sent a number of copies
to our delegation and I presume they have distributed them.

Pandit Lakshmi Kanta Maitra: May I know whether the Honourable Minister-
bas given definite instructions to the Public Relations Officer who has been sent
there to see that the White Paper is distributed to member-natiohs to dispel all
mirunderstandings and misconceptions about the situation in Kashmir?

The Honourable Pandit Jawaharlal Nehru: I have made it clear that the
Leader of our Delegation has taken a number of copies with him. bviously he
will see that the best use is made of these copies.

Pandit Lakshmi Kanta Maitra: This is all presumption.

Mr. Nasiruddin Ahmad: Is it a fact that Reuters are paid exclusively &« sum
of Rs. 50,000 per annum by the Government of India to supply foreign news?

The Honourable Pandit Jawaharial Nehru: I think there is another question
dealing with this matter. They are not paid money as such, but their news
services are bought by the Government, that is we are subscribers to them. 1In
that sense subsidy is paid to them, not direct money grant.

Mr, Nariruddin Ahmad: In view of the unsatisfactory nature of the rcports
of Reuters. will the Honourable the Prime Minister consider the engagement of
an Indian news agency to supply us foreign news?

The Honourabie Pandit Jawaharlal Wehru: Government is only a subscribex
1o Heutern service nnd we subscribe to other services too. We shall ‘iadly wel-

come fully independent Indian news agencies being esteblished in foreign
countries to supply news.
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_ Sari M. Ansnthasayanam Ayyangar: Mav I know if, apart from news com-
ing iu through Reuters, Government wers not getting news from iheir own
delegation from tuue to time in this regard, and if so, why they did not place i$
st the disposal of newspapers in Indis?

The Hooourabls Pandit Jawaharial Mebru: Yes. As & matter of tact they
were vinced at their disposul. What happened normally was that a fuller =eport
came rather late. It did appear. but it was rather out of date some times

Shri Deshbandhu Gupts: In view of the sad experience, will Government
consider the desirability of hoving its nwn news agency or encouraging some inde-
pendent news agency?

The HMonoursbie Pandit Jawaharial Wehru: I am not quite sure if it is desir
uble for & newy agency to be wholly offisially controlled, but certainly «s I have
said, we would weloome any Indisn news agencies to function and 3overment
would support any such proposal.

FaciLrrins 7o Revrer NEws AoeNcy sy GOVvRRNMENT OF INDIA.

T894, *Shri Aran Chandrs Quba: \ il the Hcuourable Minister of Inform-
ation and Brosdcasting be pleased to state:

{8) what facilities KHeuter gets from the Government of Indis us a news
Sgunoy .

(h) whether the Government of India niuke uny pecuniary ecomtr.buton to
Reuter in any form-——e ther os subseription or as subsidy;

i¢) if so, what is the minount und on what secount and on v hat terms is the
parinent mnade ;

1) whethur suy other nsws agency coutrulled by or subsidiary to Keuter
gvts any pecuniary contribution-—subscription or subgidy from the Government
of Indis; and

(¢) it o, what is the umount and on what aeccunt and dn whet terins is such
paytmens made?

The Nomourable Pandit Jawaharial Mehru: (a). (c) and (e). A stutement is
wnend on the table of the House. :

{0 Ves, aa subscriptien.
{a) Yes, a6 subscription for the news service of the Associated Prese of Todis

Statement

Post (W) The follawing facibtics are availsble to all nowa Jgenc o in cherpFruan —
1. Twleprinters circults on rental mibfect to thelr avalahility,

2. Averedited correspondents ean
. {i) bouk press talegrams at reduced rales.
(i) book forsing press telegramns without censorshir.

(1) ook 14l class of inland press telegrams known as “ FLASH ™ at
double Lhat ordinary ratefor inland privete telegrrama, if addresecd to a
newapaper or séwesgenay. Thie category of telegrams is given priery

in transmission over sxprese telegrems from the public.
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Parts (o) and (e). foll
The following payments were made to Reuters and Associ
during 1946—47. ociated Pregs of India
Sorial Name of Agency  Reasons for Terms of contract Amount of
No. Payment ° x‘;ent.p.y.
1. Reuters For the supply of The minimum contracted Rs.
Reuters ordi- wordage is as follows :—
nary, special and
ser-
vices to Govt. .
‘officers in India. Ordinary services—219,500
i per annum.
Special and Summary 49,200
gervices —144,000 per annm
2 Reuters For use of Reuters Payment to Reuters on this
(including it account is calculated accor-
subsidiary news ding to the following scales
agenoy—AP.1.) on the basis of the number
service in Inter- of radio licences and subject
nal broadcasts of to & minimum of Re.25,000
All India Radio. annually.
As. 6 perlicense on the fixst
60,000 licenses.
As. 4 per licence on all licen- .
oes from 60,000 upto 1,00,000
As. 8 per licence on all licen-
ces from 1,00,000 up to
1,580,000
As. 2} per licence on alllicen-
oes from 1,50,000 up to
2,00,000 P
As. 2 per licence on all licen- .
oes from 2,00,000 ufi~to
3,00,000
As. 1 per licence on all licen-
- ces from 3,00,000 up to
- 4,00,000
As.] per licence on all licen-
ces from 4,00,000 up to
5,00,000
As 1 per licenaes on all licen-
ces thereafter. .
56.0001‘-spprm-
mately.
3. Reuters For use of Reuters v
(including  its
subsidiary news
agenoy— A.P.1.)
service in ex-
ternal broadcasts .
of All India Radio £. 2,000 - per annum at pre. 33,333 « approm-
sent. mately.
4. . Associated Press For supply  of
of India A.P.I. * news At therate of Rs. 30 per 7,085 -
service to Gov- month per copy

ernment Officers.

Norms 1. The contract at 8r. No. 3 above ired on 16th , 1947 and a revised cen-
sract is under negotiation. e ° Avuguse ‘ -
2. It has been deocided to terminate the Contraets at Serial Nos. 1 and 4.
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Pandit Lakshmi Kants Maitra: What is the amount involved ?

The Honoursble Pandit Jawaharlal Nehru: The Reuters news service in
supplied to high officials of Government. For this an annual payment of
Rs. 49,200 is made. Tt hus been decided to discontinue this service after giving
Reuters notice sdmissible under the contract. The Associated Press of Indis
service is also subscribed for high officials at the rate of Rs, 30 a copy. The
expenditure during 1946-47 came to Rs. 7,085. Tt has been decided to d’scou-

tinue this service as well after giving the sgency notice admissible under the-
contract,

Shri Arun Ohandrs Guhs: s there any Indian news agency to ~ater internat
news to the Government?

The Honourable Pandit Jawaharial Mehru: Yes, we get reports from sdme
Indinn news sgencies t00.

Shri M. Ananthasaysnam Ayyangar: In view of the fact that somotimes
news thut appear in Reuters are somewbat coloured and not quite favourable to

Indin, is the Government waking arrangements for any other foreign news
agoticy 10 supply news ss well?

n‘; Honourable Pandit Jawaharial Nebru: I think I have answered tnat
question.

Prol. . @. Ranga: Huve Government enquired on what lines the Tass
Agency hag been encoursged by Soviet Russin, »o that they may be able to know

bhow they can possibly encourage Indian enterprise to develop their own news
aguncios here?

The Honourable Pandit Jawabarial Nehru: 1 do not know if the Minister
tor Information aud Broadcasting has specially inquired into that matter. But
the House will realise that the Tass Agency probably functions in a  different

set-up from any A\g®cey clsewhere and unless you have that particular set-up,
no news agency can {unction on those lines.

shri Deahbandhu Gupta: [+ the Honournble the Prime Minister aware of
the Iact that Reuters have been ciroulating from Kashmir two different versions
of the happenings-—one sent to Papers in Pakistan and the ether sent to papers
in the Indian Duminion? .

The HEonourable Pandit Jawaharial Xebru: We are aware of that.

Shri Arun Ohandra Guha: In view of the fact that the Honourable the Prime
Mininter the other day during the Kashnir debute told us that certuin news
egencies have gone beyond limits of tolerstion in making false propaganda, will
Government consider the desirability of not subsidising such agencies any longer?

The Honourable Pandit Jawabharial Nehru: I said nothing about any news-
agenay ; | anid about un individual newspaper corres .

Dr. B. Pattabhi Sitaramayys: Iu view of all these facts. Bir, oy [ know
whether Government will be prepared to set apart independent lines or wires for
the use of an Indisn company, if one were to be formed, for replacing Reuters.
b in the absence of such an assurunee, no company can be formed. .

The Honourable Pandit Jawaharial Wehru: [ amn u_{raid Dr. Pattabhi is too
technical for me. As [ have alresdy said Govesument is prepared to e rcoursge
the formatioy of independent news-agencies. In facs, one of the d_xfﬁeultle.s-
before Gioverument i not only the foreign agencies which are functioning herc.
but also the tendency to the ation of large trusts and combines here whick
is » dangerous development which this Government does not want to rncourage
They do wish to encourage the development of private news agencies which do
net form into trusis or combines, but will work independendly.
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DEDICATION OF ‘METCALF HALL’ AGRA FOR CHARITABLE AND PHILANTHROPIO
Purroses

725. *Shri Jagpat Roy Kapoor: Will the Honourable Minister of Defence
be pleased to state:
(a) whether the "Metcalf Hall' in Agra Cantonment was dedficated by the

donor for charitable and philanthropic purposes; .
(b) whether the said building has been leased out to a cinema exhibitor;

(¢) when this lease is going to expire;

(d) whether, after the expiry of the present lease, Government propose to
allow the use of the said building for some public utility purpose, preferably for
an educational institution for which there is great need in Agra Cantonment;

and .
(e) whether Government propose to lay on the table of the House copics of

(i) the original deed of gift and (ii) the terms of the present lease ?
The Honmourable Sardar Baldev Bingh: (a) and (e). No original deed ot gift

or document of dedication has been truced and it cannot be said for what viyeco
the Hall was originally meant. A copy of the lease which expired recent’y is

luid on the table of the House.
(b) Yes, Sir,
(c) This lease expired on 10th February, 1948.
(d) No Sir. The building is required for Army use.
————
Statement.
(Original on Stamp Paper worth Rs. 76.)

This indenture of lease made this 13th duy of March 1944 between the Governor General
in Council (hereinafter called the Lessor, which expreesion shall include his successors in
office, lcgal representatives and assignees) of the one part, and Meggs. (1) Lakhmi Chand
son of Seth Kishan lLall, caste Vaish Aggarwal, resident of Daulat Nivas, Agra, by pro-
fersion, Banker, (2) Jawala Pershad, son of L Bhagwan Dass, caste Vaish, resident of
Lohar Galli, Agra by profession, shopkeeper (hereinafter called the lessces which term
shall. unleas repugnant to the context include their respective heirs, successors, assignees
and personal and legal representatives) of the other part.

Whereas the Lessor has agreed with the lessees for the lcase to the latter of the
buildings with the compound and outhouses, No. 180 Metcalfe Road, Agra Cantonment
(bereinafter called Metcalfe Hall) butted and bounded av detailed at foot of this Inden-
ture, for the period from 1st April, 1940 to 10th February, 1048 on the rent and emolu-
ments und subject to the terins and conditions hereinalter mentioned.

TH1S INDENTURE HEREBY WITNESSETH AS FOLLOWS :—

That the Lessees shall hold the demised premises for the period from 1st April 1040
to 10th February 1948 (unless the lease is terminated earlier under the provisions here
inafter mentioned), paying therefor to the Lessor, through the Military Estates Officer
for the time leing oP Agra Uircle (hereinaftor called the Military Estates ‘3fﬁcer] a monthly
rent of rupe:s one hundred and fifty (Rs. 150 payable at the office of the Militury Estates

Officer (during business hours) on or before the fifth day of each month, in advance.

2 That the lessees have deposited in the imperial Baak of 1ndia, Agra Branch, and
pledged to the Military Estates Officar 2 sum of rupees two thousand, as security for the
due performance and obaervance of the terms and conditions of this Indenture, which
security deposit shall be liable to forfeiture in whole or in part, as the Commander, Meerut
Area for the time being (hereinafter called the Coinmander) shall decille. for non-com-
plisnce with or violation of anv provisions ot this leasr on the part of the Lessees (or
either of them) withoat prejudice tc .ny other remedy open to the Lessor, subject, to this
the Security or part thereof ss the case may be shall tie refunded to the lessees on the
expiry of the lease alter deductions being made for all claims, of dues and damages
agninst them

-
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3. The lessoces convenant with Lewsor :—

(i) To pay the rent v the dates and the manner aforesaid.

(ii) From time to time and al all times, to pay mdquc.lurgr_nllrltu,hxu,
charges, assessments and outgoings of every description, which are npow, or
may sl any time horeafter, be imposed, charged or assessed, on the demised
Emh- (including any additional buildings suthorised) to be erected thereon.

landlord or tepant in respect thereo

(i) Not to carry out any additions or alterstions to the buildings on the demised
gninl without the previous ission in writing of the Military Estates

flicer, and otheiwise than the latter's sopervision and in the manner

tv) Not to cut down or remove any of the trees srowing on the land hereby demised

™ withoat the sconsent in writing of the Military Estates Officer.

v) At all times 10 keep the demised premises (that is the buildings compounds, out-

) m.mlinlpclunmdddymiﬁonudhpodmdmhmmw
to the satisfaction of the Military Estates Officer.

(Stamp Paper worth Ra. 2/8/-.)

(vl) On the expiry or terminstion of this tenancy to hand over the demised pre-
mises in & condition (fair wear and tear alone ex; ) to the satisfaction
of the Estates Offcer falling which the M Estates Officer will
ﬂ&mmmm-ﬁmhmﬁuoollmﬂnm
in same manner as if it were arresrs of rent and further that on the

or sooner determination of the lease (due to any breach of its terms by
the ) the lessess will not be entitled to remove the alterations etc.
carried out by them or any other improvemesti nor Lo recrive any compensation
m;rommmmumwm?uuhmmmm
for the benefit of the Lessor !orwtmﬁ-uﬂwmdviﬁmlmr-
mCo.bhlpgvvdb,th itary Estales Officer, to pay the premia
amounting to Ra 1 r-mmwth-ahoum“pulk!.mdum
y and without fall and to deliver the premiwm: recaipts to the Military
Estate Officer within one week of the actual receipt thereof by the Leasees,
mvﬂ“hﬂhtll&lﬂ.lﬂhmmm.mmm
e a suwmmloIbOmrl;tndmmmm»pdd.
from the in the same manner as if it were arrears of rent, and also to
m-wmmwmm?_u:uyuuumm
ubder other prov Indentare for bresch any of the covenants
horeln contalned. Y

(vili) To provide their own fumiture, mddnuioqnﬂ:nnt.wumvh
mihﬂbydmlwdlm.m salal to the Agra Elec
wic Bapply Co l.ui,inrqutofupplvoli current. o

{ix) Not 1o use the demised premises for any pur other than Cinema ahows and
dances, or wi

{xi) Hi:l to exhibdt Alms or slides which are prohibited for exhibition in British

{xil) To motity all films and alides intended to be shown to the Military Estates
Officer. at loast one fortaight before the date of exhibition thereof.

{xili) Not to institule & Liquor Bar, Tes Shop and Cafe without the approval in
writing of the Military Retates Officer and to abide by the rules laid down
by him for tbe condect of such bar, tea shop or cafe.

{riv) Te exhibis in Metcalle Hall. and by the Lossess' tus any film which the
Ofticer Commanding the trocye Agre, through the Military Estates Officer, may
desire to be shown (o the troops. at & nomizal working rates thal is omly the
cost of the eleciric curremt actmally comsumed and no other charges whatsoever.
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{xv) To allow tho Military Estates Officer, the use of the Hall for any purpose con-
sidered public by him (such as, meetings, lectures, etc.) for a period not
exceeding one day in a month on payment of such rent as tho Military Estates
Officer may deem reasonable and subject to 15 days notice in advance.

{xvi) Not to sublet the demise premises or any part thereof, and not to allow the
user of the same to any third party, without the written approval of the
Military Estates Officer. .

(xvii) To maintain the garden in the demised premises in a proper state and
condition, and engage and retain, and pay for the entire period of dumtlo,n
of this Indenture, n Mali for garden purposes. In case of their (Lessees’)
failure to keep a Mali, the Military Estates Officer, will be entitled to keep a
Mali for the aforesaid purposes, an? the emoluments paid to the Muli gnd other
expenditure incurred on the garden shall be recoverable from the Lessees as if

- they were arrears of rent.

(xviii) To employ at their own expense a Chowkidar to look after Metcalfe Hall
at all hours of day and night, whose selection and appointment shall be sub-
ject to the approval of the Military Estates Officer.

(xix) To employ or engage only such persons as Manager and Booking Clerks for
the Cinema whose employment, as such is approved by the Military Estates
Officer and to remove and disengage all or any of them whose retention the
said officer considers undesirable.

(xx) To charge from the visitors in respect of Cinema shows, the admission fees for
various classes not in excess of the rates prevailing in the local Cantonment
and Municipal limits; and in accordance with the Schedule of rates to be
submitted by the Lessees within a week of the date of execution hereof, and
approved by the Military Estates Officer, the said schedule being liable to
revision by the said officer from time to time. In case of other performances,
entertainments and functions only such fees shall be charged as shall have been

sanctioned by the Military Estates Officer. This is without prejudice to sub-
clause xiv hereof.

4. The LESSOR convenants with the Lessees :—

That so long as the rents and emoluments herein reserved are duly paid, and the terms
and conditions of this Indenture duly observed by the Lessees, the latter shall emjoy the
premises demised without any let or hindrance by the Lessor or any Yerlon or persons
purporting to act on his behalf, for the entire period of duration of. this lease.

5. 1t is further agreed and declared by the parties as follows :—

(i) That the Officer Commmdin& the Station, the Military Estates Officer, or their

resentatives shall, at all times during the said demise and even during

exhibition of cinema shows, performances, etc., have a right to admittance 1o

every part of the demised buildings and Ero rty for the purposes of inspection

and satisfaction that the conditions of the lease are not violated and is
nothing objectionable otherwise.

#i) That on breach by the Lessees (or either of them) of any of the terms and condi-
tions herein contained the Lessor acting through the Commander shall have
the option of forfeiting or appropriating, as the -case may be, the security
deposit, in whole or in ‘Enrt, (which security deposit shall have to be made
good by the Lessees within thirty dsys of such forfeiture or appropriation),
and or of termmating this lease and re-entering the demised premises, after
giving fourteen days notice to the Lessees.

(iii) Provided always that notwithstanding anything hercinbefors contained, the
Military Estates Officer shall, in case the demised premises be required for
Government purposes, have the right to terminate the lease on giving the
Lessoes one calendar month’s notice; provided that in case the demised pre-
mises be required for Military purposes, seven days notice to quit only willpbo

given. No compensation shall be payable to the lessees if the lease is terminated
as aforesaid.

(iv) That without prejudice to any other remedy for default the lessees shall be
liable to pay interest at the rate of 7§ month on all afrears of rent and
other dues. from the date of default to J::r date of actual payment.

(v) That in no casc shall any orders or disg:'itions of the Military Authorities affect
& rights and liabilities of any of the parties ‘o the lease, under this Inden-

tvi) That for the parpose of this Indenturs, every notice by the Milita Estates
Officer shall be considered to have been effectively and validly u/w:dy upon the
lessees if posted lo either one or both the Lessees at his or their above men-
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tioned address, per registored 1, or otherwise pasted om any conspicuous
lace or part of the Metealfe Hall. Buch service of notice on any one of the
Lﬂﬂ 1r|:ll be treated as valid and eflective service on both of them.

(vii) That wherever in this Indenture refevences are made to time or any period of
ﬁnﬂ,unebtmawpﬁmloluwdunhdumu!wbethemnceoft,ha
coniract.

(viii) That all acta dons, orders issned and prxceedings  taken by the Military
Estotes (fficer shall be deemsd to have been sc dome, issued and taken on
ehslf of and ss representative of th- lessor; and sll acts and N
etc.. by the Lessor in connection with all matters concerning this ndenture
shall be done on his behalf by the Military Estates Officer.

(ix). That the Lessees shall be jointly and severslly liable for all tho liabilities and
obligations, in connestion with thin Indentare of lease; and any act, omission
or default hy either of them shall he deemed to be an act, omission or defanit
by both of them,

(x) That on the expiry or sooner determination of this lease the lessces shall forthwith
vscate and deliver possession of the property demised to the Military Eatates
Officer, in good snd perfect condition, subject cnly to fair wear and tear.

In witness whersof. we the maid parties o hereby set out hands to this deed, the date,
motith and year first above written,

The schedule of property above relerred to :—

Al thet property sitoate ai Metcalfe Rosd, Bungalow No. 180 known as the Metcalfe
Hall, containing by adinessurement 2386 acres or thero about and bounded on the :—

North by Pungalow No. 63 (Agrs Division Commissioner's residence),

fiouth by the Military Dairy Farm Agm,

East by the Military Dairy Farm Agra.

West by Motcalfs Road,

and delinested and coloured red in the map or plan beveto annesA TOGETHER with all
buildings fencen, hedges, ditches, way waters, waler course, libartisa, privileges, eassments
and appurtenances whatsoever to the maid p y belonging or anywise appertaining or
wiuslly held or enjoyed therewith reputed to g or be appurtenant thereto :—

(Name and Deseription of Officer Sigming)—

Signed by Captain Rachpal Singh, Mily. Estates Officer, Agra Circle, Agra by the
order and direction of (lovernorGeneral of India in Council acting n,l.ho
‘p‘unhu for and on behalf of the Governor (ieneral in Council in the presence

Signature of Officer, Signing.
(84.) RACHPAL SINGH, Captain,

Military Estate Officer, Agra Circle, Agna.

—

(Wimean—Bignature, Address, Description)—
{84.) ALTAF HUSSAIN,

Head Clerk,
. Miitary Estatea Nffice, Agra Centr.

(Nems o) Lesptna)—
{8d.) LAKHMICHAND,

(84.) JWAALA PERSHAD.
= e Sigeeture of the Lessees.
Pirst Witneso—

Sgnature, address, drocription.—
18d.) RAMCRANDRA 8 SHARMA,
Hosse N i
- o 60 Raoli, Agra.
Sgeature, adiress, derorepiun.—
(84.) DWARKAPERSHAD.
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SPECIAL PROTECTION TO REFUGEES SERVING UNDER (OVERNMENT OF INDIA

AN

726. *@Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Home Affairs be pieased to state what special protection do Government intend
to give to the refugees who have taken up jobs under the Government of India
after the 15th August, 1947? ’

(b} Do Government propose to reserve, in future, posts for the refugees who
have to start life afresh?

The Honourable Pandit Jawaharlal Nehru: (a) Proposals to confirm refugee
Government employees in substantive appointments are under consideration.

*(b) No, Sir.

DEsigNs o NEW COINS TO BE MINTED IN INDIAN MiNTS

727. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Finance be
pleased to state whether Government have called for designs for new coins to
be minted in our mints?

(b) If so, what is the design like?

(¢) From what date will the new coins be available in the Treasury for the
use of the public?

The Honourable S8hri R. K. Shanmukam Chetty: (a), (b) and (¢). The ques-
$ion of the future designs of our coins is under consideration.

Mr. R. K. 8idhva: When is it likely to materialise?

The Honourable S8hri R. K. Shanmukham Chetty: Tt will materialise as early
s practicable.

Shri M. Ananthasayanam Ayyangar: When do Government propose to issue
the new design coins? Have they fixed any particular date, as the Govern-

ment of Pakistan have done?

The Honourable 8hri R. K. Shanmukham Ohetty: No date has been fixed.
Aectually, the question of the design for the new coins has just been taken into
consideration.

Prol. N. G. Ranga: Have Government considered the advisability of placing
ahe effigy of Mahatma Gandhi on these new coins?

The Honourable S8hri R. K. Shanmukham Chetty: That is being considered.

8hri H. V. Kamath: Do Government propose to set up 2 Committee of numis-
matic experts to go into this question?

Mr. Speaker: There cannot be any answer unless the Honourable Member re-
sumes his seat. :

The Honourable Shri R. K. Shanmukham Ohetty: There is no proposal to set
up any committee of numismatic experts. There are a sufficient number of artis-
#ically minded Members of the Cabinet who can be trusted with this job.
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INpIAX STATES MERGED INTO VARIOUS PROVINOES

1728, *Shri Ram Sahal: Will the Honourable Minister of States be pleased
to state which Indian States have merged into various provinces?

The Nonourable Pandit Jawaharial Nehru: A statement conteining this infor-
mation is placed on the table of the House.

Statement
80 States have so far been morged with the Provinces as follows :—
(i) 25 Btates umged with Orises : Atgarh, Athmalik, Bamra, Baramba, Baadh, Bonai,

Despalls, Dhenksnal, Hnndol Kalahandi, Eeorulur, Khmdpan, Kh-mwm,
Nudn;b;mr, No u-b ﬁgin. Pallahara, Patoa, Rairakhol, Ranpur, Sersikells, Sone-
pur, Talcher,

(i mnpd with the Ceutral Provinces and Berar: Bastar, Changbhakar,
Chh dbsdnn. Juhpor Kmker Kawardha, Khairagarh, Kores, Nandgson, Rugnrh &lm.
BSarangarh, b Makarsi. .

(il§) 1—~Loharn merged with East Punjab.

(iv) 3—~Banganapalle snd Pudukkottal merged with Madras.

v) 16 Stetes u‘:rd with Bombay : Akalkot, Aandb, Bhor, Jamkbandi, Jeth, Kurund:
M (

(!nht). Benior), Kurondwad (Jcnior). Miraj (Junior), ludhol Phaltan, .
Sangli, Savennr, Sawaniwadi, Wadi,

-
Iwpan DomnnioN Sussmors xmaomp I Was wiTE Ramses v Kagmes

1720, °Shri Bam Bahai: (s) Will the Honourable Minister of Defence be-
pleased to state the number of Indian Dominion subjects who have been killed
in the war with the raiders thet is going on in Kashmir?

(b) What is the number of meu killed who belong to the forces of Jammu snd®
Kashmir?

(c) What is the number of civilians who have been killed?

(d) What is the number of bouses bumt by the raiders?

(+) What is the approximnte loss inflicted by the raiders on the civilian popu-
lasion ?

The Honourable Sardar Baldev Singh: (a) to (e). I regres, Bir, thas informa--
tion in the detail required by the Honourable Member ig not nuhly svailable.

T80, *[Withdrawn.)

REAL1sATION 07 vARIOUS PaYMRNTe yFROM PaAKISTAN LYING DUN PRIOR 70 187w
Avausr, 1047

T3l. *Giani Gurmukh Sitngh Musatar: (a) Will the Honourshle Minister of
wa %c‘kpl&wi to stete wl:;h:r Government a::h aware that the Govern-
ment o istan have passed ra, according to which no paymeut relating
%0 the period prior to 15th August, 1947, can be made to any nasionsl of India,
even against cheques already lssued to them?

tAnawer w0 \his vuestion laid om the table, the questioner being abeent.
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(b) If so, what steps have Government taken to see that payments due from
All India Radio stations now in Pakistan and the University of Punjab are made?

(c) Are Government aware that during the recent disturbances, almost all
banks refused to extend facilities for cashing cheques on their Pakistan branches,
with the result that a large number of cheques have become out of date?

(d) Do Government propose to contact the Governmen} of Pakistan regard-
ing the renewal of cheques issued by the All India Radio and the University
of Punjab which are out of date?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes Sir. Govermaeune
have received a number of complaints that the Pakistan Government have de-
clined to pay claims relating to the pre-partition period.

“(b) The matter is under examination.

(c) Yes,

(d) Yes, so far as the Central Government cheques are concerned. The ra-

newal of the Punjab University cheques is, however, a matter for settlement
between the East and West Punjab Governments.

AoTioN ON REOOMMENDATIONS BY INDIAN NATIONAL CADET CoRPs COMMITTER

732. *Shri Lakshminarayan Sahu: (a) Will the Honourable Ministér of
Defence be pleased to state what action, if any, Government have taken or
have decided to take on the recommendations of the Indian National Cadet
Corps Committee?

(b) When will the Report be published ?

The Honourable Sardar Baldev Bingh: (a) and (b). I hope to be able to make-
an announcement on this subject to-morrow.

Pandit Hirday Math Xunzru: Is it not s faot, Sir, that the Honourable
Minister for Defence the other day promised that the report would be publish-
ed by the 12th instant?

The Honourable Sardar Baldev Singh: I said by the 18th,

Pandit Hirday Nath Kunzru: Does the Honourable Minister wish tbat the
members of this House should have absolutely no opportunity of kmowing the.
contents of the report till after the debate?

Mr. Speaker: We shall proceed to the next question.

ESTABLISEMENT OF MILITARY COLLEGE NEAE PooNa

733. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of’
Defence be pleased to state what progress has so fur been made in the scheme-
for establishing a Military College near Poona?

(b) What are the reasons for the delay in starting the college?

(¢) When is the college likely to be opened?

The Honourable Sardar Baldev 8ingh: (a) The Honouruble Member is pro-
bably referring to the project for establishing a Naticnal War Academy at
Kharakvasala, near Poona, for the training of officer cadets for the three De-
fence Services. The project was reviewed in the light of the changed condi-
tions consequent on partition and Government have now decided to proceed
with it. It will be some time, however, before the new Academy can func-
tion as the huildings required have to be planned and constructed, and it has.
accordingly been decided in the meantime to work the scheme for sn Inter-
Services Academy at Dehra Dun in the present Indian Military Academy.
The work connected with the construction and equipment of the Acudemy at

" Kharakvasala will proceed ~oncurrently.
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(b) The delny was due to partition and the consequent uncertainty about
the future strength and composition of the Armed Forces on which will dspend
the size of the Academy.

(¢) Tt is hoped to start the Inter-Services Academy at Dehra Dun by the
1st Janusry 1949; nnd at Khsrokvasala, not for a considerable time thereafter.

Bhri Biswanath Das: May ] know, Sir, why were the two extremes, Dehra
Dun on the one side und Poona on the other.  chosen for the location of the
War Academy, nnd not a centra) place?

The Honoursble Sardar Baldev Singh: The Militarv Academy at Dcbra
Dun was established some vears ago; when the new Academy at Kharekvasala
bogms to function it is proposed to cloke the Indian  Military Academy , at
Dehrn Din.

Shri Biswanath Das: Will there be only two institutions, or is it proposed
to wtart similar institutions in other parts of Indin?

The Honourable Sardar Baldev Bingh: The proposal is that when the
Kharnkvasala institution i« completed, the Dehra Dun  Academy will be
abolished.

Dr. P. 8, Deshmukh: Arc there not any barracks vither at Kharakvasala or
Deohli where n beginning could be mude to start the Academy parlicr 8o that
therw nay be 1o need for wuiting until buildings are ready?

The Honourable Sardar Baldev Singh: No, Rir.

Shri Biswanath Das: Moy | know the reason why Dehra Dun is sought to
be abalished ? )

The Momourable Sardar Baldev Singh: jf my Hounourable friend will go
through the Report on the National War Academy, he will know the reasons.
I will be able to give him a copy of the Report.

Shri Lakshminarayan Sahu: What will be the number of the officers thas
will be tmined ut Poonn?

The Honourable Sardar Baldev Singh: A: T have stated, it has not yet beem
finally decided; the number will depend on the future strengtheof the Army.

Pandit Hirday Nath Kungru: Will the Defonce Minister supply every
member of the House with n copy of this Report?

The Honourable Sardar Baldev Singh: If copies are available I will cer-
tainly supply to every member—anyway to those members who want it 1 will
ocrtainly supply o copy.

Soms Honourable Members: We all want it.

Pandit Hirday Nath Kungru: Hax the Report been published?

The Eonourable Sardar Baldev Bingh: | s not quite sure, Bir, but « de-
cision has been taken on the Report; if it has not been published it vill be
published,

Pandit Hirday Nath Kunsra: When will it be published?

The Honourable Sardar Baldev Bingh: I have annoumced that the decision

of the Government has boen taken aud the Report will be releared to the Press
fomorrow or day after. )

Exraxsion or U.O.T.C. axd MiLITaRY TRAINING POR STUDENTS, GOVERNMENT
: Eurvoyzss xr1o.
T34. *Shri Lakshminarayan 8abu: Will the Honournble Minister of Defence
be pleased to state what ateps, if any, have been or are proposed to be taken by
Qovernment to—

(a) develop and expand the U. O. T. C.;
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(b) impart military training to senior boys of high schools:

(¢) impart military training to Government emplovees of suitnble ages in the
-civil departments; and

(d) to enlist and train Indian Public servants in the :\uxili:zr_\' Force on_line;-:

on which the British and Anglo-Indian civil employees were enlisted and trained?

The Honourable Sardar Baldev Singh: (a) and (b). The U.0.T.C. will be

National Cadet Corps which will also provide for the imparting

merged in the
I hope to be able to make

of military training to senior boys of High Schools.

an announcement on the subject tomorrow.
(¢c)und (d). Government are examining plans for the formation of n territo-

ria} army which would provide an opportunity for military training, amongst

others, to public servants.
Shri H. V. Kamath: Does the proposed military training scheme also.con-
Semplate training—optional or voluntary not compulsory—for girls or women?
The Honourable Sardar Baldev Singh: Yes, the training will be voluntary.

PREPARATION AND DISTRIBUTION OF INFORMATION FrLms IN INDIA

785. *Shri 8. V. Krishnamurthy Rao: Will the Honourable Minister of
[nformation and Broadeasting be pleased to state:®
. (a) whether Government have got any schewne for the preparat'on and distri-
‘bution of Information Films in India;

(b) if so, the amount that is proposed to be spent on the schems;

{¢) the number of units proposed to be established and the places where
they are going to be established;

(d) in how mauy Indian languages they are going to be prepared;

(e) whether Kannada is included in the scheme; and

(f) if not, why not? - ,

The Honourable Pandit Jawaharial Nehru: (a) Yes.

(b) Rupees 9,25,000 non-recurring and an annual recurring cost of
Rupees 30 Inkhs.

(c) Bix documentary film units with headquarters at Bombay, ten News-
reel Cameramen, one each in the capitals of Governor's I’rovinces and Delhi
and five Branch Offices for distribution located at Bombay,- Lucknow, Nugpur,
Madras and Calcutta.

(d) Four.

(¢) No.

(f) The cost involved will not be commensurate with the advantage guined
in publicity.

8hri 8. V. Krishnamurthy Rao: Will arrangements be made to distribute
these films in each linguistic area so that it may reach the masses?

_ The Honourable Pandit Jawaharial Wehru: Arrangements are made tc dis-
tribute them as widely as possible.

Shri H. V. Kamath: Was the scheme for the preparation apd distribution
of the information films placed before the 8tanding Advisory Committee -f the
Ministry concerned at any time?

The Honourable Pandit Jawaharlal Nehru: 1 am sorry I do not kaow.

Shri 8. V. Krishnam Rao: May I kno ir i .
inf, tion films will benér'r;ted? y I know, Bir, in what language these

- -

about
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The Honourable Pandit Jawaharlal Nehru: Various languages; not in all the
languages of Indis, but we will try to extend it as far s possible. In the

case of some languages it has been thought that the cost is too much, relative
to the areas served by that language.

Shri 8. V. Krishnamurthy Rao: Is it not necessary, Sir, that in the new sed
?p dt;lm information films should reach the masses in every corner of the
an

Mr. Speaker: That will be a matter of opinion.

Prof. X. G. Ranga: What is the order in which these films are produced?

The Honourable Pandit Jawaharial Nekru: 1 am sorry I have not got that
information with me. :

ATTAOKS BY PaoPLs yROX HYDERABAD STATE INSIDE INDIAN TERRITORY

788. *Shri Jaspst Roy Kapoor: Will the Honourable Minister of States
be pleased to state:

(n) the total number of ra'ds or attacks made since 15th August, 1947, inside
::m territory of the weighbouring Indian Provinces by people from Hyderabad
tate ;

(b} the total number of casuslties, dead or wounded. inflicted on the people
of the said Provinoes;

(c) the total ostimated loss of or damage caused to property ss s result of
these nttacks;

(d) whother Government huve demanded or whether thev propose to domand
from Hydersbad Btate reparation or compensation for the casualties and
losses ;

(e) what steps Government propose to take to prevent such attacks in future;

{f) whether Government propose to equip the people on the India-Hyderabad

border with arms, to enable them %o protect themselves sgainst such attacks;
and

{g) whether any casusities were inflicted on the raiders or attackers, and
whether any of them: were taken into custody?

The HMonourable Pandit Jawabarial Wehru: (a) to (¢). I would invite the
Honoursble Member's atiention to my snswer to the Honoursble Prof. N. G.
Ranga's question No. 195 on the Oth February 1048 and add that while the
QGovernment are aware that several raids have been made they have no exsos
information abous the number, the loss of life on account of the raids, the
nubmer of persons kilied, the damage to property etc. Provincial Governments
have been asked to furnish this information.

{d) Yes.

(®) and (f). The whole question of border protection ia under negotiation
with the Hyderabad Government.

() A few casualties among the raiders have been reported by the I'rovin-

oal Govemments. There is no information that any one has been taken isto
aussody.

Prol. X. G. Ranga: Is it not a facs, Sir, that these raids are still going on
even nfter the last answer was given in this House, and reports are pouring in
to the States Ministry as well as the Prime Minister's room about all these
various raids that are being made into the Union territory and the loot of the
properties taken away?

The Honourable Pandit Jawabarial Wehra: Yes. .occasionslly reports do,
come in 0 that effect. 3
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Prof. N. G. Ranga: What is the redress that the people of our Dominion
can possibly have when their properties are taken away, their person is injured
and their women are being insulted, and their houses and even villages as &
whole are set on fire?

The Honourable Pandit Jawaharlal Nehru: 1 can assure the Honourable
Mewber and the House that the closes attention is paid to this. It is always
very difficult to stop sporadic things of this type; even crime when ib hecomes
too vrevalent is difficylt to deal with. In the City of Delhi we have had a
kmdP of crime wave; we deal with it and ultimately put an end to it, as we will

to these border raids. But an occasional raid here or there is a little bit diffi-
cult.

Prof. N. G. Ranga: Is it not a fact, Sir, that they are not sporadic raids
but organised raids and that day after day they have appened with increasing
credcendo and have increased in number as well as in intensity after the Stand-
still Agreement has been concluded?

The Honourable Pandit Jawaharial Nehru: All I can say is that the closest
attention is being paid to deal with this matter. The whole situation, not
only in regard to the border raids but the larger question behind it, is an intri-
cate and difficult one which we are trying to tackle.

Seth Qovinddas: Has the Government written to the Hyderabad “overn-

ment about the compensation of the people who have suffered on the boiders
and, have the Government received any reply from them as far as the cowjen-
sation is concerned?

The Honourable Pandit Jawaharlal Nehru: I am afraid I do not know exact-

ly what steps have been taken in that direction, but I have an idea thut this
subject has been broached.

Mr. Tajamul Hosain: In view of the fact that Hyderabad was never an in-
dependent State and was once a Province of the Indian Empire, and in view of
the fact that these raids are going on by . them, where lies the difficulty for
Government to teke possession of the Hyderabad State? I want an answer to
this. e

The Honourable Pandit Jawaharlal Nehru: I suppose the Honourable

Member suggests a forcible possession of Hyderabad State. Well, the Gov-
ernment of Indis......

Mr. Tajamul Hosain: In view of the fact that it was once a Province of the
Moghul Empire which was an Indian empire, and of which we are now the
SUCCESSOTS.

The Honourable Pandit Jawaharlal Nehru: The Government of India is in a
sense 8 successor State but in essence it is a Govemament which derives its
authority from the people—not from its predecessors, either the British or the
Moghul Empire. Anyhow the House will realise that the question of Hyde-
rabud is one which has given us the greatest difficulty. We are proceedirg on
the general lines laid down in regard to all States, that is that we want, as far
as it is humanly possible, for the people of the State to decide. @~ We want «lso
to proceed as peacefully as possible, and sometimes following a very logical
line of argument does not yield peaceful results—we want to avoid that. But
some times it is difficult to avoid conflicts. Tt is not a such simple matter as
saying that because we want a certain thing to happen, we issue a decree and
it happens; it may happen in the end, we may bring it about, but the point is
that we want to adopt methods which do not lead to undesirable results in the
end. May T just say one thing, that I find from my notes that compensation
has been demanded in several cases from the Nizam’s Government.

Mr. Tajamul Hosain: May I put just one more question, Sir.
Mr. Speaker: It has been suficien§ly snswered.
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Seth Govinddas: The Honournble the Prime Minister said that it depends
upon the will of the people of Hyderabad to settle this question. May I know
if there is any proposal to hold uny sort of plebescite in Hyderabad, as wus the
cuse with Junagﬁn this respect?

The Honourable Pandit Jawaharial Nehru: What I said was that our policy
is that the people should decide every debatable point. That is our policy,
which we are following everywhere in regsrd to the States including Hydera-
bud. There is no specific proposal at the present moment for a plebescite, if
that is what the Honourable Member wants to know. The reason ig that vari-
ous other things sre happening including for instance these border raids re-
ferred to by Prof. Ranga which have to be deslt with immediately.

Prof. X. G. Ranga: 1y it not a fact that Provincial Governments have rom-
plained severnl times to the Central Government that their requests for the
supply of sufficient arms and ammunition to arm their border protection forces
hiuve not beeu seceeded to by the Union Government?

The Honourabls Pandit Jawaharial Nehru: Probably that is true. becuuse
Provincial Governments have o habit of complaining.

Prol. M. G. Ranga: No, no......... .

Mr. Speaker: Order, order.

Siyi Deshibandhn Gupta: is the Honouruble the Prime Minister aware of the.
fact that the Ittebud-ul-Musselmein is carrying on highly provocative propa-
gunda?  In it not a fuct thut they are she peopls. responsible for these raids,
aud that the leuder of the Ittehud-ul-Musssimein, Razvi, delivered o highly
inflarymatory specch on 6th March inciting people to vidlence, saying that
}lu&n- can not be u responsible Government in Hyderabad nor any accession to

ndiun Uolon?

The Honourable Pandit Jawaharlal Nehru: Yes, we are aware of that.
Shri Deshbandhu Gupta: Has unything been doue in that connection?

The Homourable Pandit Jawaharial Nehru: | have no doubt that the wetion
which has been taken, and the wpeeches that are being dolivered and the other
setivities of the Ittehad-ul-Musselmein will lead to dangerous consequences in
‘Hyderabad, and Governmeut are fully alive to the situation in regard to that.

Mr, Tejamui Hosain: Doex the Honournble the Prime Minister thi
Hydornbad will ever accede to the Indian Union by me::;: of l:::gutrintiﬂ?*h“

Mr. Speaker: It iv u watter of opinion. Next question.

Hunrs proxt Six0 PiGRTING AGADNST INDIAN TROOPS 1N JAxuU AND Kasmwag

. . :ol::l. :qm Roy Eapoor: Will the Hounourable Minister of Defence be

8) whother it ix a i i
llm‘h)nlilm l-ronptlin .::ﬁ:n:::u:nlr:‘mr?md hve been found fghting against

(b) what their extimated strength ia:

(v} whether they are equipped with modern weapons; and

::}. when they were first observed participating in the raid?

Honcureble Sardar Baldev Singh: repork i

was nde on the 2ec Pebruary 1048, rhie(l:)ﬂ‘m;e‘:t nre &yrt;tuv:rgym

(t) About 800,

(®) Yeo.
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MovuLVIS IN INDIAN ARMY FOR RELIGIOUS INSTRUCTIONS TO MUSLIM PERSONNEL

738. *Shri V. O. Kesava Rao: (2) Will the Honourable Minister of Defence
be pleased to state whether Mmoulv.s are still employed in the Indian Army to
give religious instructions to Muslim personnel?

(b) 1f the answer to part (a) above be in the affirmative, do Government pro-
pose to cousider the question of extending the same facilities to Sikhs and
Hindus? '

The Honourable Sardar Baldev Singh: (a) Yes.

(b) Religious teachers are authorised for each religious class.

Mr. Tajamul Hosain: In view of the fact that the Indian Union is a secular
State, what is the idea of imparting religious training to anybody?

Jhe Honourable Sardar Baldev Singh: We huve not done away with reli-
gious teaching as yet.

, Mr. Tajamul Ho8ain: May I know, Sir, if the Government of India intend
to do away with this imparting of religious teaching, and if not, why not?

The Honourable Sardar Baldev Singh: 1 have already replied to this ques-
tion, that as long as we belicve in religion, I think it is our duty to imparv reli-
gious teaching. !

Prof. N. G. Ranga: What do you mean?

Mr. Tajamul Hosain: Religious teaching should be imparted at home not
in the Army.

Mr. Speaker: It is now getting into an argument over the question.

Prof. N. G. Ranga: Are similar efforts being made to give religious ivstruc-
tion to Hindus, Christians and everybody in the Army?

The Honourable Sardar Baldev 8ingh: I have siready stated, Sir, that it is.
80.

Prof, N. G. BRanga: May I know, Sir, whether in the Armies of other coun-
tries 4 similar practice is being followed? -

The Honourable Sardar Baldev 8ingh: I believe so.
Pandit Lakshmi Kanta Maitra: Is it in the contemplation of the Govern-

ment to go on giving religious instruction to ull manner of public servants
under them?

Mr. 8Speaker: That is perhaps beyond the Defence Ministry’s jurisdiction
to aunswer.

Shri K. Santhanam: What is the cost of all these priests of religion o far
as the Army is concerned?

The Honourable Sardar Baldev 8ingh: | require notice of this questiou.

Mr. R. K. Sidhva: Is this religious instruction in the Army compulsory?

The Honourable Sardar Baldev 8ingh: That is the practice, and we propose
to follow it.

Mr. R. K. Sidhva: | wanted to know whether it is compulsory or not.

The Honourable Sardar Baldev Singh: It is not compulsory. But this prac-
tice has been in vogue for quite a number of years from the beginning of the
Atmy.

Shri M. Ananthasayanam Ayyangar: In view of the fact that this is « relie
of the previous regime, will the Honourable Minister review the position again
and consider the desirability of doing away with religious instruction in the

Indian Army, o that the various components of the Army may weld them-
selves into a united India?
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The Honoursble Sardar Baldev Singh: I will bear that suggestion mn rund.

Shri V. O. Kesava Rao: May 1 know whether the Forces are permiticd to
&0 out on Fridays and other religious holidays?

The Honourable Sardar Baldev Singh: No, Sir.

Pandit Lakshmi Kanta Maltra: Who appointe these religious instructors?

The Honourable Sardar Baldev Singh: The Army Authorities.

Exexrriox raoM [XcoME-Tax or Cou-oPERATIVE SooixTiEs IN INpiA wiTH HEAD
Orrmoes 1x UK.

789. *Shri V. O. Kesava Rao: (a) Will the Honourable Minister of-
Finance be plensed to state whether it is a fact that Co-operative Societies in
India baving their Head Offices in the United Kingdom are exempt from
paying Income-tax to the Government of India?

(b) What are the names of the British firms in this category and what is
the loss to the Indisn Exchequer on this socoumnt?

(¢) Do Government propose to smend the Income-tax Act in this respect?

The Honourable Shri R. K. Shanmukham Ohetty: (a) The exemption
gruated under the Indian Income-tax Act does not extend to the income of uny
oco-operstive society registered in the United Kingdom.

(18 As the exemption does not apply to Co-operative Societies istercd in
she United Kingdom the names of such Bocieties are not readily availabie. In
the case of one Eociety however, vis., the English. and Boottish Joint Co-ope-
rative Wholesale Society Limited the Madras High Courd beld in 1929 that
its Indiap income was not assessable to tax on the ground that the Society was
trading with itself. In 1945 however the Caloutta High Court held in the
caso of the same Society, that it was mot trading with iteelf. Steps have
accordingly sinoe been taken to assess the Society to Indian income-tax. The
loss wg{ revenue caused by the Madras High Court's ruling oannot be sscer-
tained. .

(¢) The law does not require any amendment.

Prol. X, G. Ranga: Has the Army and Navy Co-operative Stores of England
any Branches in India?

The Honourable Mr. R. K. Shanmukham OChetty: I must have notice of
shat question.

Taans or Ssavion oF OPFICIALS OF VARIOUS MERGED SrTaTEs

740. *8hri V., O. Kesava Rao: Will the Honourable Minister of States be
ploasnd to state the terms of service offered to officials of the various States
which have merged with the Provinoces?

The Ronourable Pandit Jawaharial Nehra: The information is being collect-
ed and will be laid on the table of the House when complete.

Frie Vvt windovt Liogvor ros MeussRs or CONSTITUENT ASSEMBLY AND
PROVINCIAL ASSEMBLIRS

741, *8hn V. 0. Kesava Ra0: (a) Will the Honourable Minister of Home
Aftuirs be pleased to state whether members of the Constituent Assembly and
Pruvincial Assctublies are allowod to buy fire-arms without licence?

tb) [f the answor (o part (a) above be in the afirmative, what are the
categories of fire-arme which they are allowed to possess?

(0) Has this decision been communicated to the dealers in fire-arm
the Provincial Governments? o o wd
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Homourable Pandit Jawaharial Nehru: (a) I would invite atéention to
my!r‘a;ly to Bhri Lakshmi Kanta Maitra's short noice question on the 12th
December, 1947. Members' of the Constituent Assembly of India are allowed
o possess certain fire-arms without licence during the tenure of theip office and
for six months thereafter. This concession g.i::es nof, however, extend to the
members of the Provincial Legislative Assemblies: )

(b) The Honoursble Member's attention is invited to Column 2 against
eatry 1 of Schedule I to the Indian Arms Rules, 1024, a copy of which is in the-

'v. - . -
() The Provincial Governments have been asked to communicate this poui-.

koo to all concerned. o do. Bir. to ensble the

. N. @. Ranga: What amrangements are made, 8ir, to enadle -
met:::mzf ‘?his House to gotto t-hagﬁrms and takomtgha fire-arms by satisfying-
them that they happen to be members of this House?

The Honourable Pandit Jawaharlal Nehru: Doeg the Honourable Member
want a certificate of identity to be produced to the firms?

Prof. N. G. Ranga: Quite so.

The Honourable Pandit Jawaharlal Nehru: Well, I am quite sure that if
Any member desires it, the Assembly Department will issue a certificate of
identity for him,

Mr. Speaker: ] am told that that is also the practice. If the member asks
the Department. an identity card is issued.

(b) WRITTEN ANSWERS

Browcssis or News By ALR, kg 18 Kaxyapa axp Oniva LANGUAGES
742. *Shri R. R. Diwakar: n) Wili the Honourable Minister of Informa.
tion and Broadessting be pleased to state the dates on which broadcasts of
rews i Rannda and Orive Lanpiages were introduced in- A1, It. Delhi Sta-
-

tion

(bt How muny tmes, at what hours and for how many minutes is news
broadeast in euch of the two languages?

ic; In view of the fact that Karnatak has no separate broadcasting atation,
do tiovernment propase to L Ve more time to Kannada in Delhj A TR, orin

Boamibioo ALK or in Madraz A.IR.?

td} Are Government aware that Kannada news is broadeast only onee a

day from Delhi A.TR. av 545 p.m.?

. The Honourable Pandit Jawaharlal Nehru: (8) The news services in Ilan-
nada and Oriya were started on 1st October 1947 and 28th January 1948 res-
pectively.

(b) and (d). There is one Kannada news bulletin of 15 minutes duration

 from 545 to 6 p.m. ’

There are three Oriya News bulletins—the first of 10 minutes duration from
7-30 to 7-30 a.m. the second of 5 minutes duration from 1-20 o 1-25 a.m. ard
the third of 15 mirutes duration from 7-45 to 8 p.m.

(¢) The question of increasing the frequency of Kannada news bulletine
from Delhi is under consideration.

InporT AXD PrODUCTION OF ALLOPATHIC Mep:orves 1N INpra

743. *Dr. V. Subramaniam: (a) Will the Honourable Minister of Heslth
bs pleased to state the total value of allopathic medicines imported into our
country irom foreign countireg !

by Do Government propose to lay on the table of the House a list of institn-
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tions or factories’ which manufaeture nllnpatblc medxcmes mcludmg vacemes in
Ipdia; for use in Ind'at

(e) Is our 0 try self-suficicnt in such medlclnes, and are all hospitels in
India, gettip lﬁlm mude medicines?

(d) i the answer 1o ‘part (¢) above be in the negauvo. what are the a:rmge-
ments made to make our country self-sufficient in such sllopathic medicines?

- {e) In view of the fuot that a large variety o{gtent medicines is imported

into Indis, do Government propose to consider advisability of restricting
the import of patent medicines from foreign countries? _

The Homourable Rs Amrit Kaur: (a) The Honoursble Member has::
not specified the period for which information is desired. 'However, I invite
his attention to the Annusl SBeaborne Trade Accounts which contaig the re-
quired statistics and copies of which are available in the Library of the Fouee.

(b) A list is lsid on the table,

(0) The vountry is self-sufficient in regard to the common vaccines used for
public health  purposes, such as Cholera vaccine, T.A.B. Vaccine, Plague Vac-
cine and Vacoine Lymph. The indigenous production of other druge is inade-
quate  to mect the country’s requirements and the hospitals obtain indian
nsde medicines to the extent they are available,

(d) The question of increasing the production of certain essential drugs is
under the consideration of the Government of India in the Ministry of Indus-
ary snd Supply in con~ultation with the Ministry of [ealth.

te) In view of the shortage of foreign curreney the Government are already
following n restrictive poliey in respect  of import of medicines and drugs in-

cluding patent medicines. Drugs are sllowed to be imported only if they are
exsentinl,

1. Lt of Goeerament Institutions which manufacture vacrines in India.
1. Central Ressarch Inatitute, Kaseuli.
2. Haflkine Institute, Bombey.
3 King Institute, Guindy, Madraa,
4, Pastenr Institute, Bhillong. Assam,
5 Public Health Laborstory, Bengal.
6. Provincial Health laboratory, U. P.. Lucknow,
7. Vaccine Instituio, Belgaum, Bombay.
& Vacvine Institute, Namkom, Bibar,
% Vaccive Depot, Shillong. Assam.
10. Vaccine Institute, C. P., Nagpur.

1L, Tist of fims prodweinp druge and chemicols in India |

WEST BENGAL
£ No Neme of the firm.

1. M8 Bulﬂ Chemical & Pharmaceutioal Works, Lid.,, 94, Chittaranjan Avenne,

I’Ioml Imunr Co., Ltd., 153 Dharmatols St., Calcutta. =

+w  Standard Pharmacentical Works Lid., 67 Sowth Rd., Entally, Calcutta.

o Bmith Stanistreet & Co. lad., 18, Convent Road, Calcutta.

w  Lister Antiseptics & Dremsing Co. 11925} Lad., 12, Umakaota Sen Lane, Cakuts.
Caleutta Chemical Co. Lad., 35, Panditia Road, Calcwita

«+ Birla Laborsiories. 64, Pathuria Obatta Si., Calculia

w East Iadia Pharmaceutcal Works Lid., 71, Ruses Roed, Tollygung, Cakutse.
. Batlo Kristo Peal & Co Lid. No. 1 Boafleld Lane, Culcutta.

w Premier Stores Sapplying Co. Lad.. 8, Roysl Exhcange Place, Calowtta

Eprenpraps



11. M/S Bharat Laboratory & Chemical _Works_ud., 10, Prince

12,
13.

HresrrIplY pRby;

—
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14,
15.

1e.

17.
19.

20.

»a
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, Anwar Shah Road, Tolly-
l}:‘::i’ Iﬁ:lgmtt”t: Ltd., 285, Bowbazar St., Calcutta.
H. Mumtaz & Co., 1 Colutola St., Calcutta.
Indian Chemical & Therapeutic Works Ltd., 9, Barrackpore Trunk Road, Calcutia.
Dabur (Dr. 5. K, Burman) Ltd., 142, Rash Behari Avenue, Calcutta.
lodian Health Institute & Laboratory Ltd., 5-2, Beliaghatta Main Road, Calcutta.
Indian Mineral Industries Ltd., 22/1, Dum Dum Road, ‘Cglcutta. N
Calcutta Drug House, Gooptu Mausion, 84-4, Clive St., Calcutta,
New Research Laboratory Ltd., 31A, Nandan Road, Bhowanipore, Caleutta.
Pharmaceutical Laboratories of .India Ltd., 133, Upper Circular Road, Calcutta.
Asia Drug Co., Ltid., Dassnagar, Howrah.
Pearl Chemical & Pharmaceutical Works, 29, Strand Rd., Calcutta.
All Iadia lIustitute of Hygiene & Public Health, 110, Chittaranjan Avenue,
Calcutta.
Associated Industries Co., 63, Dharamtala St., Calcutta.
Albert David Uo, P. B No, 586, Calcutta.
Barurev Coke Co. Lid., P. 0. Kushunda (Uffice at Calcutta).
Calcutta Clinical Research Association, 6, Chowringhee Road, Calcutta.
Bengal Phaimaceutical Association, Rashbehari Avenue, Calcutta,
Bengal Drugs & Chemical Works, 33, Cunning Bt., Calcutta.
Bengal Drug & Pharmaceutical Works, 11, Raja Raj Narayan St., Calcutta.
Ballygung Chemical Works, 13/C, Deodbar St., Ballygung. Calcutta.
Calcutta School & Tropical Medicines, Central Avenue, Calcutta.
General Distributors & Agency, 9, Clive St., Calcutta.

BOMBAY

Chemical Industrial & Pharmaceutical Laboratories, Ltd., 289, DBallasis Read,
Byculls, Bombay.
Teddington Chemical Factory, P. B. No. 220, Bombay.
Zundu Pharmaceutical Works Ltd., P. B, 5513, Bombay.
Tata Oil Mills Co. Ltd., Bombay House, 24. Brucé Bt..-Bombay.
Cheme Pharma Laboratories, 23, Club Buck Rd., Dombay.
Standard Pharmaceutical & Chemicul Wks., Atlas Mills Rear Rd., Bombay.

Uriental Pharmaceutical Industries Ltd., 45/47, Applo St., Bombay.
Sarabhai Chemicals Ltd., P. O. Box 31, Bombay. .

Sanitax Chemical Industries Ltd., Pandra Road, Baroda.
Arcies Laboratories Ltd., Western India House, Sir PheroZshah Mehta Road,
Bombay,
Indentors Syndicate, Advani Chambers, Sir P. Mehta Rd., Bombay
Indo ()verseas Ltd., Chikhal House, Kalva Devi Road, Bombay.
Geoffrey Mauners & Co. Ltd.,, Cadells Road, Mahim, Bombay.
Eastern Co. (Indis) Ltd., Lioyd’s Bank Bldg., Ballard Estate, Bombay.
Chemical Industries, 4.1 Bldg., Sir Pheroz ﬁih Mehta Road, Bombay.
Garutman's Labwratory, P. B. 4512, Bombay. )

. n ' .
é}r;::n. Cliqucg:,:’l ;.' lf'.ur‘:f'mh;ﬁm Scfy.l%lppo Road, Byculla, Bombay
G. Y. Kamat & Co., Lamington Road, Bombay.

BARODA

1. M/S Alembie Chemical Works, Baroda.

MYSORE

1. M/S Government Tndustrial and Testing Laboartory, P. O. Malleswaran, Bangalore.

KABHMIR

1. M/8 Ksshmir Pharmacentical Works, Pratap Vills, Srinagar, Kashmir,
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EAST PUNJAB

1. M/B Shambu Nath & Sons Lid., G. T. Rosd, Amritear.
L ,, 8 P Chenical Works, Chebarte
3. ,, Mehts Bros.,, Amritear,
‘.8 , Malone & Co., Kasauli.
" 8 ., Amritesr Distillery Co., Amritesr.
6 ,,” Amsr Chemical Indusiries, Censl Road, Amritesr.
MADRAS
1. M/B Obesticals 14d., Nidadavol, M. 8. Rly, -
L ,, Techoo Chamical Indusiriss Léd., Celicut. 8
& ,, Andhm Pharmacentical Works, Lid., Reswada.
4 . Parry & Co 144, P. B. 13, Madres. .
UNITED PROVINCES :
1. M/8. Lesco Chemical Works Lid., Cawnpore.
8 ., Cawnpore Chemiral Works, Ltd., Anwarganj, Cawnpore,
) Hind Chemicals, litd., Raibaaar, ("awnpore.
4 Mining & Chemical Industries, Ltd., Jamuna Bridge, Agrs, U. P.
DELHI
1 M/N Shamihn Nath & Chenical Works Ltd., Delhi—Shahdars,
" RAMPUR

1. M!S Rampor Instillery & Chemical Co. Ltd, Rampur State

Uscrrrion or ArMs axp AMMUSITIoNn CoxsioNMENT POR CoocH BEHAR
STaTE BY PAKISTAN AUTHOBITIES.

744. *8hri Arun Obandra Guha: Will the Houourable Minister of BStates
bie !,'!4‘.'"1-‘|-"|l o wlade

gt whethier Governent are aware that towards the end of Jaouary, 1948,
8 consignmment of arms wnd ahmmunition meant for the State of Cooch Behar
was gbtersepled on the way and diverted 1o Pakistan; -

(b) whether Giwernment ure aware that the Cooch Behar soldiers accom-
panying the consignient were arrested by the Pakistan authorities at Parbati-

pur nnd Lalmanirbat; and
{e) it sn, what quantity of afns and ammun’tion is involved and what actions

Governtnont have taken or mmtend to take in the matter?

The Honourable Pandit Jawaharial Nehru (a) to (c). A report was 1cceived
from the Cooch Bohar State towards the end of January 1948 that five armed
persannal of the State Forces escorting orduance stores were arrested and dis-
srmed at Lalmanirhat border station in Eastorn Pakistan. The metter was
investigted and as a result the personnel have since been released and the
atoros restored to the Btate. .

Nox.ocovration or Rooms 1x Wesrarx Housz arrorrap 10 ALR. Ewrrornss
748. *Bhri V. 0. Kesava Rao: Will the Honouruble Minister of Information
and Broadoasting be pleased to state whether it is a fact that rooms allotted to
the omployees gf the All India Radio in the Western House have been lying
un-oooupied for the last one year?
Ths Eouourable Pandlt Jawaharial Nehra: No rooms have been allotied to
Bhe employees of the All India Radio in the Western House. -

Raroxts or CoMmopnrrins Prioss Boaxp

“748. *Pangit Rirday Nath Kunasre: (a) Wili the Honourable Minister of
Floance be pleased to state how many reports were submitted to Government
by the Cammodities Pricee Board?
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{b) How many of these reports have been published?
o) Do Government propose to lay copies of the remaining reports -on the

table of the House? _
The Honourable Shri R. K. Shanmukham OChetty: (a) The Board submit-
ted in all ten Reports. ) _
(b) Two Reports have been published. Another report is under print and
witl shortly be published. - _ _ ‘ :
ris, three, namely, those on (i) raw cotton

(c) Of the remaining seven repo
and export duty on cotton (i) the ad interim report on pulses and (iii) that om

Kerosene ani petrol are purely of an informal nature. The remaining four
reports, i.¢. those on (i) Coal from Bihar and Bengal, (i) Cloth and Yarn, (iii)
Iron and Steel and (iv) Indigenous paper are being placed in the Library of the

Mouse.

SHORT NOTICE QUESTIONS AND ANSWERS
RESTRICTIONS O¥ THE EXTORT OF CERTAIN EsSENTIAL GoODS

Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of Com-
merce be pleased to state whether the attention of the Government of Indis
has been drawn to the Notification No. 8(27)-IETC/48 dated the 21st February
1948, of the Government of Pakistan, modifying some provisions of their no#-
fication of the 1st November, 1947, restricting the export of certain essentiai
goods, such as, machinery, building and engineering mauterials, ete. ?

(b) I so, what action has been taken by the Government of India io see
that goods, of the same type are not freely exported from this country to Pakis-
“n? - .

(c) Has there been any reciprocal arrangement between the Government of
India and Pakistan as regards restrictions on exports from the two Dominions
to each other after Pakistan’s action in restricting certain exports to India?

The Homourabls Mr. 0. H. Bhabha: (a) Yes, Bir.

(b) and (c). From the lst March, 1048, exports to Pakistan hava been
brought under the purview of the export control regulations framed under the
Lmports and Exports Control Act, 1047. All exports to- Pakistan of controlled
commodities are, therefore, now subject to licence. I would add for the
Honourable Member’'s information that it is expected that discussions will
shortly be initiated between the two Dominions regarding the conclusion of a
general trade agreement between them.

POLICY RE. PROHIBITION AGAINST EXPORT OF JUTE PRESBIRG
MACHINERY TO PAKISTAN

Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of Commerce
be pleased ta state whether it is a fac( that certain jute plants in West Bengal
have been dismantled and taken over to Eastern Pakistan?

(by Have env steps been taken Ly Government to prohibit the expors of
Tedian plant and machinery used for pressing jute to Pakistan

(e} Do Governmeni propose to announce their eopsidered rolicy in  #his
connaction at an eorly date, particnlarly 'n view of the fact that the Govern-
ment of Phkistan have alreale pleesd restrictions on the cxpord of machinery
sad some other goods from that Dorvinion to India? '

The Hopourable Mr. O. H, Bhabha: (1) Gorernmen$ have heard rumours
to this effect, hut no such esse has actunlly heen hrought to their notice.

{b) Yes. The Government of West Bengal pronose  pass a measume
Pl'obib'il-jng the dismantling of pland and machinery used for fressing or manu-
facturng ‘ube for export o Pakistan.  Jute mills 2nd jute Preaces have ako
teer’ warmed in addition that thdy should red remove machinery and apara
Ptts 80 rlncss cuteide West Beugal, ' -

{a) Exports to Pakistan are now subject ¥ striet leensing undes fo Emwork -
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snd Export Control Act of 1947 and the policy to be fol'owed with regard to the
mtricﬁ':::s to be placed on the export ofpl.;mc{ﬁner_\' and other goods from India
to Pakistan is now engsging the attention of Government. I would invite the
Hononrable Member'y attention in this connection to the reply which T have
just given to the previous question asked by him and would add that it is hoped
to take up these matters for discussion with the representatives of the Dominion
ol Pokistan at a very early date. .

Pandit Lakshm{ Kanta Maltrs: May 1 ask if the Honourable Minister on
receipt of this question enquired of the West Bengal Government if there was
sctuslly sny csse of removal of machinery and spare parts?

The Homouable Mr. 0. H. Bhabha: Fnquiries were made and no such cases
were known to the West Bengal Government.

GENERAL BUDGET—LIST OF DEMANDS
SECOND STAGE
Daxa¥p No, 30—=MixisTRY Or RELIEF AXD RERABILITAYCK

Mr. Speaker: The House will now proceed with the consideration of the
demands for ots and cut motions, There are two demands for discussior
to-day Nos. 80 and 24 and 1 am placing them before the House.

Motion is:

*That & sum not exceeding Rs. 13,00,000 be granted to the Governor General to f.n{nj; tha
rhnnl:l which will rome in course of payment during the year endimg the 3tst day of
March, 1980, in respect of ‘Ministry of Heliaf and Rehabilitation’."

DExMAND No. 24—MmXinTRY OF COMMUNICATIONS

Mr. Bpeaker: Motion is: .

“That a s 1ot excending Ra. 5.25.000 be cranted to (he Governor General to defray the
charges ﬁl;::h_ will come in course of payment during the year ending the 3last day of
March, . in respect of ‘Ministry of Communications’,”*

T find that there nro three cut motions. That again raises the dificulty of
time, as 1 pointed cut yesterday. The agreed time for the discussion of this
partioulnr demand is sn hour snd quarter, which means the time oxpires at
1 O'clock, and the time left ia less by five minytes I do not know whether this
procedure of having all the cut motions moved and allotting time to each of
the movers is really conducive to & prmper debate of all the three cut
motions.  If the arrangement is anagreed one. 1 would not like
to interiere, but if the House is agreeable. it will be botter to take any one of
thesa. in view of the short time and discuss more fully, a0 that each séction
of the House will have an opportunity of placing their views.

Several Honourable Members: No, Bir.

Shri Moban Lal Saksens (U.P.: General): 1 think that the motions need
!'IM be :mwd. The points are there and the members may now be calied upon
a speak. *

Mr. Speaker: That means the demand could be discussed generally. 1t
hat is s0, even then that is a good proposal. It will give one hour and 10
minutes. The Honourable Minister will require ‘some time. What time will
ha require?

The Homourable Skri K. 0. Weogy (Minister for Relief and Rehabilitation):
That dependa t‘trm the points that are made. I do realize their difficulty and
1 also realize that there in a general desire to discuss this demand at some
ledgth. 1 should. in any case, like to have a quarter of an hour. iy

“Ar. Speaker: Very well; that means I shall call upon him at about 12-45.
or & minutes earlier. oo

m??mhbyommwmm%whhum:ﬁme-
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(English translation of the above spesch)

Pandit Thakur Das Bhargava: (Eust Punjab: General): Mr. Speaker. Sir,
sinoe your ruling that it is not neceasary to move a cut mot'on 1 shall speak
only generslly on the demands of this Ministry. )

Sir, my mind is puzzled. When I see Mr. Neogy 1 cannot decide whether
‘T should criticise this Budget for I find him busy day and night in the service
of relugeos, [acing every difficulty. When he gues out on tours he instruots
-officers to serve the rofugess to the best of their capacities. Again when I look
to other Honournble Ministers of the Cubinet und find them sympathising with
refugros--devoting all their time and energy to bring good to them—solving in-
tmoste mintters calmly and patiently. I cannot help remarking that they are
warthy of all praise. The Punjab Government have p a sum of ru

two and n half orores to be sapent on building houses and this House has

ted o the Industrial and Financial Corporation for Rebabilitation a sum of
rupaca ten crorea. aad the Government have spent about three crores on
clothng and a further fiftean akhs are being spent on their food and
furthor about 40 lakhs of people have heen brought from West Punjab
in a comparatively short time and the Government are providing them with
all posaible facilitina, T omnnod help thanking them for all that they are doing.
U know and T have alsa suffered from difficulties ot one time. What the for-
mar Govornment did when there was famine here; it is needlees to discuss as’
the question of comparison of the two Governmenta simply does not arise.

However, when [ find so much sympsathy being shown to refugees and so
much money being spont on themn I aro really surprised to see the present com-
dition of refugecs and the treatment meted out to them; I scriously begin o
doubt whetheor all the sympathy of the Government and their «florts will be in
vain, Is ik that no resuld comes ont of the offarts of tha (overnments or Gaald
therw is somithing  wrong with the working of the Governmont. This ia all
vory stranme Sir, thesa pesple who nre now ealled refopees am in fact the
Hen al fredom  Tha whole country has found fnedrm but the Punjabia

ave sufforsd badly, These paople were the most preepemus in thelr  provings.
Soveral of them wore living in palaces and were cultivating lands that vielded

Id. Thoy are bhelplras today and have 80 wander about from door %o door,
% is no fault of their own and you ecannod hold them respmaible for thele
prosent condition. T for my pard woull not blame any body for this. These
Enp!a hava passedl through many difficul¥es and they amr not’ resprnsible b

em. THis a nity, therefore, when orders arc issued thas there i# ro room for
refugeca in Delhi or when it is declared fram Dehra Dun fhsd i cannot havy
refugess or when gome of the Riatea also pudl  restrictions on the entry

sohugass. m*hu&whm“pn-h.w'@r
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They have the same olaim on this Government as we have. Then Bir, the
refugees have, during the lest five or six months of their stuy spent every
penny they had and their condition ie now extremely bad. I understand
that there are many graduates of the Punjab University among
the refugees who have set up stalls in Delhi. Some of them are
plying tongas; others have teken to hawking. Thus by doing busi-
ness on a small scale only they are earning their daily bread. The refugees.
have not so fur begged for anything, they know how to work. I would point
out that many doctors, lawyers and industrial technicians have in large num-
ber oome from the Punjab to Delhi and other neighbouring places. It was-
#ime to settle them here and take an advantuge of their presence for the good
of the country. We are facing disappointment on every side. Just a month
before Mr. Neogy's appointment, we the Punjabis, used to me;at here regularly
in & committee; of which Bakshi Sir Tek Chand was the Chairman. We used’
to consider measures. for our rehabilitation in this Committee Later the official
::,T;l;:? \;';\lz s;:s ue}:l and i‘t t.l'leld ite meetings for months tc;gether pract’-io:;lay
Y, sed resolutions. T j it
abo;xt- sixldmonths it brought forth nc"lt}l:?n;l: hfoihgsr‘\dvnsory Committee sut for
would most respectfully ask if a single iabi has i
the opportunity of permaneit rehsbilitati%m ieefrl;g;e lor 31 Pufn"]flbl has been given
though we are spendi > - therefore, beg to say that

g spending a lot on our futire development plans and schemnes yot
we are not having any material benefit from them. The inspection of ‘él ) t‘ y
was carried out in the month of september last but nol»hinl«' was (f " esvt;ho-.
hse happened to those sites? Where is that problem now 27 All th:sxée’s h Iat..
have now totally disappeared. It is true that the East .Punjab Gove:n?ru;:
has proposed two and a half crores for building houses but the money belongs
to the Government of India and we do not know when these houses willv[)'e
built. People look towards the sky, the clouds are there, but they do not rain.
1 beg to say that thlg'ls a very bad state of affairs. Our Government have resch-
ed an agreecment with the other Government on the matter of lockers and 1m-
inovable property but what has been the result of it?  Government had promised
to help the banks but what is happening today? The bank peopfe are knocking:
about and holding meetings. 1f they could have becn helped to the cxtent of
twe to threo crores it would have been o help to seven thousand familics. Leav-
ing aside this the treatment meted out to banks is well known.
whut” more is there in store for the Tunjabis.

Now turning to the policy about lockers, we find that though the Govemn-
ment have reached an agreement with the Pakistan Government, the egreement
which took months instead of a day, the agreement was that people should go
to Pakistan and bring back thcir property from the lockers. This matter lLas
been made more complicated when it is said from the other side that the Sikhs
. must not go there, not even under police or military guard; because the people

there get excited at the sight of Sikhs. Most respectfully 1 would say that if
the very sight of a Sikh makes their blood boil then it is the duty of every Hin-
dustani to send there only Bikhs and none else, whether we are able to agree to

- anything or not. Not only this, ?i:oy further sﬁ;;illated that thefre hwerﬁ ullmut-
$ thousand lockers in all which also contained ornaments of the Muslin:.
:.:tgngen, it was not fair therefore to open them now for the Muslims would
lose their ornaments. Thereupon it was decided that the Muslims should be
scked to submit their claims. We know that all this is trickery and nothing:
else, for against this number of eight thousand lockers not even eigh't clain?s
bave been received; even the genuineneés of these eight claims is eriously in
doubt. At this it was decided that only thirty lockers should he opened every
day. Ts it notridiculous - that only thirty lockers sbould be opened in n dav
when there are about eight thousand of them. It was aleo stated that Rs. 40
tola would be charged ss custom duty on gold. T mey point out respect-
fully that the people have been subjected to 5o much hardship that they have:

Tt is not known
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lost patience now and it is the time when some action should be taken in this
uwiter, We were ulso told that Punjabis would be provided with jods
shrough the Employment Exchange, but the hollowness of these statements
has boen made known in au article in the Hindustan Times of today's date,
which says, thab against 27 thousand applications received by the Delhi and
Ajmer Ewnp.oymens Exchanges, jobs were provided for only 1,114 appl'cants.
‘For want of time I am not discussing other wmatters. I um also not taking up
4ks matter of factories; the housing problem is still facing us. It is not even
that some lsnd should have been given to them for permunent rehabilitation,
Tiw two Governments have not so far even made up their minds us to what
should be done ubout the land and houses for refugees und bow they ean give
thers » chsnce of permnanent rehabilitation. There is lerty  of land, water,
straw, gruss sud bumboo in this country. I cannot understand why. kacha
houses made of mud cannot be built for these peopic. In Hissar Districi kacha
beuses made of mud built over a hundred yesrs ago ure 5till existing. There
i, therelore, no resson why Lacha houses should not be  built here. The fact
remains there i no imagination or planning here.

Bir, 1 may be excused if | may say sowmething more with vour permission.
I do not know if the entire policy of the Government should be called a divine
poliey or wn inhumsn policy. It is not buman poliey in auy cuse. They luve
ducided thab the people from the Eastern Punjub shall go to Pakistan, but we
fiud Mahation (Gandhi pursuading and begging three thousand Muslims on Pani-
pat Ruilway Station that they should stay here and should not go to Pakistan,
In spite of this they all left for Pukistan.  The Tudian Union ix in no doubt wil-
Ting to weloome the Muslitus snd I agree that our Government is very gentle and
s based on very high ideals. As a proof of this we find that about two thousend
bouses have been lying vacant since the 10th September for those who might
<woie bsck from Pakistan and for this reason these houses have not been given
to refugees. 1 am sure at least ten thourahd refugees could be boused in (hese
vacant houses. [ do not understand how long this state of affairs will continue.
Tt ia no to have refugees first and then to face the question of their rehnbili-
tation. We shoull stop thut process of exodus that is going on today in Bengal,
it is the duty of the Government to stop it. At one time the Government plea-
ded that they had no experience they had no foresight and that they had no
nusgination but today they have all this. But what haopens: on the onc hard
‘they are puruading those Mohammadens to stay here who want to leave this
wountry, on the other they have not made any arrangement for accommodating
shose Lakhs of Hindus and 8ikhs brethren who left their country and have
vome to take their shelter here. The Government should decide about their
policy in thia matter. [ beg to say that o long as exodus fron: Bengal continues
it is due to the inefficiency of the Government. | :mtt that those who wart
to leave this country should be permitted to do o, those numbering abous
whe crore who sre willing to settle down here, should be provided with accommo-
-Aation. If this is not done and the Government do not chm"fe their policy
«lisplacement of populstion is bound to take place and there will be mmugunl‘l- .
riots. I wish that such things do not happen agsin. People from Pukistaa
are reiding the Kashmir territory, do you think they should not he dealt with in
A like manner® A prominent Arya Reinaji remarked in this connection thet the
policy of our Governmwent could be comparéd o the playing of flute before a buf-
faloe. 1, therefore. beg to say that my only complint is that our Governmeny
and our Mipistry are too gentle and I want that this policy should be chan,
vow. Ib ia time that thin policy of appeasement is discarded and the ;
it revorsed so that people may feel satisfied. This polier of the Government i
ot satiafactory. It has only one effect riz. that there is frustration here, while
m Pakistau they do what they like. I quite agree that this policy of Govern-
went s bpeed on high idealy but is ia inhuman in the sense thst it is beyond the
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comprehension of human beings and can be understood by gods alone.- The
Ministry should have some imagination; it should build houses for refugees and
chalk opt their programme in this connection. There are still many people
here who have not so far been able to secure a house nor g land in Delhi. Even
those who entered the Karnal and Hissar Districts have not been rehabilitated
there. What I understand from rehabilitation is that land should be given %o
every oge; but nothing has been decided upto this time. .There are so many
plots of land; some of these should be given over to the refugees and leava it
to be decided among themselves. You may also leave the matter of building
the houses to them. You will then find that in the course of ony three years
there will be houses on every side.

I would also complain that refugees are under the imipression that the
(Tovernment will creaté paradise for them, so they do not listen to GGovernment
orders. This is also u wistake on the part of the Government. Government
should order them. If u man hus béen ordered to vacate & house and h: con-
tinues to stay in Delhi he should be told to respect the orders otherwise he
should pot expect any help from the Government.

8hrimati Renuka Ray (West Bongal: General): Mr. Speaker, 1 shall speak
specifically on the priblem of rescue und restoration of women on which I
have tabled a cut motion.

No une in this House or in the world outside will dispute the fuct that the
worst horror that has come as an outcome of the communal frenzy and bestiality
in this country is the treatment that has Leen meted out to women. This drend-

-ful uspect of it which first arose in Noakhali, has since spread far and wide and
has assumed u magnitude and a proportion that is unparalleled in human his-
tory.  8ir, the rescue and the restoration to the sociul fold of women who have
been the victims of this outrage is the most difticult und yet the most essential
part of rehabilitation work. The little experience thut I have had in the rescue
of such women makes it imnpossible for :ne to discount or minjmize in any mun-
ner the very great difficulty of this type of work. I hope that the Honourable
Minister for Relief and Rehabilitation will realize that an¥ suggestions that I
have to offer are not in the nature of destructive criticism.

Apart from the question of rescue itself. on which I will say a few words
later, the mental rebabilitation, the restoration of such wormen who have teen
the victims of outrage, is a problem which requires very intricate und delicate
handlipg.

I will not have the time to go into any great detail or svy descriptive analy-
t¢is, nor do I think it is necessary. I should like to confine my remarke as far
ss possible to some concrete suggestions. -

In the first place, I feel strongly that women who have been so grievously
hurt and wounded should be kept apurt from other refugces until such time
as they are in & position to take up the threads of normal life. They should
be kept under the individual care and supervision of women who are skilled

tuud competent to help them and nurse them beck to toke up their

16 NOOX ogitions in the social fold. Even if the families of such women are
anxious to take them back, I think it is undesirable that they should go back
until such time as they are mentally as well as physicaily restored. There is
a great likelihood of their being crippled and maimed for life unless some action
is taken to see that they are not required to readjust themselves to ordinary
dife until they have had time to get back tc normaley. I think sowme com-
tent suthority such as the women's section of the Relicf and Rehabilitation
Is:'mhtry with the help of womens' organisation should be in charge of this work
und it is they who should decide when such women are fit to return to their
bomes. A much more important matter is the question of unmutried young
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girls to those who clsim to be their relsa-
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tives, unless they are their own parents, I think the suthenticity as well as the
desirability of such relatives should be gone into before they are handed
over; unless this is done there is the likelihood and danger of fur-
ther exploitation of these girls. If there is any dispute over this t{here
should be some such machinery as s Court of Wards which should be set up
to docide the matter. 1 do think thas the Government or the Ministry of
‘Mellef and Rehabilitation sbould immediately empower itself legully in both
these types of cases so as to be in a position and have the right to decide what
is best for the women conocerned.

will now tum to the question of rehabilitation. The last speaker has
made a very uent speech on this subject and I only want to point out some
L] to the rehad of women. I do not think that
establishment of where some litle occupation is given which has
not heen properly planned is enough. In this country there is a very greas
dearth of women who come forward to be trained in the different fields of nation
building services that are so necessary for the development of the nation. This
great tragedy hae left thousands and thousands of women homeless und alone.
Why should we not utilise even their circumstances to whatever extent possible
to our sdvantage. The opportunity should be taken to train these women to
beooine useful and purposeful citizens: Tinkering with the probleim by doing
n little here snd there will not be sufficient. What is required is a properly
planned wechome of vocational training on a long term basis.  The womtnen can-
bt teained in n varlety of occupations according to their aptitude and inclina-
tion—such as nurses, teachers, socinl workers, training them in useful occupa-
tions wuch ne running laundery services, co-operative Restaurants, Comnmunity
Kitchons and saroous other things, 1 would request, in fact T would earestly
appeal to the Hehgbiltation Minister *o take up this question immedistelz. It
i quite unnecessiry to draw up a scheme with large overhead expenses which
muy mean delny. Rimple achemes which can be imiplemented immediately
should be taken up But 1 think s poad deal of time has already been wasted,
und 1 hope that there will be no more delay.

| will now turn to anvther uapeet and that ix the question of reacue. 1 think
that thix House in awnre of the foct that there is an apparent reluctunce on the
part of a cartain number of women to return to their homes. There am two
mair causea for this. One is {(and I have seen cases like this inyself) where
women aot as hostages for the protection and the eafn conduct of their families
UntH and unleas those families are returned from the danger zone these women
would rathor smerifice themselves than jeopardise the future of their dear tnd
near onea. The second point is that a great deal of propaganda has been dune
s regard to the bigotry and prejudices of Hindu society. Tf these wormen come
% know that the compelling force of circumstances have broken down theee
prejudices to a large extent. and if they also know whether they have horuer
o come back to or not, the Government of India with the help of the women's
srpaalsstions of this country are willing to take up the responsibility and see
%o it that they are not viclimised, they would come back. I think that every
svenue should be explored to sce that this news reaches them through the
Indian newspapers which have circulation in Pakistan, or through transit camps
or High Commissioner's offices. Systematic propaganda to make the truth of
the miattor known should be taken up immediately. .

Sir, there is ane other point which T would like to wnake if you would give
we the time and that is thet the customs barriers that have been imposed sinoe
March have raised a new problem. We have beard from reliable witnesses
aboud women being searched scross the border in Eastern Pakistan and of the
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outrages that have been committed on them. There is likelihood of retalia-
tion but T hope this will not be. But I do think that the Government shculd
approach the ID'akistan authorities anld both Governments should  appoint
women investigators or women police to search women on both sides.
It is true that the Government of India can only show its own good faith, its
own effectiveness and can only request and not compel I'akistan. But I think
that if we on our side show that we are sincere and earnest about this probiem,
then whatever is or i+ not done on the other side this ifself will be the most
compelling force on our side. This is the way that Mahatina Gandhi wanted
us to act. We cannot pay him tribute onlv by changing the name of towns,
townships and rouds nor by engraving his name or picture on stamps. If we
wish to honour and pay tribute to him, which we failed to do during the last
many months, let us put our minds fo this problem, about which he was s»
degply agitated., It us each and everyv one of us help the Government of
India to see to it that women are not victimised further. We can show our
own good faith, as T said, and T am sure that in the end this will have its eff2ct
on the other side. Neither retaliation nor lukewarm behaviour, because of lack
of response oun the other side, will achieve what we desire.
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(Knglish Translation of the above speeoh)

Giani Gurmukh Singh Musafar (East Punjab: Sikh): Mr. Speaker, Sir, the
subject is very vital and the time is short.  Therefore, without offering any
sort of formal felicitations or indulging in an introductory prelude, T would
straightaway come to the point at issue. Our revered Pandit Ji, who is a very
experienced veteran, has done his duty. The cut motion moved by Shnmati
Henuka Ray covers only few points vis., permavent rehabilitation, temporary
residential accommodation and rescue, and these are under discussion. Mr.
Speaker, it is quite obvious that permanent rehabilitation can be achieved in
two ways only and these are: ‘either new houses should be built fsr cur
brethren who have eome over here and some other new arrangements made or
they should be settled in the houses rendered vacant by the migration of our
Muslim brethren.  Nothing can be said in regard to the third point aitbuugh
it is an important one. That is a question of realization. = We should have
some anxiety for the resettlement of refugees. 1 cannot daresay that we are
not anxious for their rehabilitation, but if we had given full attention towards
this work we would have accomplished a good deal by this time. I realize
that apparently there is some sort of fundamental difference.  The policy nf
our Government is to send back people to the places from where they have
come and to encourage those who have left this place to return. A resolution
to this eflect was passed by the All India Congress Committes whose decisions
have considerable influence on our Government. I also agree with it. Tt is
frue that no body would be happy to live outside his home. No one weuld
leave his native piace. Those aged women who are now being evacuated from
Pakistan were indeed living there on account of their love for their homeland.
‘I'he Pakispan authorities assert that these are the cnly abducted women in their
country. The question of the abduction of old women does not arise at all,
Very few young girls are being recovered. The aged women did not like to
leave their homes. Fundamentallv it is quite correct that one should live
peacefully in the place to which he belongs. But it has to be seen whether in
the preggnt day circumstances, this can be scted upon. There are two
examples hefore us. Certain non-Muslims went to Lahore on the 20th Novem-
ber last with the permission of the Pakistan Government to remove their goods
from the lockers. The Muslim mob attacked them ard it was stated thap the
Muslims were excited on the sight of Sikh soldiers. The reason which led to
Shis incident is that they cannod tolerate the sight of a Sikh.. 'The other inci-
dent relates to an attack on a Sikh Gurdwara in Karachi (8ind). How did
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this incident take plsce in which our Hindu brethren weré also killed along
with Sikbs? *'When the buffaioes fight crops suffer.”” It was alleged that
moss of the Sikh refugees were broughg in an open truck which provoked the
people and led to the attuck on the Gurdwara. it should be understood from
shese incidents that it is very difficult for any Sikh—the Sikhs are in no less 8
number than 13 to 14 lakhs—o live in Pakistan. The newspapers in Pakis-
tan are daily writng articles on the subject ‘No sikh should be allowed to re-
main in West Punjsb’.  Bo all this has rendered it very difficult for the Sikhs
to go there, Pandit Thakur Das Bhargava has stated “If we are to go there,
wo will go together, Why should not the Sikhs also return to their homes?
First of all we will yend the Sikhs.'' I appreciate Pandit Ji's motives and sin-
cerity. He hax got real love for the Sikhs and it is for’ this reason that he hus
said shis. But if the Sikhs are sent there, it is feared that those who ocould
escape proviously will be killed now and thus the question of sheir rehabitiration
will nos arise st all. It is quite obvious that it is very difficult to go there and
no body can dare go unless some arrangement exists. The Government chought
of this but whas has it done sfter all in this connection during the last chree or
four moothe? It is & question of reciprocity. No non-Muslim can live tliere
unless the Police, Army, Minidtry and services are jointly constituted. Under
the presens conditions. it becomes very difficult for any body to live cthere.
Now the question arises—what about our Muslim brethren? The juiruary
thing to B considered over in this connection is as to who are the Nafiouals of
Pakistan and India? Unless this fundamental issue is deeided. this problem
cannot be solved. Wo tried our best to persuade our Muslim brethreu o
return 8o sheir homes and thus gave an ample proof of our good intentions. We
carrird on propsgands against communalism. We go$ the mosques vacated.
Wo did our best to have the ‘‘U'R8" celebrated by participating in the ' {/RS"
Committee. So much so that in accomplishing this object, we loat nur o8t
cious posseasion. I refer to Mahatma Ji. .After all these endeavoura:, we
ave to moe how much confidence we have crented, and to what conclusion our
Government has arrived at as a result of thess experiences. T would place
betore you a fow cnses which nccurred in Delhi. While we are trving to settle
our Muslim brethren in Delhi but in spite of our efforfs in this direction the
Mu<imns are taking a contrary view as would appear from these instances.
There in nne New Indin Press in Connaught Place which helonged to 8 Muslim
and was« treated as evacuces’ property. Ita Proprietor Mr. Muzaffar Khan came
hack and submitted an application that the Press should be retumed to him.
That Pross was returned to him which he sold for Rs. Thirty Five Thouand
and left for Pakistan. There is another Fronticr Fzxchange Press 1 (Can-
naught Place. Tia owner too came back and atated that he would live here.
Rut later on he sold thix Press for Re, 110,000, pocketed this money and eent
back to Pakistan. There is another Army Press  here which is about to be
sold T have come to know that Ra. 15 lacs have already been offercd for it
That was alswo cvacueea' property. Tta Proprietor did not come over here,
bedause he ix running his buriness at Karachi. There he has cot a Civil Mili-
tarv Preas and is publiching one dailv paper ‘Havat® from Karachi. T have
been told that he wanta tn live in Pakistan. e sent hiz aon here. So far as
1 could ascertain, the son has got no legal rights of ownership. But he taok
over the porsession of the Preas by putting in an application and it is likely to
be »old in & dav. or so.  Similarly there in another place here which is zeneral-
Iv called as ‘Matiakhan's Kahar Khana'. That ton was evacuee’s phoperty.
About this 400 T have heard that the anclication which in required to be anb.
mitted to the Custadian under seetion 12 was not put in. Further fifteen
?:dvgt mﬁnmwm;ndﬂ the ruleant also not tiven. Even than the Cus-
ian retu im property. He too left thiz place after disnosing it ot
abaprice of about Ra Blacs orso. Theare b .n:omd“ﬂtmdud%hﬁ .
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khana’’. Tts owners too, as I have learnt, sold their property to Dalmis
Cement Company at a value of Rs. Three Crores and Fifty Four Laes, ard
are about to leave after selling the remaining property. I have.quoted these
instances to show that these people could not repose confidence in us. 1nder
these circumstances when the Muslims are resorting to this course of u»tion,
how can we -have faith in them that they will return and remain as loyul citi-
I have come to know that the Nationalist’ Muslims too have felt

zens of India.
I would like to say that if the Mus-

aggrieved over such action of Muslims.
lims want to live here they may do so because this is a secular state. I have

myself tried to persuade our Muslim brethren to continue to stay here. To ine
all this appears unreal unless we can live harmoniously. But what should we
do?, Whatever efforts you may prake, unless confidence is restored you cannot
achieve the object. This is the one side of the picture. On the other iide
we find that almost all of our factories in Pakistan are immediately beinz al-
lotted and these are working. Here during the last six months, only 150 in-
dustrial premises have been allotted. In this connection I would like to point
out that controversy had been going on between the Ministries of Tndustiies
and Supply and Relief and Rehabilitation, I notice that no other Minister is
present in the House. The problem concerning the refugees and their rehabi-
litation does not relate to any one particularly, but all of them have to rendpr
neceseary assistance. The Honourable Shri Gadgil can provide houses, the
Honourable Home Minister can fix up refugees in good posts, the Honourable
Food Minister can give food, and lastly the Honourable Prime Minister can unse
his good offices in arriving at favourable decisions with the Government of
Pakirtan in regard to their (refugees) property. What I mean to say is thaé
everv Department can do something for their benefit and are doing sn. Bué
turther attention is very urgently needed. The expansion of the Rehahilita.
tion Department and the number of staff emploved in it appears to be verv
vast. The Government iz spending lot of money over this Department. But
s0 far as the result. achieved hv this Department are eoncerned, T am reminded
of the following couplet in Urdu:
“"Bahaut Shour Sunte thhe pehlu main dil k.
Jo ehira to ek Katra khwn na nillda,.,

“'(The gam:: hus not proved worth the candle).” When we go to the Cffies of
the Custodian, we are told that there is o great rush of work. But a period
of more than six months has clapeed and no business premises have up til. now
Lecn allotted.  The reasons cxplained for this are ““What should we do? The
number of applications far exceeds the places available. The whole of our
time 12 spent in sorting the applications.’” Tt is a matter of deep regret that
the work for refugees who have come over to Delhi is being done at such a
slow pace. .

The refugees who have come over here comprise of three classes: firstlv
land-lords and big eapitalists; secondly middle class people and thirdly propie
helonging to the lower strata, The enpitalists and landlords have been able: to
bring something along with them—which they could—and they ure somchow
managing. ~ The middle class people, if at all they could bring something,
bad sbout six or seven thousand with them and that too has been practically
spent by them during the last six months for the maiotenance of their familj.
The third category consists of those persons with meugre resources who cuin
‘tib‘hear l:vehhoot_i by investing paltry sums in small goods and selling then lere.
T e shops which have been lefs here vacant have not been allotted to thern.
Now there remains the question of houses. I do not understand as to when
t!'n_e two thousand houses l_eft by the Muslim evacuees will be allotted. Besides
this. the bungalows occupied by the Ministers and Officers consist of tweity to
twenty five rooms and only five persons or 8o live there. Tf an y officer carrins
out a proper survey in this connection s lot of people can be accommodated. I
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can give you many such instances. The Government Servante in the . lower
class in occupation of Government quarters have-accommodated many of their
relatives who have come as refugees. ] have come to know that they have
been served with notices to vacate these premises. On the other side. we see
what is happening in Pakistan. There new houses are being built to re-eftle
the rofugees. Only yesterday I came to know that one lakh of houses have
been immediately built in Lysllpur for the resettlement of refugees. But here
verye;itﬂc work has been done in this connection. This is one aspect of the
matter.

Mr. Speaker, with your permission, Bir, I will mention the second thing
which sffects my feelings particularly. Our Government is making efiorts in
this direction also. Just now Shrimati Renuks Ray has pointed out thas
many of the girls have been taken to the tribal areas. This is within 1ny
knowledge.  1f the present method of recovery of abducted women is peniued,
1 amn afraid it will take vears and the girls and women who are there will be
removed to some far away plesces and hidden there. During the mouth of
March last when there was an out-break of disturbances in Rawalpindi, my
own real brother and his wife were both oconverted to Islam and they were
hidden. Mr. Speaker, I made an attempt to get them rescued and sent 1nen
who returned empty handed, and were told that they were not in that wilage.
Then again for the second time I sent some special messengers along with &
truck and military escort. One of my Muslim friends also sccompanied. Bu#
o his return he told me that mv brether Nad said *‘T have now embraced Islam
and my name has been changed from Giani Singh to Ilam Din. What is the
differrnoe between Giani 8ingh and Ilam Din?" For the third time I sen$ my
clder brother's son along with soine mnen. When he went there my brother was
hidden in an obacure place at that time but they suceeeded in bringing his
voung wife in the truck. On way back the Muslim Military Captain incharge
of the military post enquired about the particulars of she girl. Those a>com-
panving her said ‘*S8he is our brother's wife. We could not find our brother.
Rhe wan {nund and we are taking her along with us.’”” On thin he remarkerd
“You are telling lies. 8he is a Muslim girl. 8he is  weeping.”” She was
snatched awayv {orcibly and sent back to the village. For the fourth time, Sir,
1 myself wens and one of my friends who is now-a-days a Minister in Pupjab
accompanied me. My brother recognised me from a distance. Then he ran
towards me and et me. This incident happened at the time when the Pakis-
tan State hud not yot been constituted. Mr. Speaker, Sir. 1 have narrated unis
episode bocause 1t was my own personal experience, We were the resideuta of

e place where my brother lived. 1 had & sufficient influence
amongst the Muflune on acoount of my being a Nationalist. In spite of this,
we had to face so many dificulties, The manner in which the Government is
trying to search and recover the girls, will not help in locating them. 1 can
quote many such examples. A person named Lakba Singh and  his brother
Sujjan Singh are now-a.days living in Delhi. Thev have received a leticr ip
which it has bren stated that Lakha Singh's sister Beant Kaur iz at present in
the captivity of Mohd. Amin contrsctor, Village Morathisn in the Rawalpindi
District and Sujjan Singh's wife named Balwant Kasur was in the custndy of
Sh. Moh1. Hussain~in Village Bhener Keswal in Rawalpindi Districs. The
particulars of the persons and the name of the place ir known. Their relativea
are present here, But it has hecomne a  difficult task to rescue then. A man
namod Barkat Ram Goldsmith has come from Mandi Bahaud Din. He has
rescued four girls related to him and brought them along with him. He says
that the Muslim marmuders there ure playving th's game. They bave assumed
the nppearance of Sikhs after growing beards and putding on turbans on their
heads.  Ther pretend coming from Araritsar. and tell the Hindu and Sikh girls
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living there that the Sikhs in Amritsar have decided that in case you come to
your country you will be muordered because you have becn degraded.” In this
way the girls are being terrified and threatened. I would like to mentiun one
thing more. In the Borstal Jail, Lahore, there are many child prisoners
whose number is about nine hundred or so. Sant Hazara Singh of Gujranwula
who has recently been released from there and has come over here tells me
that the hair and beards of many of the Sikhs in the jail have been cut off and
they along with their young children have been converted to Islam. It would
thus be observed flom thig that both their lives and religion are in danger. But
we are absolutely helpless in this matter and are unable to do anything. Abaut
five to seven thousand of our brothers are confined in the West Punjab jails.
Alarming news are coming from Réawalpindi jail. Similarly the lives of those
of our brothers who have been left behind in Bannu are in danger on account of
the tribal people. They are not getting rations for the last many days. In
Sind also our brothers are living. There is a village named Kharak Singh Wala
in Sind. It is inhabited by a sect of Sikhs called ‘Lubanas’. They were attack-
ed and many of them even killed. These ‘Lubana’ Sikhs are a backward class.
There are so many villages in Sind where these ‘Lubana’ Sikhs have been
stranded.  Their lives are also in danger. Similarly there are so many things
which T cannot mention for lack of time. Mr. Speaker, Sir, what I mean to
say is that the Government should chalk out some definite policy* and wider-
take this work in accordance with a particular plan. This task cannot be ac-
complished in the manner in which it is being done. Our Government should
formulate a definite and clear cut policy for the rehabilitation of refugecs und
conferring upon them the rights of Indian Citizenship, so that this mav restore
full confidence in their minds that the Government is doing something for

them.

The Honourable S8hri K. 0. Neogy: Sir, I am afraid that in the few minutes
that I have at my disposal it will not be possible for me to reply to all the
peints that have been made by my Honourable friends, and if T fail to cover all
the points that have been raised, T beg of my Honourable friends not to take
that as & discourtesy. I very much hope that in " so-#ar as therc are specifio
points on which information can be given, they will do me the favour of giving
notice of questions covering those points.

Mr. Speaker: May I make a suggestion? In view of the fact that this ques-
tion has been agitating the minds of many people, if the House is agreenble.
the Honourable Minister might take some time from 2-80, and to that extent.
the time allotted to the other Demand ahout Communications may be cartail-

ed if the House is agreeable.
Some Honounblo Members: Yes.

The Honourable 8hri K. 0. Weogy: I um much obliged to you.

Mr. Speaker: The Honourable Minister may take his own time now.

The Bonom:ghlo Shri K. 0. Neogy: In the very first place I should like to
convey my cordial thanks and gratitude to my Honourable friend Pandit Thakur
Das Bhargava for the handsome terms in which he referred to me and the
humble efforts that I have so far been able to put forth in the service of the
re:fugee population. At the same time, I am afraid he was carried away by
his eloquence so much so that he ignored some of the fundamental facts of the
situation. My I-_lonoumlglg friend complimente] Government on having made
?deghuste financial provision for different schemes and having made provision
§r he relief ol" .t.he refugees. But he wants to know what is the actual rosult,

ir, in all humility I claim that the actual resilt is to be seen in the fact thas
lakhs of our brothers and sisters are at the present moment enjoying a modi-
cum of comfort and are in a position to eke out their living in some cases
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Nt very_long ago, the Delhi correspondent of a very powe glish news-
peper made the prediction that numerous people among the gWlgees will nob
‘survive the winter, 8ir, we have survived that wishful thirtking. It is my

proud claita today that the mortality that has prevailed among the refugee popu-
lation is.not in some cases cven as high as the normal wortality in cities and
#owns and rursl areas having cbmparable populations. Sir, that is the actual
‘sesult. When after the partition our brothers and sisters living in Western
Pakistan had to flee for fear of their lives, the slogan was “‘Bring them out
slive’’; and I muke the claim that we did succeed in bringing them out alive.

The nest problem was how to keep them alive; this was a problem for which
there bas Loen no precedent in the history of the world. I eannot claim any
‘experience for myself in handling such a problem, but 1 dare say very few in the
world ean claim uny experience in handling a problem of this magnitude. | re-
member the day I took over charge, with what trepidation, with what hesitation
I went to Government House to take the oath! And today I have no reason to
;aﬁmt that T undertook this task and availed of the opportunity of serving my
ellowmen. ‘

Sir, what is meant by permnsnent rehsbilitation? Termanent rehabilitation
means creation of emmployment—because it ultimately comes to that; creafion
of employment for millicns of people ut a time when production is admittedly at
& dangerously low ebb, and when the volume of trade and ocommerce in the
country is shrinking. My Hononrable friend Thakur Das Bhargava is dise

pointed at the poor numiber of people thut have secured employment through
the Employment FExchange. 1 nm surprised that it has heen possible to place
%0 many ax we have succeeded in placing in various capacities, through the Em-
ployment  Exchange and otherwise. Full atatistical information as regards
people who have secured jobs in various capacities is not vet available and if, in
the eourse of this session | am in a position to give more detailed information on
this point, T will certainly do so.

Sir, permanent rehabilitation can be achieved satisfactorily only as a feature
of the general development-of the country as a whole.  This is the point which
I have omphasised onece or twice hefore. Particularly when we are concerned
with such a vaxt population, it is simply impossible to think in terms of rehabili-
tating them without at the same time procseding with measures which would
lead to the development of the resources of the country as a whole,

Bir, an the very first step towards permanent rehabilitation. we have w0 try
and fill the gaps that have been loft in the eonnomy of our countrs by the with-
drawal of the Muslims from Fast Punjab.  But when we approach the ques-
tion fm that point of view, what i it that we find? Tt is nat the same popu-
lation in atructure that has come acrnas from the other gide as the one that has

® over (o Pakistan,  Here numerioal onmparisons would be very misleading.

e unpx that have been Jeft by the withdrawal of the Muslims cannot easilv be
fAlled by the incoamning refugeex. The most hmad-based method of permanent re-
habilitation in u eountry which is predominantly rural in ita economy would be
by wuy of agriculturn! rehabilitation. Here agnin, the land  that the ref
finve loft on the other side of the horder was certairly superior to the Jand thst
was vacated hy the Muslims who have gone acres. Likewise, the average agri-
oultaral holding in Western Pakistan, which hag been vacated by the incoming

refugecs, was larger than the ave holding tha been v
Musliie evacuees from luﬂia.? rrernie holding fhat hos boen vacated by the

Then aznin. it must not be forgotten that we cannot think in terms of perms-
nent rehabilitation even inf regard to agriculture o long as the right. title and in-
terest of the Muslin evacuees continue in regard to the property left behind by
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them. And that is a fact. Even today all the property, agricultural or other-
wise, that has been left behind by the Muslun evacuees from India still conti-
nues to be the property of the Muslim evacuees although they may be in Pakis-
tan. Likewise, the right, title and interest of the Hindu-Sikh refugees who
have come away fromn Pakistan, in regard to property left behind by them in
Pakistan still continue to be there.

Shri M. Anathasayanam Ayyangar (Madras: General): On paper|

The Honourable Shri K. 0. Neogy: I do not think 1 should take such a pessi-
mistic view as my Honourable friend opposite does. Bir, efforts arc made conti-
nuously and we are, 1 venture to hope, reaching the final stages of the aepoti-
ations that would lead to a final settlement of this property question. A com-
mittee of officials would soon be meeting in Lahore to discuss this very problem
ip the very near future and it is my hope that before this Assembly Session ter-
minates 1 would be able to report progress in that matter.

Sir, as a matter of fact,.if we can succeed in having a satiafiwtory settlement
on this property question, not only would it enable us to make permanent settle-
ment of land and other property on both sides of the border in aceordance with
the terms which may be agreed upon, but the very fact that the refugevcs who
are now in India would be in a position to claim some compensation in whatever
shape, in whatever degree it :nay be, would enable them to stand on their own
feet and rehabilitate themselves through their own efforts, at least in a large
number of cases.

My Honourable friend Pandit Thakur Das referred to the question of housing
accommodation at Delhi. He expressed his impatience at the delay that is tak:
ing place. 1 wish my Honourable friend were in my position Lecause he woud
have then realised what are the difticulties thut stand in the way of acromplish-
ment of even the best-considered schemes which are promoted with the best of
intentions by people who have nothing but the spirit of service to inspire them.
I bave Lefore me a note which indicates the programme which we have in hand
with regurd to housing accommodation in Delhi, but I do not think I will be jus-
tified in reading through the various items that are now under active consider-
ation.  May 1 tell my Honouruble friend that there are-sg many limitat'ons as
regards expansion of housing uccommodation in Delhi that it will be risky ou the
part of anybody to embark on an unlimited expansion, Water-supply is the mosé
difficult limiting factor in this regard. We are now engaged upon experimenta-
tion in tube-wells, although at one stage it was definitely declared by technical
opinion that tube-wells caunot be a success in Delhi. Not daunted by such ad-
verse opinion, we are now agsin embarking on experimentation in the matter of
tube-wells.  On the success of this measure would depend the extent to which
we succeed in expanding housing accommodation.  After all, there is an over-
all limit beyond which the capacity of Delhi cannot be expanded.

My Honourable friend does not like any restriction being placed upon the
movement of the people, the refugees. Now, Bir, if we were to allow frec move-
ment of refugees to take place, what weuld happen to Delhi? My Honourable
friend to the right is a distinguished citizen of Delbi, and if I were to claim the
advantage of his opinion on the subject, I dare say I would have some support in
the view that I am putting forward, that we eannot think in terms of perma-
nently rehabilitating the refugees who are at the present moment in Delhi in
their entirety. Let me be quite frank about it to the House. I have been
nurtured in the Legislature. 1 have been a member of the Opposition for s
longer period than I can well imagine, in 8 way. I bave mno secret from this
House. Let me unssure iny Honourable friendg that they would be doing the
greatest wrong to refugees if they were to create the impression that the capa-
city of Delhi to house them has not yet been exceeded. If they are real friends
of the refugces. they bad betier tell them to leave Delhi and be controlled by
Government  You oaunot in one bresth hold Govrenmens responsible for their
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ilures, and at same time, claim full freedom to go about from place to

place wherever you liRe. Either you claim your freedom of action in this
mutter—then rehabilitation will be your responsibility—or, if you swant to bold
Government responsible for rehabilitation, you must agree to be controlled in
your movement by the Government. (Hesr, hear).

Mz, Speaker: 1f the Honourable Minister is going to some other point, there
is hardly & minute. We might adjourn now and he may resume after Lunoh.

Phe Honourable Shri K. 0. Neogy: I am much obliged to you, Sir.

Mr, Spesker: The House will re-assemble at 2-80.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Asscmbly re-asspmbled after Lunch at Half Past Two of the Clock. Mr.
Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

The Honourable Shri X, O. Neogy: Sir, part of the criticism advanced by
my Houoursble friend Pandit Thakur Das Bhargava could well have been direct-
od sgainst the East Punjab Government und here I should like to point out to
tho‘%oun that although I have no desire to disown my part of the responsi-
bility, even the adoption of the plans, not to speak of detailed executian there-
of is primarily the concern of the East Punjab Government in so far ss the re-
fugee people of that ares are concerned. Sir, the House should not forget that
in the East Punjab there is today s S:pulu Government functioning with the
support of a Juopuhr legislature and that legislature has recently been expand-
od by the addition of all the Hindu and Sikh M.L.As. from West Punjab, 8o
that it can be truly said that the legislature of East Punjab is today fully ce-
presontative of the interests of the refugees. We, in the Government of In-
dir undoubtedly try to influence their policies and their decisions—not always,
let e add with cent per cent. success—but that is all that we can do. Un-
doubtedly we finance their schemes to a large extent and that is the only title.
in a sense, that we have to control their activities in any effective manner.

Sir, that Jeads me to the question of the East Punjab Capital. 1 would be
very mueh obliged to my Honourable friend if he were to use his eloquence with
the East Punjab Ministers for the purpose of influencing them to make an early
declaration in this matter. )

Shri Bikramlal Sondhl (Esst Punjab: General): 1 was told by the Prime
Minister of the Punjab the other day in Bimla that he had already sent the
papers and he was awaiting the orders of the Government of India.

The Honourable Shri K, 0. Neogy: I may teil my Honourable friend that u
to yestorday the Cabinet of the Government of India had no information in thx,:
particular point.

The Honourable Mr. Raf Ahmed Kidwal (Minister for Communications):
The latest letter says that they will intimate their decision in about a a:::;)’;
timse. That loteer wan recived a day ago.

The Eonourable lll!l K. 0. ¥eogy: My Honoursble friend made a specific
complaint of the restrictions that have been put on the operation of the safe
deposit vaulte. I want to tell the House thas just at the present moment
there is o non-official delegation, contisting of 5 members of the Advisory Com-
mittee attached to this Ministry earrying on negotistions at Lahore in regard
?};}:om&t&rm&ﬁatd«wm“&umv Honourable friend Diwan
"haman Lall.  Not merely are thay gning o help our organization at Lahore
in thia matter, but 1 :oﬂyhhbaemmtohke.hmd.ifnm~

8.

sary. in these di
renment of Tndia do not know what more is exrectad of the Gow.
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8ir, I should now like to give a very brief idea about the major features of
our rehabilitation policy. 8ir, schemes of rehabilitation may broadly be classi-
fied into two categories;

(a) those undertaken directly by the Central Government, and
(b) those undertaken at the initiative of Provincial Governments.

In order to co-ordinate. rehabilitation schemes as far as possible with schemes
of development, the Government of India have set up a high-powered Rehabili-
tation and Development Board. This Board is expected to work out schemes of
_rehabilitation as integral parts of schemes for the economic development of the
country. The Board will, of course, work in the closest co-operation with the
Provincial Governments concerned. Details regarding the allocation of .»xpeu-
diture on schemes undertaken by the Board have not yet been worked out.
.Some of the schemes may be undertaken as the sole responsibility of the
Centre while others might be financed from the block grants for development
made by the Centre or by some suitable arrangement with the Provinces.

With regard to schemes of rehabilitation undertaken by Provincial Govern-
ments, the responsibility will be mainly that of the provinces concerned. The
Government of India. however, recognise that in carrying out such schemes the
Provincial Governments should be helped financially to some extent by the
Centre.

Unlike refugees from West Punjab who have facilities and the opportunities
for rehabilitation in East Punjab and the East Punjab States taken together as
a pooled Unit, rehabilitation of refugees from N.-W.F.P., Baluchistan, Bahawal-
pur and Sind other than those who have their old roots in East Punjab and can
be:resettled there, is the direct responsibility of the Government of India. For
practical purposes this category of refugees comprises those dependent on what
may be described as urban occupations. .

In terms of the Resolution of the A.I.C.C. all agriculturists from Waeat
Punjab and those from N.-W.F.P., Bahawalpur and Sind who have their roots

in East Punjab may be settled within the pooled unit of East Punjab and In-
dian States in that area.

Other agriculturists from N.-W.F.P., Baluchistan, BaflaﬁTpur and Sind
may be settled on soil elsewhere in India.  Alwar, Bharatpur and Gwalior in
particular have possibilities in this direction.

In regard to refugees depending on urban occupations, it is proposed to as-
sist rehabilitation of those from West Punjab in East Punjab, and assist re-
babilitation of those from other parts of Western Pakistan elsewhere in India.

It is proposed to pursue schemes of suburban development, establishrnent
of new cities and development of new ports for rehabilitation of urban refugees.

It is proposed to promote establishment of cottage, village and large scale

wdustries in such newly developed areas according to the environment and
aptitudes of refugees to be resettled.

Rehabilitation finance facilities will extend to all refugess %o promote re-
babilitation. There will besides be other financial assistance to various cate-

Rn:i“ of refugees, announcements about which have from 'time to time been
made.

Sir, I now come to the very valuable suggestions which the
Homourable Jady from Bengal made in regard to certain social and psychological
factors of the problem presonted by the sbducted women who may be rescued
as a result of our efforts. 'These suggestions will be given due weight. I wish
j¢ ceoer poccible for the Honourable lady to make available to ug her services in

- ¢his keho'f Lw eontinued presence a$ Delbi.
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Sir, 1 sbould now iike to take up & few poiuts which my Honourable friend
Musafirji made. A goud deal of his speech would have beén quite appropriate
i it bud been delivered in the Pakistan Constituent 1bly, because most of
the charges, as far as 1 could make out, were not against this Governmens, but
agaiust vne Government of Pekistan. ] can easily understand my Honourable -
friend's impatience at the slow pace at which negotistions are going on and at
the apparent unsuccess of our efforts so far. :

8ir, in desling with Pukistan we must have an abundant supply of patience.
1 have not yet despuired of ultiluate success in our efforts.

My Honourable {r.end made a particular complaint about what is happening
in the Custodian's orgamsation in regurd to the allotuent of business premises.
We had 8 Custodian who was rather hasty in his action, and 1 have even now
to desi with shoaly of complainte on sccount of the somewhat hasty sction
token by bim. Now we bave sanother Custodian today who is
circumspect, who is very careful und who is scrutinising everything with the
utmost care und sttention with the help of s popular advisory committee. My
Hounoursble friend comes along and makes sn equally grave comp:aint that
things are not moving fast enough, Now I should imagine that.it would not
be in the best interests of the refugees themselves if less care and attention
were to be given to this very vexed question of allotment of business premises
than what Custodian is st the present moment in a position<o do. There
is a good deal of impatience at the pace at which rehabilitation work is proceed-
ing. As I said beiore, we had no experience in this matter and our method has
in many instances been one of trial and error. 1 also said before that I have
no secrets from this House. 1 must confess that we have learnt by experienceg
by mistakes that we huve made.  But at the sume time when I turn to litera-
ture that is asvailable to us indicating the experience in such matters of other
countries in the world, 1 find that in the. case of Greece and Turkey—which
weore the first in modern times to huve a similar experience of mass movements
of populution, the time taken for rehabilitation of a fraction of the population
with which we are concerned todsy was five years, and they seem to take a
pride that it was accomplished in that period.

Then, Bir, 1 was looking into what I suppose is the latest issue of  the
United Nations Bullstin (January) snd there I find an article from the pen of
the “Executive Becretary of the 1.R.O. (International Refugee Organisation),
which is iv & senso the successor of UNRRA.  This is what be saye with re-
feronce to the refugee camps now in Furope and other places:

“Many of the men. wumen and children for whom, we are responsible are spending their
third winter since the " ‘ istence isplaced persons i
Germany, Aw:in. lul?‘:l:i{ :l‘: M’fid‘l: lg‘:.v:digm o of d camps 1o

Bir, as | said before. Greece took five years; we have not had as many
montha in Tudia.  And much as I am personally impatient at the slow pace
of I should like to say that if we want extrs quick results, the House
had better look for & magician and not a Minister.

Shri Bikramial Soudhi: \What about the two thousand houses left vacant for
months together? .

The Homourable Shri K. 0. Neogy: If my Honoursble friend will put a -
#ion on that particular subject T shall be very happs to answer it. T have o
got the latest information fm the point. ¥ ARPES . T have nok

Mr. Sptaber: The question is:

“That & sum wot excrading Ra. 13,090,000 be granted 10 the Governor General W defray the
charpes which will oome in (ourse of pavment i i N
M ot e reapret of Ministrs of Reuel nd Robabimiatieny Sdiog the y of

The motion was adopted.
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> Mr, Speaker: May I take it that the same procedure will be followed in
regard to the next desmand and cut motiong will not be formally moved?

Several Honourable Members: Yes, Sir.

Mr. Speaker: Then I will call upon Shri Biswanath Das to speak.

Shri Biswanath Das (Orissa: General): Sir, move from rehabilitation to na-
tionalisation is a necessary step and I move for the nationalisation of com-
mercial air Services in India. It is a well known fact that the Ministry of
Communications has all the departments in its charge practically nationalised
except Civil Aviation. It is in charge of Posts and Telegraphs, Tele-communi-
cations, Telephones, Wireless and the like, and last but not the least is Civil
Aviation. In this too the State plays a major part whether nationalised or
not. The State has to maintain aerodromes, air lings, give technical assis-
tange and also procure planes, spare parts and accessories, equipment and all
other things necessary for overhauling these planes. In a word the State
renders the greatést possible assistance with regard to commercial aviation.
In a free country like America the State also gives all the necessary assistance
to private enterprise. There they have got a Civil Aeronautic Board which
controls the compsanies that are engaged in commercial aviation and gives them
not only all possible assistance and negotiates for them international lines,
helps them and gives them permits to use air lines within the State, but also
givee them sybsidies.  Sir, we have to realise that in a country like the U.S.A.
things are absolutely different. There, all enterprises are not owned by the
State and the question of nationalisation does not arise. If today in the world
different experitnents are going on in different States, the United States of
Amecrica is one of the few countries that has an experiment in this aspect,

‘namely. free and private enterprise. =~ We ourselves have taken an absolutely
different course of action by having taken on us the responsibility of running the
railways and running the other commercial services like posts, telegraphs, tele-
phones and the like.  Sir, here as early as 1944 a Committee was constituted
under the Chairmanship of the then Member in charge of the Department Sir
Mubhammad Usman. The Committee went into the entire question, examined
it in ite different aspects and came to the conclusion that it should be left to
private enterprise. The Committee constituted as it was cpuld not have come
to any other conclusion than the one that they arrived at. This Committee
discussed two questions, namely, whether civil aviation should be taken up as a
department of Government or as a department of Government with powers
sutonomous in itself, just as the railways are run at present by the Ministry in

cbarge of Railways.

Sir, while discussing this question, the grounds they have stated are least
convincing and I thought, having gone through the pages, that the personnel
of the committee could not have done anything better. Even an astute poli-
tician like Mr. Churchill has cried at the top of his voice that war is coming
snd a third world war is fast approaching, and he calls upon the British Parlia-
ment to prepare itselt to face such a situation. In America the Government
has been preparing itself. That being the position, we have to keep ourselves
fully prepared to face any emergency. Civil aviation, though not directly con-
nected with war, is a service which contributes enormously to the war, We
have seen how civil aviation was helpful and useful in our Kashmir operations.
At the same time I do realise that the’companies operating in civil aviation
without the least hesitation agreed to place their resources at the disposal of
Government. To that extent I am thankful and I believe this House will be
thankful for all that has been done. But we have to reslize this necessary
oourse of action that with the immediaste enlargement of eivil aviatiou end
development of the-service in all'#s sspects large investment is necessary. Asa

i io there g6 sevenéempasiics oparsting in India snd from s internaticnat

-
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agreemwent to which India has been a party, I see that the State has to interfere
in everything that is done. Even in matters of securing equipment or acces-
sories or services of technicians, it is the State alone that could be useful and
helpful to these operating companies. If it is the desire of Government and
the House that we have to expand this service, I do not see any cheerful hope™
for the future unless it is nationalized and immediately taken in hand, so that
it is given full scope for its development.

After the 15th August conditions have changed and these changed condi-
tions have brought upon Government also necessary responsibilities, namely
that the Army, owing to the R.AF. having gone away bag and baggage, have
had to convert itself into the R.I.A.F, This course brings upon iteelf the res-
ponsibilities, besides of defence, of civil aviation work in the sense that it has
itsolf to maintain the aviation service to keep itself in touch with the ppera-
dionsl headquarters that are scattered all over. It has also to on the
work of poliving the const and other areas, and added to this, S'my have
also to carry the Ministers of State, the Governor-General, or the heads of De-
partments, or army officials from place to place and also our delegates to inter-
national conferences. All this implies that a certain number of planes bave
to be kept up even for civil aviation. These are the reasons why this should be
oxpanded further and all the resources of the State pooled by a8 process of na-
tionalization. I plead that the time has come when the Ministry should make .
up its mind to nationalize the whole with a view to develop, and develop
immediately before, sa in the words of Mr. Churchill, a third world war is on
s,

[At this atage, Mr. Speaker vacated the Chair, which was them occupiel
by Bhri K. Santhanam (one of the Panel of Chairmen)].

It is unfortunate that we in this country have not been able to manufacture
seroplanes: not to think of aeroplanes—not even parte are we able to manufac-
ture. The result in that we have to depend on foreign countries not ounly for
our fighter planes but also for civil aviation planes. t makes us dependent
upon foreign countries and we have also to train up our own men as technicians
for groundwork and for radio operations and for other operations connected
with this work.  All this means that private companies, however big, or good,
or Nationalistic they may be, will not he able to cope with the work and there
is » noed for nationalization. Looked from any point of view, nationalization
scems %0 hold the field.

Tt has been our experience to see that these companies are not able to main-
tain themselves. Some of them are not able to run their services efficiently.
The disastern we have to face from time o time call upon us seriously to say
that theae private companies, howsver good they might be, cannos run far nor
could they bring the country to its desired goal. We have to keep these poor
unfortunate cotnpanioa spoon-fed from time to time. I feel sure that the
Honnurable Minister in charge of the Department will agree with me that be
has to keep these unfortunate companies apoon-fed in spite of the fact thas
there are great possibilities for the dovelopment of aviation in shis countrv. I¢
s & huge country. . Comimercial areas are scattered in different places and
sossonal conditions are verv good for civil avistion and passenger traffic for
civil aviation is not small though Tndia has started only recently.

Without these convenicnces. these private companies, as they are, are not
able to cope with the enormity of the wark that they have o face within their
limnited means. A country like the United Siates of Amerioa is annually con-
tributing about 20 million  dollars 40 woch compenies. 1 do not' want the same
+sxperiment to be carried on in thin country. I wans the Government $o take
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up a long range programme and carry it through. I assure him that this House
will back him to the fullest extent and contribute to his activities withous care
for a fow years without any profits. In state commercial undertakings I have
always stood for a‘commercial accounting basis and some contribution to the
coffers of the State. To that I still stand. We may not contribute anything,
but let us know what losses we may have to bear for some years. I do nos
mind the losses and ne one does 1t.

So under these circumstances, I feel that the fime has come when civil
aviation in this country should be nationalised and should be taken up imme-
diately on hand. Let there be a long-range programme, so that we may be
in a position to have a very good service, which in due course will be cheap,
efficient and national and thus India may be prepared not only to manufacture
her own planes but also the parts and be able to train her own technicians ang
hn\.re technical facilities. '

Pandit Mukut Bihari Lal Bhargava (Ajmer Merwara): 8ir, I heartily support:
the proposition that has been advanced by my learned friend Mr. Biswanath
Vus. The question is of vital importance, because we are living in an age of air.

The question of nationalisation hag been discussed on the floor of this
3 p.oe. House several times. On the previous occasion a non-official Resolu-

tion was moved by Sardar Mangal Singh and the then Government
accepted the principle of that Resolution. Subsequently an All India Civil
Aviation Conference was convened at Delhi and was presided over by the then
Member in Charge, Mr. Nishtar. At this conference all provinces and states
were represented. as also the leading operating companies in India and one of
the man subjects for which this conference was convened was the question
whether it was more in the national interest to nationalise civil aviation or i¥
‘was better to leave it in the hands of privale enterprise.

The question of nationalisation of civil aviation is to be considered not in
respect to internal air services only but also in respect to external air services.
India geographically occupies a unique position on the map of the world and
in regard to air communication purposes she occupies a pre-eminent position. No
international air route either from East to West or vice versa can pass except
through India. Because of this unique geographical positfon of India in respect
of international air communication she has also a great responsibility. India
has to develop reciprocal agreements with countries like the U.K.. the U.8.A.
and others. We were informed during the last session that a bilateral agree-
ment has slready been arrived &t with the U.S.A. and negotiations then were
going on for an agreement with the Netherlands and the United XKingdom. We
have to see how those agreements have been arrived at and what steps if any
have been taken by the Government.

In that Civil Aviation Conference there was an overwhehning weight of
opinion in favour of nationglisation so far as external services were concerned.
In respect to internal services there was a great difference of opiniou. But
judging the question on its own merits the conclusion is irresistible that civil
aviation in the wider national interest of the country must be nationalised as
early as possible, because in air services many things sre to be provided by the
State itself, as for instance, aerodrome, radio and meteorology. Meteorological
-conditions in Indis are admirably suited to the development of civil aviation.
After the war up to 1045 the air routes were mainly ntilised for military pur-
poses. From 1945 there has been a rapid and intensive development of civil
“aviation. The passenger traffic which in 1945 was about 22,000 passei.gers
-yose to 1.04,000 in the year 1946 and the ton mileage which®was 2 millions
-also went up to 18 millions in 1946. We find that about 122 private cormn-
ipanies have come before the Government for grant of licenses, That elearly
-shows that intermml civil sviation has been found to be véry profitable to 4il
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these private companies and so there is sbsolutely no reason why the Govern-
mend should not take this imuportunt means of communication into its own
bhands. Both from strategic and defence, apart from nationsl economic point
of view, it is absolutely essential.

Leaving aside the interna] communication question we have to concentraie
our attention upon externsl services. Here the record of India so far is a big
gero, in spite of the Inct that ss early as 1944 it was decided that companies
should be floated for external communications. It was then proposed that the
external communications work should also be carried on through private com-
pavies, Because private companies were not coming forward on their own
resources to take up external air commubication, it was thought that they
should reccive substantial subsidies from the Government. Later on  this
schemo did pot come into operation. At the last Civil Aviation Conference
this quostion was also discussed threadbare. We do not know what decision
the Government has taken on this point. My respectful submission is that it
is absolutcly essential that the external air services should be taken by the
State in its own hand and it is essential that the scheme that has been designed
should now be put luto operation, of course not through private agency but by
the Government. The question whether this is to be done departmentally, as
is being dons in the case of Posts and Telegraphs, or it should be left in the
hands of an autonomous corporation, my submission is that the better course
would be to create an autonomous corporatiop, in which the state alone should
have intercst and it should be managed by technical experts and in the day to
day adwinistration of that autonomious corporation the Government of the
country should not interfere.  But apart from that it should be absolutely in-
depondent and all profita to be earned by that autonomous corporation should

for the wider interests of the masses and should not be monopolised by a
w persons.

Another matter that needs immediate attention by the Governmens is the
training of a lurge personnel to carry oo this technical work. In this also un-
foss and until we have Indian nationals sufficient in number to take up internal
and extorpal civil aviation, our dependence will never come to an end. There-
fore moro important than anything else is that Government should not only
md only 1,60,00,000 as bas been proposed in the present budget but substan-

y larger amouns for the purpose of truining persons. Without that we wilt
always have to depend on other countries. We have also to arrange for she
manufacture of our own acroplasues and every spare part of seroplanes. The
other thing is that we have to devote our attention in a greater degree for ex-
ploring all posaible evenues to augment the supply of Petrol.

With these words, Sir, I resume my sest.

Sbri 8. M. Ghoth (West Bengal: General): Mr. Chairman, Bir, as the time-
hmuhﬁmd!mwuubhhd«ebpmymh.tsh.:ntq o

;:;mh the main pointe to which I like to draw the attention of our Honourable
nister.

The first is the question of civil avistion bging naticoalised. I am one with
my cther Honanrble friends in thinking that it is high time that we nationalise
the satire civil avistion in the country. In this oonnection may I draw the
Honourab'e Minister's attention to the fact that todsy we bave
eontral aver aivil aviation except peneral suvervirion?
Honoureble Minister whether it is not le 0 bave some control. bofore
actually netionaliee oivil evistion, by sbout 51 per cent. of the sharew of
the present companies. 1 do not know who was responsible for it. -
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know that about eighty planes were rejeoted as scraps and afterwards they were
found to be useful and probably they are in & flying eondition today. I would
like to know from the Honourable Minister what steps have been taken againsh
t.l:gf glﬂicer responsible for condemning as scrap these eighty planes, which were'
u .

The second point is regarding telephone services. All of us know—I believe
even the officials of the Department know—how difficult it is to get a telephone
eonnection here at Delhi. '

I have been told that there is & cadre of Engineering Supervisors—they are
called the Post and Telegraph Engineering Services—most of whom have been
recruited on & very low scale of pay although most of them are graduates. I
wodld like to draw the attention of the Honourable Minister to this complaint.
I understand that they are the real backbone of this telephone service.

Then I come to the condition of Tripura State so far as communications is
concerned. S8ir, the Tripura State is surrounded on three sides by Pakistan.
Although there i8 a trunk line, I believe, it runs through Pakistan. It can be
easily connected with Assam if serious attempt is mude in that directiony
Regarding the post offices in Tripura State I know the people from the State
have to go to Pakistan for posting their letters or purchasing postage because
there are no post oftices near about the boundary of Tripura State, which, as I
have already stated, is surrounded on three sides by Pakistan.

In this conuection may I draw the attention of our Honourable Minister %
the necessity of rural post offices in order to give general relief to rur rural
people? The number of rural post offices should be increased and she rural
Postmasters should be given full pay instead of giving them only a nominal pay
of Rs. 7 or 8.

Then 1 come to the condition of telephone services in Calcutta. In 1037 tha
exchange line in Calcutta wus near about 12,000 and in 1947 1 find it has come
up to about 20,000. But the number of calls from 1987, when it was 28 and odd
millions, has come up in 1947 to 62 and odd millions. That shows to what
extent the telephone system in Calcutta has been overloaded. I know that in
Calcutta they can give only about 8 or 4 hundred new telephone connections $o
the public; but there are 19 thousand applications for telephones in the waiting
list, and I believe there are about 20 thousand more expectant applicante wait-
ing outside. We have been told by our Honourable Minister that after some
extension work is done they will be able to give about 8,000 more telephone con-
nections in Calcutta. That also, 1 believe, will take some years and not before
that. In the meantime we knew that there was a proposal pending before the
Government for introducing automatic telephone service in Calcutta. That was
held up because the Government thought that they would start an industry o
manufacture telephqpe equipment in India before tiey take up the introduction
of this automatic system in Calcutta. I am not against the starting of a factory,
for the manufacture of telephone equipment; but if we are to do that lct the
‘Government start it immediately ‘and at once. Otherwise the trade, industry
and commerce of Calcutta is going to be injured for want of. proper facilities.
8ir, in this question, loss of revenue slso is involved. I would request the
Honourable Minister not to take any short-sighted policy. In this matter we
should have the conmsideration of the development of Calcutte and the revenue
which the new telephones will bring, and at the same time we have to consider
also the question of the manufacture of telephone equipment. I subwit, Sir,
that both things can go simultaneously.

Then 1 want to say a word about officials. We were $old by our Honourable
Ministers that when we crificize the departments ganernlly. we criticize the
* officials snd say something in praise of our Honourable Ministers. The reason
ds this. Our officials havk inherited a legacy from the bureaucratio regime, shelr
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buresucratic masters. It is very difficult for them to realise that with the
shange of time they are now no longer required to serve foreign masters, bug they-
bave got o state of their own, they have got & country of their own, they have
g:tapeoplowhouinmuhmtobol e in their minds. 8o long the

ve viewed the country’s problems on inspired and initiated bymgnhl.g
masters, but today they have to look directly after the inlerests of our people,
and I » to that they should also remain conscious all the 24 hours—
day night—that they are no servants of British masters, but they
are the servants of their people, they have got s state to serve. They have gob
& oountry which requires their atiention if

Mr. Frank R. Anthony (C. P. and Berar: General): Mr. Chairman, Sir,
in the few roinutes at my 1 I wish to draw the attention of the Honour-
able Minister and also of the House to what I believe is the cause of increasing
dhoo::‘tent hi‘n the T.kmlzc l'.)epu't:n‘me;:ufl\aI 1 hadhgiven notice of a cut motion #o-
oonsider the system of selection in egraph Department. I sincerely hope
thet 1 will not be misunderstood, and that &e Honoursble Minister will nof
reply, as his colleague the Honoursble Minister for Railways did, suggesting
that I am wanting the system of selection to be diluted. I am not asking for
anything of the sort. 1 want to state very emphatically thas I endorse ocom-
tely the system of selection, that in principle it is absolutely unexceptionable
ut as on the rallways, so in the Telagraph Department it is my informstion
that the system of selection, which in principle is unexceptionable, in tios
is beoing abused, and is one of the main causes of discontent in the ‘fclegraph
Dopartment, and perhaps also of ineficiency in that Department. I fcel that
this is » matter which ought to be faced quite candidly and quite bonestly.
Thore is no doubt that » few years back the Tel h Department had very
proud traditions both of service and of eficiency. t are the causes for phe
undue inefficiency in the Departmens today? I believe that one of tne main
causcs is o bo found in the misapplication, the sbuse of this system of +clection.
As 1 have said, 1 am not asking for one moment that standards ghould be relax-
ed or that they should be reduced. On the other hand, it is my contention that
standards should be raised, that they should be restored. For instance 1 believe,
1 think quite rightly, that Telegraph Masters ip the Telegraph Department,
ocoupy A key position in that de ent, that perhaps they are vne ¢f the
linchipina if not the linchpin, of that department; yet we find a relaxiug of the
standand in the Telograph Master's examination. Formerly the standards for
that exnmination were pitched at o very high level. Every person, after so
many years oxperience, oould only qualify as & Telegraph Master if in the exami-
nation he weoured a minimum of 50 per cen$, in each paper, and an rpgregate
minimum of 70 per cent. During the war, on the pretext of lack of personnel,
these ntandards were relaxed. The minimum in the different papers was reduc-
ed to 40 per cent.. and the aggregate minimum of 70 per cent. was donc away
with altogether Aud although the standards were relaxed on the 1retext of
the war, even those men who could not qualify acocording to the lower :‘andards
were given grace marks and made Telegraph Masters. I do not want those
reduced stendards to continue any longer. 1 feel the time has come when old
standards. standards which worked well and produced efficiency, should be
mwd- L ]

8ir. my main complaint is direcMly ina$ what is known as the Telegraph
Traffic Service, Claga [I and Grade B of Elt Trafic Service. Telegraph Masters
are key men in your Trafic Department, by relaxing the standard of their exami-
nation, yYou have brooght in ineficient men. You have alswo changed the system
of promotion to the next higher cadre, Class 11, Grade B. In the old days only
of\es xup» Telegraph Mastars bad qualified and they were found suitable, were
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they promoted to this Grade B, Class II cadre. Today s$he Department has
introduced the so-called system of selection. It is against this so-called system
of selection that I am making my complains. If is my information that the
Selection Board is not working at all well; tha$ favouritism and nepotism have
oome in and are coming in increasingly. I am not asking you to promote un-
suitable, unqualified men. - But under the old system, qnﬁ after a man was
found suitable and qualified as a Telegraph Master was he promoted to Class
II in Grade B. That worked extremely well. Now we have replaced it by the
so called system of selection. What has happened? 1 sm open to ~~rrection.
1f the Honourable Minister has reliable information at his disposal then he can
correct me. Recently 58 Telegrapl Masters were considered for selection for 15
vacapcies in the Telegraph Traffic Bervice. It is my information that these 15
vacancies were filled, and that the cases of the 53 men were disposed cf in
sbout half an hour. No$ one of these men was chlled for an interview. I want
to make this point very clear. My Honourable friend will say that the Selections
Board did interview these 58 candidates. My information is categorical that
not a single candidate was interviewed, and that the cases of these 58 ren werse
disposed of for these 15 vacancies in sbout half an hour.

Shri Lakshmi Kanta Maitra (West Bengal: General): Where wuas tihis
done?

Mr. Frank R. Anthony: Very recently in Delhi by the so called Selestion
Board. In about half an hour you dispose of 58 cases. These men were inter-
viewed by whas are known as Circle Officers. The oircle officers on the basis
of personal interviews and on the basis of official records of the interviewees
sent up their list of recommendations and the Selection Board, without seeing
the men, without having sn opportunity of even looking at them or speaking
to them, has ignored she recommendations of the Circle Officers. Men who
were put at the top by the Circle Officers have been put at the bottom by the
Selection Board, and men who were put at the bottom have, for quite inexpli-
cable ressons, been brough$ right at the top by the Belection Bosrd. And
what is even more inexplicable, Sir, is that men who had-been put as the top:
by the Circle Officers after a careful scrutiny of their officials records were nob
even selocted by the Selection Board, which disposed of the cases of 53 persons
in sbout half an bhour's time. Thas is why there is so much resentment, jusii-
fiable resentment, in the Telegraph Department. Can the Telegraph Depart-
ment justifiably ask these men #o give of their very best in the way of efficient
service? They are not giving of their best, because the men feel that so long
as the Departmens has a system of encouraging favourites and relatives, near
;:1: distant thas the Departmen$ has no right to ask them #o give of their very

s

Another grievance againss this so-called Selection Board is this: that it
observes no uniform principle. When it suitg the Selection Board they will be
guided by the principle of seniority cum selection; when it does not suit them,
they resort to the principle of selection cum seniority. My request i this that
$he Departmens should revert to the old system, $has is, have a really difficult
axamination for the selection of Tolegraph Masters and then promote the men
tos the next higher cadre on the busis of seniority cum gelection. If this is done,
on of the main causes af dissatisfaction in the Telegraph Department will have
been eradicated.

Sir, T have also been informed thas, with a view apparently to achieving
greater efficiency, i$ is under the consideration of this Department to make direct
reeruitment to the Class 1T cadre. T sincerely hope, Bir, that this will not be
done. Ag one who had to do a great deal with departmental labour, I feel, tha#
this wil' Lo grmously unfair to the qualified subordinates. I know that there is a
great dual ol vested interest in this matter. Policy is lsid down by senior officers
who are thicinselves direck rperuits wnd labour under an obsession that only direct.
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| Mr. Frank R. Anthony]
recruite csn produce results. I feel, 8ir, that if under the prevext of improving,
efficiency if direct recruits are brought in, it will nos produce grester efficiency.
Bringing into Clas 11 bespeclacled youths with first class degrees will not neces-
surily lead to greater efficiency. People who have not been pub to the test of

T:ger.am may not have practical knowledge and may not be able to eontrol
$it] g

_And finally, Bir, 1 wish to draw the attention of the Honourable Minister %o
shis particular point. I do not know to what extent there is substance in this com-
plsat--but it is 8 complsint nevertheless—thas this Direclorate is the mono-
poly of the eoginecring staff. I am not pointing my finger at all at the ability
of thexe people. But these engineering officers are nasurally obsessed with the
importance of engineering side. With the best intentions, with the beas will in

ths world, they have nod sbe necessary experience whish they can bring to bear
on trafie problema.

TI'hene, Sir, are the two main tems to which I wish to draw the attention ot
the Honoursble Minister and I do feel that if he will go tnto them impartially,
particularly into the question of the misapplication of the system of selection,
| fecl that he will ind the answer very largely 4o the question of inefficiensy in
she Telegraph Department.

Mr. Hussain Imam (Bibkor: Muslim): Mr. Chairman, as one of those un-
fortunste men who bave to travel much by the Indian Airways, I would like o
say a fow words on this particular subject. In the last ninety days from the end
of lnst session to this day, 1 have travelled more than 10 thousand miles on the
Airways nud 1 find that thore s extreme inco-ordination in the services. There
are cortain hines on which seroplanes go almost empty; there are lines on which
you caunot have s seat for love or for money, unless you wait for a number of
days. | had the firmt chasice yeaterday afternoon in Bombay. Although it was
booked on the 9th, yet the first chance did not materialise till yesterday and 1
had w come today beoause 1 had provisionally booked for todsy as well. I think,
Bir, that o long as the private enterprise is there and you bave this system of
vte company working against the other, you will have these anomalies of having
wo muny services on one line and too little on the other. For ingtance 1 will
give ane instanece, which was also the subject mester of some question in this
House:  there was no sead available for Karachi by the I. N. A. service unless

ou booked w month ahead. Even with priority if was difficult %o get a seat

ve or iz days abead. Whereas in one particular airway by which I have e
wavel most, 1 mean the Bharat Afrways belonging to Mr. G. D. Birda, I have
always had accommodation available exoeps once when I had $0 take the belp
of the Communications Department. The definite conclusion of the Conference
which was held in February last was that the foreign services should be nation-
slised; and internsl servicos should remain in the ds of private companies,
was the opinion of the [ndustrislistse. The opinion of many, and I was one of
thoso who participated in that Conference, was that these also should be
nationalised. If it cannot be done today it should be done on a near future
date; this must be considered as the ultimate goal of civil aviation. Another
view which was urged was that internal competition of a bad kind, or what is
called ocut-throat competition. should not be allowed. I ahould like one thing
to be considered very seriously. That is the new lines tbltwvw ere opening
really means bringing in new personnel from eutside India. ith the exoeption
of the two liries, the Air India and the I. N. A., ws do not ind many Indian
nationals in any other lines,

I would invite the atiention of the Houss to the faet thas during the war,
R I A F. and other service men were trained in much smaller time than %
dooe today. If war can prepare personnel fer this technical job I think peace-
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Minister to find out how many members who qualified from the flying clubs
have joined any of these Indian services. You will find that less than 5 or 10
per cent people take to service. We spend money not for the enjoyment of she
rich. We want them to be utilised for the service of the nation. Thig can be
done only if you have schools. which can impart training on condition that the
trainees after completion of their course will take-to service. That is the way
in which you can do the job. ‘

Another thing in which we are very deficlent {s the ground engineering staft;
we are miserably poor in that. Even the few people who are available are no%
of that high standard which we expect in this service. 1 regret, Sir, thald
India’s very fair record of no accidents in civil aviation was destroyed by the

st private aviation company that we have got—the Tata Air India—and by
one of the best planes that they had—a Viking. It is one of the tragedies and
it is inexplicable that such & thing should have happened. These are the things
which just go to prove how careful we have to be, they only prove thay %00
much care cannot be taken.

1 would also invite the attention of the Honourable Minisfer to the fact thal
it is necessary that the multiplication of companies that is going on should not
be allowed. It will only mean further ditficulties when you want to nationalise.
There should be rationalization in the services. Pool them together; let these
established companies form themselves into a merger just like the Associated
Cement Company in which you had the merger of all the semené-manufacturing
companies. 1 would advise that there should be a merger of the civil aviation
companies so that you may have the services rinning where they are required
by the public and not on different lines. 1 accept the formula thut has been
accepted by the Government of having full control on the farcs, on the examina-
tion of the air-worthiness of the planes; all these thirigs should continue. Even
if it is decided not to nationalize civil aviation at once, at least these things
should be done. '

Referring to the point which was made by Mr. Anthony, I would invite She
attention of the Ministries as a whole to the eviden®e which was tendered
before the Central Payv Commission. Every one of the employees’ organiea-
tions which came up before us was vehemently against the present system of
selection; without exception I say every one of the associations urged that an
improvement should be made. Two suggestions were made: either examination, or
seniority. There was difference of opinion as to what should be the basis. But
on the present system of selection there was complete unanimity and it has
given so much dissatisfaction. If the records are examined, it will be found thas
the present system of selection stands self-condemned.” I have no particular
grouse and I have no knowledge of the particular selestion poard. I simply wish
to draw attention of Government to a fact which can be verified from the records
of the Government itself.

8ir, I do not like to mention—because the matter is too well-known—the
vagaries of the telephone. If India could manufacture ten thousand and oge
part which were required for the war, I do no# understand why she cannob
manufacture things required for the telephone. If we eouild manutacture things
ourselves—at least the bigger components—it would be possible to improve i%
Continuing to complain against the technical personnel would do no good. It is
2ot the fault of the personnel only; the personnel are at fault no doubt, but the
fault is more due to the want of goods. Unless vou have,got all the goods
neeessa}r}y you cannot have good facilities. I would therefore invite the attention
d the Honourable Minister to embark upon this manufacturing activity. They
@e already manufacturing telephone instruments; other essential things should
a0 be msnufactured either !:geourselvel or by the Indian concerns with {he
telp of experts. At present need for more facilities i3 too great. As The
Bonounblel(emberﬁvaengnluidthsbudnesslﬂohmﬂeﬁngmeﬂymd
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(English translation of the above speoch)
Sari Deshbandhu Gupta (Delhi): Mr. Chairman, the cut motion which
I wanted to move consists of two parts, one relategs to the telephone De-
partment and the other to the Postal Department. Much has already been said,
8ir. in regard to the latter. I think the Honourable Minister also must have

realised himself that his department has been moving along like an old snd:
rickety cart. In the poet's words :

‘“Woki raftar bedhangi jo pahle thee vok ale bhi hai’,’
(Things remain as bad as befort).
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e
o wo letters reach their destination very late; especially letters bear-
ing addresses in Hindi take long to cover even very short d:stances’ 8ir with-
out exaggerstaon the state of affairs todsy is that air mail letters from New York,
london sud otber foreign important places reach here within a couple of days.
But bers in ludis, if s letter is posted frum one rural place fo another, even
fifteen miles distent, it takes longer Lo reach ite destination. I would, there-
fore, request the Honoursble Mimster to give his attention to this so that this
state of afluirs may be improved. I wish he could imagine the feelings of a poor
peassnt, who, sfter spending three pice to post s letter to his dear one, finds that
the letter hus not reached the addressee in $ime. The poor man has very few
opportunitics of writing and posting letters in his life time. Moreover, some of
his time is also spent in getting his letters read out to bim. In this way the
letter loves its utility. 1 think the one way of removing this grievance is to
inoresse the Hindi knowing gtafl for sorting and distribution of post. 8o )ong
ss this is not done, this dgimculty will persist.

‘Fake the case of telegrams now. Although my cut motion makes no mention
of this, yet with your permission 1 will say a few words about it. 8o far as the
Telograph Departinens is concerned, its efficiency can be estimated if you total
up the number of ordinary and express telegrams received now and before the
war, and see their proportion to each other you will find that people are sending
fewer ordinary telegrams now than they used to do before because often these
telograms take even longer 1o reach than letters.  No useful purpose is therefore
served by sending ordinary telegrams. Now take the case of Express telegrams.
People generslly complain that even these are not deliveréd in time.  The
Honoursble Minister must, therefore, look into it. Sir. o far as the Telephnne
Department is conoerned it is still worse. My learned friend was kind enough to
nominate me 88 8 member o the recently formed Telephone Advisory Commis-
tee. My experience of the last three months as a member of this committee has
made me feel that by appointing this committee my Honoursble friend bas

proved the truth of an old proverb:
**Bandar ki Bala tawele ke sir."’

Bir, the commitiee have 2,500 aspplications pending before it and
only 45 vew oonnections have been given during the past three months : and thas
%00 was possible on account of the migration to Pakistan. The telephones re-
leannd thua were allotted to some of these applicants.  This will give you an idea
of the state of afsirs of telephones in Delhi.  Bir. we claim thas India is a very
large. and progressive country with high ideals. But if ws observe carefully we
will have to admit that in this direction our country is very backward. In she
city of New York alone there are over three milliong of telephones whereas in the
whole of India we have only 1,20,000. You can therefore judge how litkle pro-

we have made in this matter.  So much for the number of telephones. _As

tegards efMciency. 1 regret to say that before the advent of National Govern-
ment the standard was  much higher. T have a personal experience of this.
by the Punjab High

When Sardar Bhagat S8ingh was sentenced to death in 1981

Court, it struck me that there should be a *Hartal’ in the country. I was looked
uptn then se a ‘rebel’.  Fven then. it was 80 casy to make trunk calls at that
time that. first of all. T rang up Pt. Moti Tal Nehru who was at that time staying
at Mussorde. T obtained his approval and within two hours of that I was able
to rhane un and advise all the provincial capitals to observe ‘Hartal’. T found
that sftor two houre the ofces of the various newspapers began to cgeeive néws
of banning of processions and of ‘Hartals' as different places. This will give
¥ou an idea of the efiaiency of work st that time. T am sure even if the Honour-
ahle Minister himself trica todav. he will nos be sble %o have telepbonic talks

with all the provincial capitals in just two hewss.



GANBRAL BUDGBT—LIST OF DAMANDS 2041

Bir, so far as the local condition in Delhi is concerned, there are only 9,500
telephones here. Of these 4,500 are installed in the Government offices or at the
residences of Government officials. About 2,000 are installed in New Delhi and
the remasining in old Delhi and in Delhi Cantt. It is heard that a new telephone
-exchange is being put up in New Delhi which will have 4,000 new lines. Old
LDelhi is still receiving a step motherly treatment. In spite of the fac§ thas the
Standing Finance Committee decided a year and a half ago to set up a new Ex-
ehange in old Delli, no orders have so far been issued to this effect. It means
that for many years to come there are no chaneces cf & new Exchange in old Delhi.
J would, therefore, request the Honourable Minister to attend to this at once, and
‘to expedite the work of she installation of new Exchanges.

Apart from that, there is also a great need for increasing efficiency. I find due
attention is not being paid to it. One of the causes of present inefficiency is thas
thh cperator who puts through 10 trunk calls does not receive any encouragemens
and is treated in the same way as the operator who puts through only two calle
although the former increases the income of the Department. 1f ouly two more
‘Trunk Calls are made from Delhi to Madras, the Department gets an additional
income of cighty to ninety rupees. - It is, therefore, necesary to lend our greater
attention to efficiency; and we should give rewards etc., to those operators who
work better so that efficiency may be encouraged.  Apart from that, so far as
telephone operators are concerned, the number of male and female operators a$
present is equal. I think if larger number of girls are employed in this Depart-
ment and if all the posts of operators, are fil'ed by them, not only then efficiency
will increase but also corruption will decrease. It is because, men are more likely
to become corrupt while dealing with business trunk calls because they are more
in contact with businessmen. The employment of our sisters there will minimise
chances of corruption. T, therefore, desire to draw your attention to this also.
To one thing more T want to invite the attention of my Honourable friend. So
far ns the staff is concerned it should be kept satisfied. ~How is it that when
independent telephone companies operated in Calcutta snd Bombay, their effi-
ciency was greater? I have come to know that in 1948 these companies were
taken over by the Government but their staff have .not so far been absorbed in
the Department. It is continuing as non-departmental staff. This effects their
efficiency.

My Honourable friend has of course appointed a Telephone Advisory Com-
mittee in Delhi and it has no doubt resulted in some improvement. But side
by side with that he should take another step. Instead of an Advisory Commit-
%ee he should constitute an Independent Board for Delhi to look after the entire
administration. It should at least be given a trial in Delhi. T can eay from my
personal experience with some of the high officers of the Telephone Department
with whom I have bad to deal, that a good number of them take a lot of interest
in their work; but their hands are tied. If you establish a small Board, west it
with enough powers,'and meet its due demands, I feel efficiency ie bound to
improve.  Sir, this scheme of mine may be enforced in Delhi as an experimen-
tal measure. If the experiment succeeds here, the system can be introduced
at other places also. One great advantage that will acorue as a result of this is
$hat we will be avoiding delays in the enforcement of schemes, which have been
lingering on for years due to the existing system of ‘red tapism’, and hesitations
$0 take decisione on small schemes on an all India basis.

One particuiar matter to which I like to draw attention is this. Today our
country is free and we want to establish our individuslity in the world. But our
condition is such that telegraphic messages can be transmitted only in English,
and upto this time the Department has taken no such step as may enable Hindi
Jmowing people to gef their telegraphic messages h-unsmlttod in .H.lndl-: Our
Fducstion Minister tells us that after five years all Indisn Universities will be
‘imparting eduestion in our national language, but the postal Department hags
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wade no such progmmme as may indicate how long it will take to introduce the
practice of transmitting telegraphic inessages only in Hindustani language,

I bope the suggestions | have made will receive Woe consideration; merely
the formality of answering s cut motion will not do; but practical steps will
be taken to improve the efficiency. :

Shri Khurshed Lal (U.P.: General): Mr. Chairman, Bir, in the eus motion
of which I had given notice of, I bad intended to raise the question of ‘Com-
munication Industries’. Now, Bir, how important thal question is is apjare:s
from the fect that for the last few years all progress in the matter of exten-

sion of telepbones has been held up for want of equipment and
X instruments. Even as it is, so far as the telephone map of

the world is concerned, India is npowhere. Whereas, Sir, im
the U.8.A. there are 21 telephoney for every 100 of the population, ¢in
India the percentage is .09 e have elaimed in various conferences that we are
the potential lenders of Asin, but in this matter of telephones, we do not lead
over  Arin.  Well, the average for Agin is 0.1 and the Indian average is .03 per
eent.  That shows, 8ir, that we need eominunication industries not only to
ooneal date our present position und to put our house in order. but we also need
them if we are to cxpand the telephones and telegraphs in this country. It won’s
do. S r. to depend entirely on imports from ovtside.  If we liave to make any
progress, we have to set up our own factories; we have to set up our own plante
in order to manufacture all our requirements in the inatter of telegraphs and tele-
phones. T have before mo a report of the Conference on Industrial Develop-
ment in Tndia. The roport says that there are three factories working in India
ab the present moment.  The Super Rerviees India Limited, Bombay., Measrs.
Indin Flectrio Works Limited, Caleutta and Telephone Manufacturers Limited,
Dehra Dun.  Sir. I have not been nble to find out much about the Bombay and
Csloutts firms but I happen to know something about the firn at Debra Dun
and if the other firms are of the same pattern, T should say: God help us. The
House will probubly be interested to know that the Dehra Dun Telephone Manu-
faaturers  Limited has not a sing'e Indian shareholder it is a subsidiary company
of four British companies; it was set up in Dehra Dun during the war to manu-
facture some parta of telephone inatruments. and if mv information i= true, f?ir.
they nre closing down very shortly.  Out of the three tirms one firm in cloning
down: T do not know what is the condition of the other two firmé, whether they
are Indian firma, whether thev are like thee Telephone Manufacturers Limited an
abaolutelv European firm and what they propose to dn. The Department of the
Honourahle Minister, Sir, has got two factories working. one at Jubbulpore and

one at Alipore.

The Nonoursble Mr. Raf Ahmed Kidwal: And one at Bombas.

Shri Khurshed Lal: Thank you very much. Most of the essential parts of
telephone instruments are nob manufsctured in any of these factories either
owned hv the Governmens or by the private companies and we have to depend
on imnarta from outeide. T would, therefore seriously urge upon the Honourable
lhﬁhbtﬂhmhdthhmdddnmdbhhdgp'hutupm
and 0 anta where the most important parte of telephone instruments and tele-
graph inatramenta could be manufactured—TI know, Sir. it is not possible in a
yoar or two—but we must set up some time-limit by which time we must be sel{-
soffeient in the matter of manufscture of all these instruments. Todav we
covaplain of lack of foreign exchange we complain of so many things and if we
mhmmdmmthdemn&m all these things being -im-

plhdhunouhﬂl.thn.&.mwhbounahbelwldup'mdeﬁnim_v.
There mmhvﬁhlmﬁﬁhwdntthemﬁmd the
por osol. of the telagraph and telephone poles are of treated timber. Today.
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Sir. we hive got an immense shortage of steel and steel is required for so many
things. We have got quite a large numl ¢r of forests in our country. If I re-
wember correctly, Sir, some important experiments were made some years ago
in the Forest Research Institute at Dehra Dun for treating timber and 1 would
strongly urge upon the Honourable Minister to consider the possibility of replac-
ing these steel posts by treated timber and use treated timber as far as possible.
As I said in an industrinlized country ike England they are using 90 per cent.
treated timnber which they have to get all the wny from Scandinavia, here we
have tiiber in this country which can be treated and if it is treated properiy can
be utilised in place of a large amount of steel which is required for other purposes.
So. 1 would urge upon the Honourable Min'ster to take these factors into con-
sidesation. I know, Sir, that the task before the Honourable Minister is very
difficult. He has inherited a Department, which  during the war years had
reached the lowest point of efficiency. But we in the United Provinces have
known the Honourable Minister for h's energy, for his drive and T am sure, if
he applies his undoubted powers to the reform of this Department, there is  no
rerson why the complaints which we hf!\'t' henrc:'] so much in recent (]zll_\'s should
not disappear.  Even ns it is the position remains pretty bad.  But it must be
«aidd that the working of the telephones has during thf-‘- past few days shm}'n Rome
sigms of improvement and if this improvement continues, I am sure !;hmgs will
coon come to normal.  Nowndays there is no point in sending ordinary tele-
grams and unless the intention is that people must be forced to send express
telograms, so that there may be more revenue for the Government, I am sure

ordinary telegrams would soon come to take its proper place.

o TrEEATE Aeaaq | AT aarafy o, TE AT A
2 WS & A TR AEAE e o 7wy g I« #Wﬂ'{f
TEATE ! 3T agi freoht Y grod oF s &) fce—vﬁf,ﬂ
Wﬁmﬂ.ﬂwﬁfﬁa&wm@éuﬁsﬁmm
sHE A AT # gaw o 3o foma TR AT JEr &
qeTr # & 5 3o gEar @ Adh foer & dEArewd a2 (Advisory
Board) # WY a1a w2 rr%ésﬁta_ﬁﬂﬂﬁﬁlé‘r&amw
#foa z0 ATq AW A A% = A I &) X ag T€ FE ARG §
f aTC a1 29T (Telegram) & Tt ¥ qare A a@ Jew g | T&
feRt § gl fF T § g @ AT A gea< g wfed
AT I & g Ifeq a@itE qgt N a3 agaﬁ%sr.!ﬁwrﬁ'f
mﬁ%mﬁ%.mwiﬁaﬂmﬂisifﬁﬁﬁﬁﬁm
AT N A A gd & AT AR A WA N A v W
#| AR ag @l § & fass § ANT FsyacqT A & ar
mi@mﬁdﬁﬂ%ﬁmmﬁgw@mp & ur faares §1 4%
%ﬁmﬁmﬁzﬁmﬁfaﬁfmﬁi{réﬁm‘ma‘y
%ﬂmgﬂwmﬁnaﬁaﬁmaﬂhﬁﬁwﬁq@?ﬁiﬂ
2y Tz AW T R E ) e da feeR Famn § A OF AT
" mrwem AT &1 ag e #, TR A S 9 FTF & TTH gATE
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Ay AN N W § v fegw ST AR § Aw 3K gg AN
glamm feag smaea ¥ Mg 7 g8 A &1 | ITH AHTT AN
agt 428 Tk frm d o gy grv O e gEl ST W X @
trow A d e ameat ol &, A ¥8 wET 9 W
T8 quT7 IwT ) pr g, 7 ferft aEd O wifgd A faew s
M e IR A R Ay AfE A A g oW R
ferd xfY, o & fug, o & fod A7 a1 § | Y@ 0@ASA (Aeroplans)
TR F ¥y gwR 97 &7 wT AR AR &, MET q7 JE oA §, A
IZ ANTT, $+-¥B AT I A PN TA9 AAaTG g gRm ) g qerd
¥ ayA g7 agerdy ot wifzd | oA sitr F e s arefer won
wInmg |

ox7 8% (Air Mail) % wre WA & aw ax wawd & fe w8 aw
waft A dm A ww ad O T A7 ot wAx g A & fe Tav
a= (Air Mail) 8 fefgar w37 ¢, 8z @ (Late Feo) = 7 sl
matq fefaa (Kxpows Dolivery) & o st § svag g} aiwgiw,
8.8 feraw wgiow fea & agwh wifgd, oy sfwet € 1| g gt
et § o ol gar g3 (Air Mail) 8 twd pd @ 7R g e
Z4 (Parvel Train) 8, @ quR § ot g fefl 3ot ang ) smax ag
welt qg a9 dfed oy as A yw fed v ATy A agwdr §
Mg qicad W v F o A7 4W G HA N qraeaww §

o€ 140 A N AT * wgrw o AR g mIw A sy
A% g% A9 X, 94 34€7 1w A WY | Sfeq fafezoi aizw o™ @
wrrew (Sorters) 13 g Ta% A% 44 &, 396 frarvi W g A g qA
ax &t nar # f warE@ fedl smar) & qrds faae aEv (Sorters)
¥%% €M@ g 16 feam wawm MR Z, AN T wEw /A
aey ¥ W5 fgg AgrAwr & g9 aenE wWE @ 2a g,
qr Mite UHe UAe(R.8.8) & gwedl W@ 3= g ar
agaware (National Guard) # A% I9%T ¥ 1A g, av R
el wq &t g 6 AN weRg gaqT AF F I II A E AR
WO T EX K 1 IR ANA § IS0 ¥ AW 7 37 § 399 ag faafm
R PR AW AT AT AT @8 9T I1G ) qg Freaa 27 sof-
wlt nAY & AT F A4 W N FAT R FoTWE X F @
AT W Y W9 Oy AT Q| S wE | dfew o ¥ @A)

[o—
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I Tavag wET femrn A g o fR A3 mAr &0 F wAay
A IwT W froem fe AR [ W @A § wWife W SR
q1¢ (sort) 77 I FEH A & @ A A FAE

oF ZE I og & felt aew g owes fegfewz (Postal Depart-
ment) ¥ A FEfad F@T wgAr § 5 FE @Al § N AW @@
T T q I A qE A aifgd | e & a9 ofemw
(Erinpura) 31T uftaqar <1 (Erinpura Road) & am fa@ 7 g, wH
T e g § A W ww g wE A Ay @ e
aw N @ quAr AW g @ Ag W) qreesfyaizge (Postal
Department) & =Wt & feamt & ag gt amar fe @ &3 azon I
Sf 6T @ avgd o gl & AW azeAr wfgg faad e Ak nF
AR § W Agfewa g

Hh A d e A g ag ag g fv mal § Qi enfwa g
wg 08 § e aga & mw @F g ty-ty e aw o g are-enfee
Wk R AT quTT o & fe v § W gg T e 9l
fe qiw-a Mls & FT § mF orE-wfea awT g fawd sre-qE
& wial # FgA AR AT AT N F 2w faee Tk W wEaTEL
W g & 37 5

TAAT %A 30 % wg wgr R A @ AN gU TEd g A
aft § wa foit 9 get § ag fowrsd wfgs o sTd £ oAy
gt wifgd at sifrafaaar gz w7 wfza

(English translation of the aboce apeech

. Shri Gokulbhali Daulatram Bhatt (lustern Rajputana  States  Group):

Honourable Chairman, 1 do not want to rcpent what hoas been snid by Shri Gupta

about Posts and Telegruphs But the ritugtion in Dehi in  queer. The
weather is always changing in Delhi particularly in New Delhi. Every body
complains about telephones and telegrming here and mismanngement is such us
defies description.  References have been minde of the Advisory Boards of Dells
and other places. But we are not at all pnying any special uttent’on to outside

places. 1 must emphusise that telephones and tele grams badly requre im-
provement.  Delli, the Capital of India, needs the bést and speedy improve-

ments because it is inhabited by people who control the destiny of our countr-

and also by representatives in the Asscmbly who have come from far and wide
and who have interests in all corners of Indin.  Natarslly if there is digorder ig
Deihi it has repercussion outside. Let me give oo illastration : The telephone
discrder that we find in Delhi is not found in Bombav.  Lifeds normal at the
latter place. But things in Delhi on the otherwsy. Our Honourable Minister
must find out the reasons for it. He must see that onr speeches and com-
plaints do not go in vain. The officers of this Department must also be feeling
that they are being censured. On the one hand they are being patted while
onu the other they are being scolded. This has of course improved affaira but the
ilnprovement is slow; this de'ay is bad not only for me but for the whole of the
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country. ln»ﬁamdmhmvemmalmdbmvdbywt;mrmn
by wotor e‘a;." Slowness of Ml::;‘ in k:his direction will not satisfy. Re-
forms mus undertaken on u scale.  To this ] solicit the attention of
the Honoursble Minister. '

Ahllﬁlmmqnﬁckmdehmppwhlmﬁee. But many s tme I have
%ﬂmoed that despite payment of Iste fees and express delivery fees on Air
| letters, it takes five to six days for a letter to resch its destination, whereas
mu it should not take more than a duy.  This shows s ackness on the
psrtuent. A parcel train or 8 goods train might probably be qu'cker
than this Air Mail service. Tt is surprising to find this l?ind of Air Mail gernoe
This necds reforms.

To one niore thing | would like to invite the attention of the Honournble
Minister  How far this is true. I can not suy because I have not investigated
it.  The bohaviour of the sorters of the R.M 8. is objectionable. I have been
told that the sorting staf who think and act in a strange way. and who might
be connected with cither the Hindu Mahasabha. the R.8.S. or the National
Guurds, sort out certain nows-papers in such » way as ensures punctual del.very
of the anti.nstional pﬁ{-:ft. : intentionnl mis-sorting of national news-
paper leads to their delayed de ivers.  This complaint resched my ears only
rooently and 1 want to euquire into it.  After proper investigations, however,
1 will plaoe the whole thing before the Honourable Minister.  But et this stage
1 must soquaint him with all that T have heard; and T must point out to him
that delivery of newspapers is delaved because the 'sorters’ play this mischief.

Ancther thing to which 1 would like to draw the attention of the postal de-
periment is that old names of certain places should be changed. For example
there s & p'ace known as "Frinpura’ and "Erinpura Road’. This leads to ocon-
fusion. It should be renamed by s old name of Shiv Ganj. I am at a loss
ta nnderstand why the postal departiment is unable to find out a way of chang-
ing this name. Similarly to facilitate the delivery of post and telegrams, names
of mnny other places should be changed.

Yot another thing that 1 have to sav is that rural post ofices at some plnces
are 20 looated that dexpite the premence of many  villages round about, people
have got to go wven fftesn miles to find & post ofice. 1 would, therefore, re-
commend that care should be taken to see that a post office is situated within
a mdius of five miles from = village a0 that postal  deliveries can be made. if
not earlier, at leaxt every third ar fourth day. and so thas the villagers receive
quick payments of money orders.

With these words | would sax that the refarins that have been made do not
anthafy us.  The department must shake off its laziness and carelesaness that
is sticking to it; and unpunctuality must go,

Segum Alsss Rasal (U P. : Muslim): Sir, at the very outset T roay say
that T was the loudest in my oomplaints reganding the ineficiency of the tele-
rhove and telegrmph department  five months ago.  But | must say 1o the
awdit of the Honrurahle Minister that oinee he tank charge of this departinent
there has boen & remarkabe improvement in the telephone svstem of the
ety My personal experience has heen that  whereas in Delbi one  ocould
not previcusly get telephone connections for a long time it is now possible to get
ealls sftor w few minutes.  And | can say the came about Tucknow. 1 used
to fvel extremely annuved over the ineficieney of the stafl in Locknow before
August 13--but sinve then T found a marked inprovement and 1 must say that
it s being maintafned.  But as  regands lettors [ must  sav that there is not
reuch improvement:  they still take a Jong time to be delivered at the destios.
Uon.  As & mother T am very anxiou to bear from my children at Laockonw
everr day. hut it takes three or four daws for an ondinary letter to come from
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thut pluce to Delbi. Even air mai: letters tuke at least three days to reach
biere, and ordinurily they take four days. Telegrums sometimes reach even
luter than letters. These things must certainly bé improved; and 1 nm ut one
with those Honourabla Members who make a complaint about delay in the de-
livery of letters.

. There is one other point aud that is that the Lucknow Telephone Dircotory
has not been chapged for sixteen months and many of the names and addresses
have become out of date. I will request the Honournble Minister to make a
uote of that.

I have nothing more to say except this that we expected a great deal of im-
provement in the department with the Honoursble Minister in charge. He
has,done a great deal but there is still a lot more to be done. I hope the de-
purtment will teke note of all this and see that the requirements of the public
are kept in view and that in these days of speed and efficiency this department
do=x not lag behind.

The Honourable Mr. Rafi Ahmed Kidwai: Sir, I am thankful to Honourable
Members for the criticisms that they bave made as regards the working of the
Jdepartment under my charge. I should like to take the speakers one by one,
but there are points which have been touched upon by more than one speake»
Therefore 1 will first deal with the nationalisation of nir services and thon witbh
the criticism as regards the working of the Posts and Telegraphs Department.

One of the Honourable Members mentioned that in February last year the
then Assembly accepted the principle of nationaligation of air services., 'That,
8ir. is not carrect. As a matter of fact in November 1048 this question was dis-
cussed in the House and the Housc dispersed without reaching any conclusion;
and all that the then Minister said was that he would take into consideration
all the pointa of view expressed in the House. It is true that a conference nu
Civil Aviation was held in February but there too no depision was taken., When
T took over charge of this Department, matters stood there. The question of
nationalization of air services was under consideration but no decision was
taken. Jt is true most of the air services wéfe in favour of
naticnalization of air services outeide India. But o for as internal
wervices were concerned, they were opposed to it because they thought that the
internal services would pay their way from the beginning, while they will have
to incur much loss if they take to external service. 1 think the House knowe
that the Government have already reached their decision about external servi-
cen. We have entered into an agreement with Air India and in May nest our
first external wervice will start touching Egypt, BSwitzerland and Eugland. In
the beginning this will be twice a week. It is a partly owned Government
company and partly a private company. Government holds 49 per cent., of tho
shares and Government has also o lien vn another 2 per cent., which they can
scquire in any way from Tate's. 80 Government has a controlling share them
and on the directorate too, Government has a controlling position.

80 far as internal services are concerned, the motions put forward bhv my
fricnds on the other side, have my sympathy. But today Government hos no
organisation which can immediately take over the air services and therefore " at
the last meeting of the Standing Advisory Committee it was decided to set up 8
departmental committee and that committee has been appointed, and T will
read out to you the terms of reference of that Committee which will make it
elear that Governmens is taking over one route, and efter that*when an orgam-
zation is set up it will be possible for them to take over other routes. The
Committee bas been appointed to:

(n) select » route on which an air service may be operated by Goverument
with an organizsation under, and directed by, the Government of India:

(b) advise Government on the details of the organization for the purpose:
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(c) give s broed indicasion of the cconomic possibilities of the opersticn ot
sorvice,

Mr, Hussaln Imam: Will the service operate as a monopoly service or in
competition with the existing services?

The Honourable Mr, Raf Ahmed Kidwal: 1 have ot been able to follow tho
Honoursble Member's question because most of the services todsy are mono-
poly services in the wense that each company runs a route and there will be
hardly any route which is served by two competing companies.

Mr. Hussain Imam: Bowmnbay-Calcutta: Delhi-Calcutta?

The Honourable Mr, Rafi Ahmed Kidwal: There is one non-stop servicé on
the Bombay-Caloutta route run under one company and there is another one
that stops in between and is run by another.

1 think our policy sbout tho nationslizstion of air services has been clarified
by the appointment of this committce.

Now I will talfe up the criticism that has been levelled against the P. & T.
Dopartment. ‘

shri Biswanath Das: ] know what is the Government policy with regard to
manufacture of parts and training of technicians?

Mr. Ohalrman: 1 suggest that the Honourable Minister should be allowed
to finish his specch, und then if uecessary, questions may be asked. i
members go on interrupting now, he will not be able to finish his speech.” So
1 hope no member will interrupt the Honourable Minister.

~ The Honoursbls Mr. Rafi Ahmed Kidwal: 1 um thankful to my friend

Mr. Deshbandhu G:ru for his very cautious spcech but 1 am a little dis-

sppolnted. 1 had always thought he keeps himself up to date. He referrcd

to o state of uffairs that existed two or three months back but not today. I

will quote same figures which will give the state of affairs today. About the

:;loignm that were booked here from month to month, this was the state of
aire:

In August, from 15th 10 31st August the total “Bumber of tolograms that were thoumspds.

eont from Dedhi wan . 1.38, 209
Number treawmitted by wire. . . . 1,328,343
Number sent by pont . . . . 53,950

In Sepsamber 1947,
Tolagrarns rogisters | . . . . . . . 2,74.00:
Telegrama sent by wire . . . . . . . 2,351,848
Telenaas sent by post . . . . . . . 42,8440
That was the caume of the delay.
In October :
Telygrans rogintered . . . . . . 2,74,500
‘Toleyrara + wat by wire R . . . . B 2,923,748
‘Nelegrwms vent by powt . . . . . . 14,000
Ia Deramber
Telogram s e jitora . . . : . 3.06,690
Telegra'as seat by wire . . . . . . 2,08, 490

Telegrame sat by post . R . . 8,123
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In Fanuary 1948 : S
Telnzran registared . N . . . . . . . 2,91,78¢
Telsgrams sent by wire . . . . . . . . . . 2,886,015
Telegrams seat by post . . . . . . . . . 5,765
In Februaty 1948 : .
Telegrams registorvd . . . . . . . Soe 2, 16,850
Telegrams seat by wire . . . - . “ . . . . 2,73,620
Telegraius sent by post . . . . . . . . . . 3,195
In the first tan daye of Maroh
Telogfarns registored . . . . . . . . . 1,81,027
Telograms sent by wire - . . . . . . . . . 1,80,800
Tulogra ns weat by post . . . . . . 427

Shri Deshbandhu Gupta: What is the proportion of Express telegrams to
Ordinary telegrams?

The Honourable Mr. Rafl Ahmed Kidwal: There is an improvement in the
despatch of telegrams by wire.  Although there is a big . increase in the
pumber of telegrams being received in Delhi, the number being received by
post is decreasing. ‘This month, so far only 400 and a few have been sent by
post, while as much as over 42,000 were sent by post in September 1947, Thut
shows an improvement.

I now come to telephones and the following information may interest

[a A171¢ oaly about 12,200 offestive calls were booked,

In Saptamhsr 10,209 effortive talls were booked.

In October 12,400 offective calls were boeked.

In Novembe: 14,000 effoctive calls wero bookerd.

La Dscember 14,000 effe-tivo calls were hooked. -
In January 17,800 effective calls were booked.

In February the number has gonc even higher and today an ordinary cull
you can get from Delhi to other places in less than 4 hours' time, while in
September or October last you could not have got an urgent or express call to
any place outeide of Delhi in less than cight bours. That was the position
two or three months ago and we have to compare it w'th what it is todny.

I think the Delhi Telephone situation is improving and we are trying an
experiment which will start on the 15th of this month by which you can get
calls to some stations on demand. If you want Lucknow and if it is on the
list, as soon as vour demand is received vou will be put in ¢ontuct with it with
out being asked to wait. Improvement is all the time going on.

We all know in what circumstences we bad to work in September and
October last voar. Anywhere the working would have broken down and it
broke down here.

I need net say much about telegrams. 1 have just given the figures for
Delbi.  The rame is the state of affairs all over the country. There has
been all mund improvement and T hope soon the departinent will be restored
to their former efficiency '

Mr. Naziruddin Ahmad (West Bengal: Muslim): There is o i
about t:l'el’h"““ which requires clorification.  Mr. Deshbandhu ’G::;tapg?st
«uggested..................... )
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Mr. Ohairman: I have alresdy requested Honourable Members that questio
may be put at the end, when you can usk questions on all the subjegts. o

The Honourable Mr. Rafi Ahmed Kidwai: A ples has been put forward for
extending postal services to our villages. Such extension can take only three
direvsions—increase in the number of post offices, increase in the number of
deliveries per woek and cxtensin of ml facilities to villages, where they
do not exist today. That work is on Up to date the following exten-
sions Lave been made. 2,156 new g)on offices in villages have been opened .
542 postmen have been added to the existing post offices: postal [facilitiva
bave buen extended to 1,603 villages, where up till now no facilities existed.
This work will continue................. ...

Shri Deshbandhu Gupts: Is it one yesr's record?

The Honourable Mr Rafl Ahmed Kidwal: It is two years' record. The
work was held up duri:g the disturbances. For the current vear o large
amount bas boen provided to extend facilities. As a matter of fact directions
have beon issued to Circle Officers that they should try to have u post office
in every village with a population of 2,000 or more, even if the post office in
the ning had to run at & Joss up to Rs. 500 s year. Therefore let us
bope that as soon as facilities ure available the postal service will ne exten-
4.3' to all the villages, whero they do not exist today,

It is slso proposed to provide cycles to village postinen. so that they ocan
oover a larger ares.

Mr. Deshbundhu Gupts has expressed hin fear that perhaps in the next few
years wa will not be able to provide new telephone connections in. Delhi itself.

fur as my information ynes I hope by September 1,000 new connections
oan be given in New Delhi and by early next vear &nother 1,500 new oconnections
will be available.

Shri Deshbandhu Gupta: What nbout old Delhi?
The Honourabls Mr. Rafl Ahmed Kidwai: Both will be covered by this.

Mach hos been maid shout the inefficienoy of the Department. T share the
foclings of the Houso in that eriticiem and I think I hn\fe been as great a oritic
of the departinental inefficiency as any other member in this House, Bur I
would also like to draw the attention of the House to the good work that the
Departinent had to do during the last six months. Az members are aware
o account of the Partition many parta of our ocountrs were ulnfmt jx ated.
Woe had to face the dificulty of cotnmunieating with Assam. \}c had |n-d.~.
sotnething almost immediately.  The first 'hing we did was to mshl‘a ire.
lesa transmitter at Gaubati, Shillong and at Tripura and this put us in com.
munieation  with  that  part of the country. Then the department took
up the construetion of telegraph and telephone lines and 8 work that would
normally have taken more than a vear was completed within five months. A
similur situation arose when Kastmar acoeded to Tondin and we bad to_conneet
it with our communication lines.  As a first resort we H.-t up a tnnsmn.tter in
Rrinagar and in Jammu and in n mouth we were in direct contact with 8ri.
wegar ond Jammu both by telephone and by telegraph.  That is o remwrk.
sble arhievement, for in ordinary times it would have taken mix monihe

imilarly our officors had to contact many other posts in the frontier of
\\.’o::::h'&mhn. the Rajputans state frootiers and in Central Provinces alco.
where on ncoount of developments in Hvderabad we had to have telephori-
connoctions with the border towns.  These connections were provided ne
qi;iokly as could be expected. 1 hope the House will also appreciate this.
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1 nuve to s8y a few words about the measures that we are taking to improve
the departmentsal services. When the troubie arose in Kasg Punjab und there
was cowplete breakdown of comununications the depurument instulled wireloss
sets 1 au taoe uuporiany centrés and communication was restored.  Similarly,
we had to do witn other places. Now we have to improve our daily com-
munications both telegraphic and telephomo. It takes long to construct new
iines and therviore we have decided to instal wireiess transmitters and recei-
vers at unportunt centres. 1 think betore the close of this month wireless
cuunmunication will be available between Delhi and Calcutta.  Similarly all
unportant places hke Madras, Bombay and other political centres will be con-
neoted by wireless.

Begum Aisazs Rasul: What about Lucknow?

« The Honourable Mr. Rafl Ahmed Kidwai: Not immediately......

An Honourable Member: Lucknow can afford to wait.

The Honourable Mr. Rafl Ahmed Kidwal: 1f we have wireless transmission
there will not be so much delay in telegrams and we will not have to send them
by post because the wireless transmission wili be supplementing the existing
line system. We are also considering to have in thig country wireless telephony
and | hope that iv the next few months we will be able to formulate a scheme
“which will connect ali the existing centres with wireless telephony. That will
ilLprove our communicationg very much.

1 think, Sir, I have touched almost all the points that were raised by
Honournble Members except that ot Mr. Anthony. When Mr. Anthony was
pruising the present system of promotion I thought he was in favour of pro-
motion by merit and not promotion by seniorisy. In most of the departmental
services we propose to introduce the system of promotion by merit. 1 know
that the present reporting system is not fool-proof; I know there is opportu-
nity for favouritism and jobbery. I have in the course of the last five or six
months received several representations in some of which I saw the$ injustioe
was done. Therefore we are thinking of introducing such a systems wherein
full care shall be taken that ths reporting authority is an impartial authority.
If we wre sure of the impartiality of the authority, then, in promoting an officer
all that we have to see is his past record. Then favouritisi will not come in.
But I admit that till we are able to devise a fool-proof reporting system there
is some occasion ur scope for favouritism or diserimination. I assure the
Honourable Member, Mr. Anthony. that T will look into the cases that he has
referred to and if I find that any injustice has been done, then the injustice
will be removed. Bimilarly, in future also, if there is any such case 1 will
look into the complsint if i¢ reaches me.

Mr. Nasiruddin Ahmad: Sir. the Honcurshble Member, Mr. Deshbandhu
Gupta made a suggestion, and I would ask the Honourable Minister whether
is is feasible, for the improvement of the telephonic system that telephone
girls should be manned.

The Honourable Mr Rafi Ahmed Kidwai: Much bas heen said about establi-
shing a telephone factory here. 1 am sorry I forgot to touch this point in
the course of my reply. We were negotiating with three or four countries for
estabiishing a factory here in India.  Bometime back we had deputed a
speciul officer to negotiate with them and to bring the terms so that we might
éGecide on our course of action. I am glad to informn the House that we have
almost reached our conclusions and in the course of the next few days a dele-
gation will go to complete the negotiations with thein end if these negotiations
are completed and finalised. of which we have every hope, then in the evurse
of the next few months we will start establishing a lwtorzl here and stert
manufacturing some instruments. J.et us hope that by the time the next
Budget is placed before this House that factory will be manufacturing some
- parts of cur requirements. A part of the agrecment i that so long as full
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[Mr. Kahi Abued Kidwai.] .
manufscturing is uot started, thut company wiil supply us from its own fuctory
in sugope the parte or the equipinent tust we require for improving our serviees

Mr, Chmraan: Now that there is tune Honourable Members may put ques-
Lania. '

Bhri Mohan Lal Saksena: | was surprised to henr the Honourable Minister
suying that tetograms were tuken snd they were despstched by post and that
no inthnatiog Wi xent Lo the persons who scut the elolrmms. 1 want to know
whether sty stititontion was sent to them and whether thwr money was refunded
to then:.

The Honourable Mr. Rafl Ahmed Kidwai: No intiwation is necessury because
it has been notified that if u telegraw is not received. in time a refund can be
clnuned ond ii will be given. s not that sufficient intimation?

Pandit Lakshmj Kanta Maitra: | do not want to put any inconvenieni
yuertion to my Honourable fmend the Communicstions Munister.

The Honourabls Mr. Ra8 Ahmed Kidwai: There is no question which is
inoonvenient.

Pandit Lakshmi Kanta Maitra: Inconvenient from.the point of view of
annwering offband.  May 1 wsk bin whether o not it s a fuct that during the
days of the old regime members of this House used o be supplied with a
distinet publication csiled '"Poste sna Telegraphs™ which wed all the
income and expenditure of the Postal Departinent? It wus a self-contaired
dooutient.  This year we have not got it. Does the Honourable the Communi-
cabions Minister know that this was the practice, and if so why did he discontinue
it That is number one.

Number two is that npart from this publication which used to be supplied to
the membors, along with the papers connected with the budget, there used to
be a departinental publication velating to the administration of the Depart-
ment of Posts and Telegraphs. That has sleo been discontinued.  As the
moment wa have altmolutely no information about the working of the Posts
snd Telegraphs Department exoent two pages in the Explanatory Memorandum
ard one puragraph in one place.  And the House knows that we are going to
vote n sum of more than Rs. 28 crores. | would ke to know from. the
¥onoursble Minister what led to the discontinuance of the practice of supply-
iag thnt dooument and the discontinuance of the departmental publication
on the adininistration of the Posts and Telegraphs Department.

e Nonourable Mr. Rafl Ahmed Kidwai: | amn not aware when this was
suprlisd wad when it wae discontinued. but T think the Honourable Member
i Tt beoanse 1 alwo happened to be a member of the Assembly somebime
brok wud 1 remember to have reccived such pamphletse.  But I will sce that
all e information thnt Members require. that is neccssary for the Members®
krowledge, ik circulated to them.

Pandit Lakashmi Kanta Maitra: Here there are only two pages of information
in the FExplanatory Memorandum.

Mr. Ohairman: May [ ask the Honourable Minister whether no Report hae
been issued hy !he Department?

The Homoursbie Mr Rafl Ahmed KMdwai: It takes three or four years to
bring » Report. I do not know if the Report for 1946 has been published.

Mr. R. K. 8idhva (C. P. and Berar: Geueral): No. The Hbrary has not go it.

The Monourahle Mr. Raf Ahmed Kldwai: Because no press is available.
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Shri Biswanath Das: The Honourable Minister has replied to a few of the
points that 1 raised, namely, the nationalisation of nternational airways sv
far as India is concerned. May 1 know the Government’s poiicy with regard
to the training of technicians as also with regard to the manufacturmg ot
purts? ‘That 18 a bigger and long range problem.

The Honourable Mr. Rafi Ahmed Kidwai: Oniy three or four days ago there
was a question about a flying training school. In réply to that question I had
stated that we are opening & training school for flying and for-ground eugineer-
ing and that we have already got s training school for communications, 8o
far as the manufacture of parts is concemetf that is 0 be done by the Indus-
tries Department and the -uestion may be directed to that Department.

Shri Khurshed Lal: The Honourable Minister referred to telegrams beiny
sent by wircless from Delhi to Bombay, Calcutta and other places.

*1s the Honourable Minister aware that in the United Provinces there b a
wireless station at every district headquarters and the provincial government

has assigned 1t for official use? It has not been fully used. Wil he make
it available to the publie?

The Honcuiabe Mr. Rafi Ahmed Kidwai: | know that most of the pro-
vinees have poliee wireless sets und we in the department are thinking _of

taking over the stations so that we may put them to the use of the public,

Shri Deshbandhu Gupta: May I know whether it is & fact that tha Stunding
Finance Committee did pass a resolution authorigsing 4,000 new lines to ~ be
ordered for Old Dethi?  What action has been tauken on samm?

The Honourable Mr. Raft Ahmed Kidwai: I confess my ignorance.

Shri Ramnarayan Singh (Bihur: General): Thé Honoursble Ministes: just said
that he is prepared to open and run new village post offices at a loss of Rs.

MO n vear AMuy T know whether this will he applicable to old villuga post
uf'ﬁu'% and if <o whether the remuneration of the -old employees of thu old
village poxt offices will he enhanced?

The Honourable Mr. Rafi Ahmed Kidwal: Well, S I have not been able
o follow the Honourable Member. He is making some enquirics about the

existing villuge post officen. They have not to be reopened.

Shri Ramnarayan 8Singh: 1 would like to repeat my question. The Honour-
able Minister said that he is going to open new village post officas sven ut u
loss of Rs. 500 a year,

The Homourable Mr. Rafl Ahmed Kidwal: Yes at the initial stage.

Shri Ramnarayan 8ingh: But I want to know whether this will be applicable
even to the old village post offices?

The Honourable Mr. Rafi Ahmed Kidwai: Does the Honournhle Member
want to reopen post offices in places where they already exist?

Mr. Ohairman: ] think the Honournble Member's question is whether the
Honourable Minister is prepared to incur a loss of Re. 500 for every nld pusé
office?

The Honourable Mr. Rafi Ahmed Kidwal: The old post offices are nct
being run at a loss. The loss is only at the initial stage. Up to now the
limit was Re. 240, now it has been raised to Rs. 500.

Prof. Shibban Lal S8aksena (U. P.: General): Will the Honourable Minister

please say whether the strike period pay of the postmen will be given to them
because it wan promised when they were on strike by leaders that it will be

poid and that is s question which is still agitating the postmen? -

The Hooourable Mr. Rafl Ahmed Kidwai: No, there is no intention of
pevirz anybody for the strike period. They have enjoyed their holidevs.
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Shri Rohini Kumar Chaudhuri (Assam: General): I want to ask two ques-
tions arising out of the motions which I have tabled. Question No. 1 is:
Government adopted some time ago the policy of appointing people of the
province of Assam in the Postal and Telegraph Department there.  Now
that policy has been practically negatived by the fact of a large number of

N

surplus people being placed there and by giving extension to existing officers .

who should have been superannuated.

The other question is, what is the attitude of the Honourable Minister
towards the telephone girls? I am using the word ‘girl’ as a matter of
courtesy. There are also old women among them. The position is that
throughout Calcutta, there is coraplaint about the rude behaviour of these
telephone girls. On the other hand my friend Mr. Deshbandhu Gupta wants
to convert them into men. I want to know what is the exact attitude of
the Honourable Minister, *

The Honourable Mr. Rafi Ahmed Kidwai: My sympathies are with Mr.
Deshbandhu Gupta. A representation was received a few days ago from
Assam making a complaint like the one repeated just now by the honourshle
Member. The matter is under investigation.

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister if,
before finalizing an agreement with a foreign company for the establishment of
a telephone factory in this country, he will place that agreement cn the Table
of the House and give an opportunity to the House to discuss the terms?

The Honourable Mr. Rafi Ahmed Kidwai: It will not be possible to place the
Draft Agreement before the House firstly because, as I said we have been nego-
tiating with different companies, and also because each different company has
taken an assurance from us that the terms will not be revealed till they have been
finalized.,

-Shri T. T, Krishnamachari (Madras: General): I would like to ask the
‘Horiourable Minister about the Government’s agreement to participate in the
starting of the Air India International Air Service whether he has satisfied him-
self that Government can participate in the capital strueture of this new cor-
poration while having it incorporated under the Indian Companies Act, or in
view of the very big capital commitment on the part of the Government,
whether he would recommend Government to have a law enacted for the pur-
pose of starting this particular concern.

The Honourable Mr. Rafi Ahmed Kidwai: Well, T was advised that the
company can be registered under the ordinary Companies Act and so it has
already been registered.

Shri T. T. Krishnamachari: T would like the Minister to have this point
examined. The capital commitment of the Government is Rs. one crore at
the moment. It is likely to become greater in future. It does seem it would
be much better to have a statutory corporation than an ordinary corporation
incorporated under the Companies Act where the Government as a shareholder
is in no better position than any other private shareholder.

The Honourable Mr. Rafi Ahmed Kidwai: T will consider the suggestion and
will consult the Law Department about it.

Shri B. P, Jhunjhunwala (Bihar: General): May I ask the Honourabl®
Minister how the financial position of the telephone companies in Bombay and§
Caleutta which have been taken over by Government stands and also sbout
the present efficiency?

The Honourable Mr. Rafi Ahmed Kidwai: T will get a comparative state-
ment prcpared and circulate it o Members.

.

4
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Mr. Hussain Imam: May I know the Directorate of the company which hss
Seen formed?

The Honourable Mr Rafl Ahmed Kidwal: Three Government nominees, two
representing Tatas, and one representing other shareholders. One of the Gov-
ernment Directors will be Special Director with special powers to veto any
expenditure which he thinks unnecessary unless Government's approval has
been obtained.

Mr. Ohairman: I shall now put the Demand before the House.

The question is: )

*That a sum not exceeding Rs. 5.2.000 be granted to the Governor Genersl to defray the
charges which will come in course of pavment during the vear ‘ending the 3lst day of
March, 1940, -in respect of the ‘Ministry of Commuaications’.”

The motion was adopted.

Mr. Chatrman: The House stands adjourned till 10.45 a.m. tomorrow.

L I may inforn Honoursble Members that there will be no question tomorrow.

The Assembly then adjourned U a Quarter to Eleven of the Olook on
Seturday the 18th March 1048,
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